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LOK SABHA

Thursday, August 30, 1962/Bhadra 8,
1884 (Saka).

“he Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Exodus of Minority Community
from East Pakistan

( Shri P.-'!-!, Chakraverti:

Shri P. K. Deo:

Shri Narendra Singh
Mabhida:

Shri S. M. Banerjee:

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri B. K. Das:

Shri M. L. Dwivedi:

Shri Indrajit Gupta:

Shri Shree Narayan Das:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:

Shri Bhakt Darshan:

Shri Tridib Kumar
Chaudhuri:

*697.{ Shri Rameshwar Tantia:

Shri Sarkar Murmu:

Shri A. K. Gopalan:

Shri Imbichibawa:

Shri Yashpal Singh:

Shri Bibhuti Mishra:

Shri Rishang Keishing:

Shri Ram Ratan Gupta:

Dr. U. Misra:

Shrimati Renu
Chakravartty:

Shri Raghunath Singh:

Shri Hem Barua:

Shri H. C. Soy:

Shri Besra:

| Shri Marandi:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

1684 (Ai) LSD—I.
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(a) whether there has been large
scale exodus of Santhals, Rajbanshi
and other classes of minority com-
munity from East Pakistan to India;

(b) if so, the total number of such
persons who have crossed over to
India till the end of June, 1962;

(c) what measures have been
adopted by Government in giving
relief to these helpless people; and

(d) whether and how Government
propose to rehabilitate them?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P, S, Naskar): (a) and (b).
According to the information given
by the Government of West Bengal,
about 11,000 Santhals had come from
East Pakistan to India till the end of
July, 1962.

(c) Families in extreme distress
get relief from the State Government
under the Gratuitous Relief Scheme.

(d) It was decided in the first
instance to rehabilitate 1,000 Santhals
in Dandakaranya

Shri P. R. Chakraverti: Are these
relief measures taken up on an ad
hoc basis or in pursuance of the
policy ,which will now be applied to
the displaced persons?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): An emergent situation arose
and we took certain decisions. That
is the position for the present.

Shri P. R. Chakraverti: In consi-
deration of the circumstances that
compelled these people to cross the
frontiers even at the cost of their
lives, do Government propose to
revise the earlier policy of treating
the displaced persons as immigrants
and not as migrants?
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Shri Mehr Chand Khanna: These
persons can be divided under two
heads, one, all those who have been
coming right from 1958 by taking
migration certificates where it is
clearly laid down that they will not
ask for any relief or rehabilitation.
benefits. The others are those who
have now come within the last 3 or
4 months, mostly Santhals, number-
ing about 11,000. In their case, they
have no migration certificates. We
have considered the matter; and we
are giving them every possible help,
relief and rehabilitation assistance.

Shri Subodh Hansda: The Minister
stated that thousands of families will
be rehabilitated in the Dandakaranya
area. May I know whether it is a
fact that many of the Santhals refuse
to go to that Dandakaranya area? If
so, what is the reason for their not
accepting the offer?

Shri P. 8, Naskar: It is a fact that
at the beginning only a few Santhals
did agree to go to the Dandakaranya
area because certain vested interests
in West Bengal floated a rumour that
Dandakaranya was full of demons
and tigers. Lately, a batch of the
leaders of the Santhals has gone to
Dandakaranya to see things for
themselves, As the hon. Member
might have read in the newspapers,
they came back with great satisfac-
tion; and they are asking their peo-
ple to go to Dandakaranya. And, for
the information of the House, I may
say that in a day or two 30 to 40
more families will be going there and
some more will be going later on.

ot W A NE, 7@ A
T e FTE TER W@ g ¥
qff afem & w3 gu faeafaat
Y wEraT [ | F AT W= g
FT qTER I @ F fF A wR
¥ T FE FIW A & AR e
ggrar & &7

=t AgTI AN : FETHAT QY Forew
w A & 1w At foite # e
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¥ gt ¥ ok g f¥fefadam
T H | e F S ew ¥
G frar § fr g qvedTow ¥ m@
F | @ aw fels &1 arww 2
TR FHTL IT w1 3 @ § | o
feet & 97 1 faar smar & o feoltw
3 F fog w1 | R A AT T A
foeltws fr &t 0

Shri B. K. Das: May I know what
arrangements will be made for those
persons who are not agriculturists
and who cannot be rehabilitated in
Dandakaranya?

Shri P. S. Naskar: The Santhals
are agriculturists.

Shri Tridib Kumar Chaudhuri:
Apart from thousands of Santhals
who are being settled in Dandakar-
anya, what is the Government's
decision with regard to the Rajbansis
and non-Santhals who have come
over and may I know whether any
scheme has been formulated with
regard to them?

Shri Mehr Chand Khanna: Out of
the 11,000 persons who are reported
to have come without migration certi-
ficates, the number of Santhals is
round about 9,500; and the remain-
ing 1,000 and some 500 more, we are
prepared to consider their cases, pro-
vided they have come during this
period. As far as rehabilitation is
concerned, there is a policy laid
down in the Dandakaranya scheme
and they are being dealt with under
that scheme.

Shri Hem Barua: In view of the
fact that there has been tension in
Rajshahi and adjoining districts of
East Pakistan till now and there has
been an exodus of the minority com-
munity to this country, may I know
whether Government propose to for-
mulate a plan to rehabilitate all
those people who have been coming
in?
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Shri Mehr Chand Khanna: I can
only rehabilitate those who want to
be rehabilitated.

Shri Narendra Singh Mahida: What
is the percentage of minorities that
have come over here and what is the
percentage that is left over there?

Shri Mehr Chand Khanna: That
has nothing to do with this question.

Mr, Speaker: Have they any infor-
mation?

Shri Mehr Chand Khanna: I never
said that we have no information, I
said that it has nothing to do with
this question as the main question is
about the minorities who have come
over to India.

Mr. Speaker: If information is
available, that may be given.

Shri Mehr Chand Khanna: The
question should be addressed to the
Ministry of External Affairs. I am
only concerned about the Santhals in
a limited way, about those who have
come over here.

Mr. Speaker: The other minorities
was also put down in the question
Rajbhansis and others. What per-
centage has come and what remains?

Shri Mehr Chand Khanna: I have
just answered that of the 11,000 per-
sons who have come with no migra-
tion certificates, about 9500 are
Santhals and the remaining 1500, non-
Santhals,

Shri S. M. Banerjee: May 1 know
whether the Government has taken
steps to consult the Government of
Bihar to settle some of these Santhals
who have come over to our country
in Santhal Parganas in Bihar and
what is their reaction?

Shri Mehr Chand Khanna: At pre-
sent we are only considering the
rehabilitation of these people in
Dandakaranya.

Shri Indrajit Gupta: Out of these
11,000 Santhals who have come over
during the last 3-4 months, what is
the actual number who have actually

BHADRA 8, 1884 (SAKA)
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applied to the Government for relief
and what is the scale on which they
are being given relief?

Shri Mehr Chand Khanna: The
relief that was given in the early
stages, within the first few days
under the State gratuity scheme, was
a small amount. This was raised in
this Parliament and we also looked
into the matter. Immediately I got
in touch with the Chief Minister of
West Bengal. I told him that we
will be willing to give some additio-
nal amount and if he wanted some
money immediately, I could also place
at his disposal a small amount from
my discretionary grant. But the
Chief Minister told me that there
was no one to take the relief.

Nt am fay . w7 TR W@
qar ¢ fF & o aga gEt AR A
g & § 7 7§ A afefede
¥ aw & 5 7 & et ¥ ford e
F g o7 gFa § | T g A A
TERK qT I R [ F fad
dae 7
TR WEAY : TAHHE T I F
qE wra?
Shri Abdul Ghani Goni: May I
know whether the migration on a
large scale is due to economic depres-

sion there or due to discriminatory
treatment meted out to them?

Shri Mehr Chand Khanna: That
question should be very appropriate-
ly put to the Ministry of External
Affairs.

sieitfe e s d aa

+
(ﬂ"fﬂo o fradt
*Q€=4shu° wo AT :
sl ®o Ko WA :
Lsﬁgﬂwg'tm:
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() drfrs sgFfcar srwTd
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[(a) The recommendations of the
Working Group on Industrial Co-
operatives are already being imple-
mented.

(b) Yes, Sir.

(c) A statement is placed on the
Table of the House.

STATEMENT

The Director , Industrial Coopera-
tives who took over his assignment on
the 4th September, 1960 in the Min-
istry of Commerce and Industry has
been entrusted with the following
items of work:—

1. Actively fostering the develop-
ment of the industrial cooperative
movement in India.

2. Implementation of schemes for
the joint benefit of industrial co-
operatives in  different industries
covered by different boards, e.g. train-
ing of cooperative officers and mem-
bers, matters relating to financing of
cooperatives by the Apex and Cen-
tral Cooperative Banks, assistance to
State and regional associations of in-
dustrial cooperative societies, streng-
thening of staff of cooperative depart-
ments.

3. Coordination of the programmes
and policies of the All India Boards|
Commission relating to industrial co-
operatives.

4. Liaison with Central Government
Departments concerned with facilities
required by industrial cooperatives.
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5. Coordination of the policies and
programmes of State Governments and
pursuing with them the implementa-
tion of the necessary measures in this
fleld.

f. Maintenance of statistics on in-
dustrial cooperatives.]

& "o Hro I : FuT ¥ FOmAw
™ g SfF g7 ed 9X <@ T
g 5 seex sfgaw smmmfess
AT N 99 Y FH A G E 1 F
AT =T g R T @ aw #y swafy
¥ o @ TmEe} Y R e
Fm frar &, afe fear g @Y ;T @ FT
faaor fear s ?

st ST g ¥ ®> Q) IF
gow foay wrar =fgd 5 @ &
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fegd d7 ok @O AR @
TARFERT § garg afEw @t & |
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Shri S. C. Samanta: The hon. Min-
ister said that all the reccmmenda-
tions of this Working Group have been
implemented. May I know whether
there is any other item, over and

above these things, which the State
Governments wanted to take?

Shri Kanungo: No, Sir.

Shri Sham Lal Saraf: May I know
whether it is the policy of the Gov-
ernment to introduce progressively
the industrial co-operatives, especially
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in the handicraft and handloom in-
dustries?

Shri Kanungo: Already it is being
implemented for the last 15 years.

Implementation of Motor Transport
Workers Act

*G99. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Motor Transport Wor-
kers Act has been implemented in all
the States;

(b) if not, the number and names of
the States who have not yet imple-
mented the Act; and

(c) the reasons therefor?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) The Act is now in force
in all States except Jammu and Kash-
mir to which the Act does not extend.
The rules have been framed under the
Act and enforcement machinery has
been set up in the States of Bihar,
Maharashtra, Rajasthan and Uttar
Pradesh.

(b) In the remaining States viz..
Andhra Pradesh, Assam, Gujarat,
Kerala, Madras, Madhya Pradesh,
Mysore, Orissa, Punjab and West Ben-
gal and in all the Union Territories
action is being taken for early publi-
cation of the rules and| or for setting
up the enforcement machinery.

(c) Recruitment and appointment of
the enforcement staff and finalisation
of rules under the Act are involved.

Shri S, M. Banerjee: May I know
whether it is a fact that the transport
workers in Himachal Pradesh are not
getting any facilities under this Act
or under any other rules published
by the Government of India and whe-
ther any other rules have been framed
by them and, if so, whether that has
been brought to the notice of the hon.
Minister?

Shri Hathi: As I said. in the re-
maining States which include the
Union territories, action is being taken
for early publication of the rules.
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Shri S, M. Banerjee: May I know
whether the Government of India is
likely to issue instructions to the
Himachal Pradesh authorities not to
implement their rules to the detri-
ment of he workers till the rules men-
tioned by the hon. Minister are
framed?

Shri Hathi: In fact, we have sent
a set of model rules to all the States
and we have issued instructions that
these model rules should be follow-
ed. Himachal Pradesh also will be
included.

Shri S. M. Banerjee: My question
was ......

Mr, Speaker: The question is, would
the Government ask the Himachal
Pradesh Government not to act on
their own but act on the model rules
of the Central Government or those
that are going to be framed?

Shri Hathi: Yes, Sir. So far as
Himachal Pradesh is concerned, we
have asked them to have the rules
under the Act as sent by us.

Shri Ansar Harvani: In view of
the fact that there are no railways
in Jammu and Kashmir and mo-
tor transport is the only means of
transport there, does the Government
propose to make any recommendation
to the Government of Jammu and
Kashmir to have a similar Act there?

Shri Hathi: The Act does not
apply there.
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Shri K. N. Pande: May I know the
composition of the machineries inthe
different States and the duties en-
trusted to them?
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Shri Hathi: The Chief Inspector
is there and then there are the ins-
pectors who have to look to the im-
plementation of the Act, It is all
provided in the Act itself.

Hospitals under Employees’ State
Insurance Scheme

*700. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that only
246 hospital beds are available in
Calcutta and Howrah for 25 lakhs
of workers insured under the Em-
ployees’ State Insurance Scheme;

(b) reasons for the continued delay
in construction of separate hospitals
for the insured workers;

(c) whether it is proposed to bring
another 3'5 lakhs of workers under
the scheme in Hooghly and 24 Parga-
nas districts; and

(d) if so, how the need for adequate
hospitalisation facilities is proposed
to be met?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) 506 beds (296
general, and 210 T.B.) are available.

(b) Initially, the delay was mainly
due to certain administrative difficul-
ties and difficulty in acquiring suit-
able land in the crowded city of Cal-
cutta and its suburbs. However, con-
struction of two hospitals has pro-
gressed considerably and construction
of two others has already commenced.
Proposal to purchase Nationa]l Medical
Institute Building for use as hospital
is also under consideration of the
Government,

(c) Yes.

(d) By reserving additional beds in
hospitals and utilization of the Em-
ployees’ State Insurance hospitals
which are under construction and
those proposed to be constructed.

Shri Indrajit Gupta: Since we have
been hearing for the last twb or three
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years that hospitals are going to be
constructed, may I know whether any
firm date-line has been fixed by which
these hospitals are expected to be
ready and what will be the total num-
ber of beds available?

Shri Hathi: The two hospitals that
are under construction will be ready
by August, 1963, and the number of
beds, I believe, would be about 200
in the two hospitals,

Dr. Ranen Sen: May 1 know whe-
ther the attitude of the West Bengal
Government in respect of separate
hospitals was one of the reasons for
not having separate hospitals in West
Bengal?

Shri Hathi: There were certain dis-
cussions originally. But now we have
had discussions with the Labour Min-
ister, also with the Chief Minister, and
they have taken earnestly to the vari-
ous procedures for acquiring land,
etc.

Shri A. C. Guha: May I know at
what stage is the negotiation for the
purchase of the Calcutta National
Medical College Hospital?

Shri Hathi: I think that is being
negotiated.

Import of Refrigerators

(" Shri Su-'l:odh Hansda:
J Shri S, C. Samanta:
3 Shri B. K. Das:
" | Shri M, L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

*701.

(a) whether import of refrigerators
has been completely stopped;

(b) if not what percentage is still
imported and from which countries;

(c) how many licences have till now
been issued to private manufacturers
for the manufacture of these refri-
gerators;

(d) what is the total output from
these factories;
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(e) whether there is any foreign
collaboration; and

(f) it so, whether all the factories
have the collaboration?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. The imports of
refrigerators are totally banned.

(c) to (f). Eight firms have been
licensed out of which five firms are in
production. Their total production
during 1961 and 1962 (January-June)
is 9725 Nos. and 5892 Nos. respec-
tively. Out of these five firms under
production, there is foreign collabora-
tion in case of two firms,

Shri Subodh Hansda: May I know
whether these refrigerators now
manufactured in our country are
totally made out of indigenous mater-
ials or materials are also imported?

Shri Manubhai Shah: There are
some components like the cold drawn
copper tubes and sealed compressors,
which are imported. The rest are
made in India.

Shri Subodh Hansda: The hon.
Minister stated that there is foreign
collaboration, with two firms. May I
know the nature of this collaboration,
whether it is technical or financial?

Shri Manubhai Shah: Mostly it is
technical collaboration. But some
royalty payments also have to be
made.

Shri B. K. Das: How does the
price of the indigenous refrigerator
compare with the price of imported
refrigerators?

Shri Manubhai Shah: For many
vears, we have been using the indi-
geous refrigerators so we are not
quite familiar with foreign prices.
They are 25 per cent. higher in price
than the imported ones.

ﬁﬂoﬁoﬁiﬂtﬁ?ﬁa’m
frd gu frptret #t #a, dar fr
fadel ¥ wqw g &, g @i
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Shri Ramanathan Chettiar: May I
know how the quality of the indigen-
ous refrigerators compares with the
quality of the imported ones?

Shri Manubhai Shah: For several
years now, we have been using it.
The quality is quite satisfactory, Re-
garding the question of price also,
once mass production starts, the
prices will come down as has happen-
ed in many other cases.

Shri Thirumala Rao: May I know
whether the supply is sufficient to
meet the demand in the country?

Shri Manubhai Shah: No, Sir.

Shri Hari Vishnu Kamath: With re-
gard to refrigerators manufactured in
India, is it a fact that governmental
demand for refrigerators is on the in-
crease and if so, what things Govern-
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ment propose to put in cold storage
besides principles and ideals?

Mr. Speaker: Shri Harish Chandra
Mathur.

Shri Harish Chandra Mathur: The
Minister Without Portfolio said that
the price of scooters should come
down to Rs. 1500, which means that
there is considerable scope for reduc-
tion in price. May I know whether
this question for reduction has been
examined in respect of refrigerators
also and what is the Minister’s assess-
ment as to what should be the price
and what steps have been taken to
bring down the price to that level?

Shri Manubhai Shah: While it is
our constant endeavour to bring down
the prices it cannot be said with any
certainly as to when and to what ex-
tent prices will come down. But the
general experience is that as the indi-
genous production increases and the
volume goes up, the prices do tend
to come down.

Shri Inder J. Malhotra: May I know
if the Government is aware of the
fact that these refrigerators imported
by certain foreign embassies here are
entering the market through the back
door and fabulous prices are being
charged for them?

Shri Manubhai Shah: It is only a
very fractional part of it. We are
producing so large a quantity that
anything coming through the diploma-
tic side cannot create any difficulty.
In the case of car, of course, that is
a big difficulty, as I have explained
several times; but not so in the case
of refrigerators.

Mr. Speaker: Next question.

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. May I make
an earnest request to you, Sir, that
even if you hold a part of a question
as inadmissible, you may rule that
part of the question out of order and
ask the Minister to answer the other
part. That has been provided for
under the rules.

Mr. Speaker: It would be difficult
for me. The question is so intricate
that it is difficult to separate one part
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from the other. That is my difficulty
(Interruption),

Smal]l Scale Industries

+
( Shri Bhagwat Jha

*702.4 Azad:
| Shri Surendranath Dwivedy:

Wil] the Minister of Commerce and
Industry be pleased to state:

(a) whether advisory committees
have been constituted in States for
co-ordinating the activities of various
organisations engaged in the deve-
lopment of small scale industries; and

(b) if so, how many States so far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
question of  constituting advisory
committees has been referred to the
State Governments and replies from
some of them are still awaited.

Shri Bhagwat Jha Azad: Could we
know as to what has been the reac-
tion of those State Governments from
which such replies have been re-
ceived?

Shri Kanungo: Quite favourable.
The States have got to first agree
and then nominate members.

Shri Bhagwat Jha Azad: May I
know whether the Government is
aware of the anarchy in the field of
small-scale industries due to various
organisations doing the same thing
and the work overlapping each other;
if so, what action is taken by the
Central Government on its own ini-
tiative?

Shri Kanungo: There is no anarchy,
first of all. There is likely to be a
marginal overlapping. That we want
to eliminate by an organisation which
we have between the different boards
in the field and the co-ordination
committee. It will be further cleared
up by these organisations at the State

level.
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Shri Surendranath Dwivedy: May
I know what is the particular ad-
vantage of having these advisory
committees when at the Centre itself
there is a big enough organisation to
look after and encourage small-scale
industries all over the country.

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): The im-
plementation of the various program-
mes that are drawn up from time to
time is mainly the responsibility of
the State Governments. We can give
broad directives and indicate the
lines on which thev have to function.
Therefore, at the State level it is
very necessary to have advisory com-
mittees of the kind indicated.

Shri Birendra Bahadur Singh: May
I know whether any reply has been

_ received from the Madhya Pradesh

Government; if so, the nature of the
reply?

Shri Kanungo Not yet.

Shri P. Venkatasubbaiah: May I
know if it is a fact that due to lack
of technical know-how and adequate
financial assistance there is a retard
in the progress of small-scale indus-
tries and no priorities have been fixed;
if so, what action this Government
propose to take for rendering all the
necessary assistance to the small-
scale industries?

Shri Kanungo: We have got ade-
quate advisory services as far as
technical  problems are concerned.
There was difficulty about finance,
but ample credit is now available. As
for the rest of it, I suppose the main
problem is supply of adequate raw
materials which are in short supply.

Shrimati Sharda Mukerjee: May I
know what proposals the Govern-
ment has to develop small-scale in-
dustries in economically backward
areas so as to stop the concentra-
tion of industries around metropoli-
tan areas. Small-scale industries
grow round about cities and that
does not help the backward regions
at all,
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Shri Kanungo: We have a  prog-
ramme of intensive development for
40 under-developed areas in the first
year, which will be gradually accele-
rated.

Mr. Speaker: Next Question—Shri
Yallamanaa Reddy—Shri Dasaratha
Deb—Shri Raghunath Singh,

Shri Raghunath Singh: Question
No. 703.
Shri Hem Barua: Sir, I suggest

that Questions Nos. 712 and 715 may
also be taken along with this,

Mr. Speaker: If they can be easily
answered, they may be answered to-
gether.

Shri Hem Barua: They are all
about Tripura.

Mr. Speaker: I know that.

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Sir, I do not mind
answering all the three questions
together.

Mr. Speaker: Is Shri Biren Dutta
present in the House?

Shri Biren Dutta: Yes, Sir.

Mr. Speaker: Al]l right, all the
three may be answered together.

Attack by Pakistanis on an Indian
Forest Patrol in Tripura

( Shri Y-i-llama.nda Reddy:
*703 J Shri Dasaratha Deb:

") Shri Raghunath Singh:
L Shri Ram Ratan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether about three hundred
Pakistanis had entered Indian terri-
tory at Siddinagar in Belonia sub-
division of the Tripura-East Pakistan
border, in June, 1962, and attacked
an Indian forest patrol party on duty;
and

(b) it so, the action taken in this
regard?
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The Minister of State in the Min-
istry of External Affairs (Shrimatl
Lakshmi Menon): (a) Yes, Sir.

(b) Protests have been lodged by
the Tripura Administration and by
our Deputy High Commissioner at
Dacca with the East Pakistan Gov-
ernment.

Indian Citizensg Kidnappeq by Pakis-
tanis from Tripura

*712, Shri Biren Dutta: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that two
Indian citizens were carried away
by Pakistani raiders from Tripura in
August, 1962; and

(b) if so, what steps have beeh
taken to get them returned to Tri-
pura?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) It has since been reported by
the Tripura Administration that the
kidnapped persons were brutally
murdered and their beheaded bodies
were dropped in a jungle inside the
Union territory.

Protests have been lodged by the
Tripura Administration and by the
Deputy High Commissioner at Dacca
with the Government of East Pakis-
tan, urging that the criminals be
apprehended and punished severely
and also demanding compensation to
the families of the murdered per-
sons.

Raids by Pakistanis on Tripura Border

+
[ Shri Hem Barua:
o715 J Shri Bishandchander Seth:
) Shri P. C. Borooah:
(_ Shri Surendra Pal Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that dur-
ing the last few weeks there have
been raids by Pakistanis across the
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Tripura-East Pakistan border result-
ing in loss of property sustained by
Indians living on this side of the
border;

(b) if so, the number of raids com-
'mitted by Pakistanis during the
months of July and August, 1962 and
the measures taken by Government
to ensure safety to the people living
in the border areas;

(c) whether any protest has been
made to Pakistan; and
(d) if so, with what result?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (d). Ac-

cording to information so far avail-.

able, seventeen raids by Pakistanis
were committed on Tripura-East Pak-
istan border during the months of
July & August, 1962. A statement
giving details anq the action taken
with regard to each incident, is laia
on the Table of the House. [See
Appendix II, annexure No, 69].

Protests have been lodged with the
East Pakistan authorities at the ap-
propriate level as indicated in the
statement. No reply has so far been
received from the East Pakistan
Government to any of the protest
Notes

Adequate measures have been
taken to ensure the safety of the In-
dian nationals on the Tripura-East
Pakistan border.

=it g fag « & oy st e
g A1 300 wiffrt feigam
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Shrimati Lakshmi Menon: These
300 Pakistanis came armed with
deadly weapons. I do not know
whether they are regular guards,

Shri Dasaratha Deb: May I know
whether in the incident that took
place in June 1962 any Indian per-
sonnel was kidnapped by the Pakis-
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tan nationals and, if so, whether
such persons were returned?

Shrimati Lakshmi Menon: As I
have already pointed out, two per-
sons were found beheaded; their
bodies were recovered.

Mr. Speaker: Besides that, were
any Indians carried alive and return-
ed?

Shrimati Lakshmi Menon: Since
these three questions have been
taken up simultaneously, I do not
know which he is referring to.

Shri Dasaratha Deb: I am referring
to S. Q. No. 703.

Shrimati Lakshmi Menon: Three of
the Indian forest guards were in-
jured. Nobody was taken away.

Shri Hem Barua: In view of the
fact that the hon. Prime Minister
advised the Tripura Administration
to suspend eviction of illegal
Pakistani infiltrators into our country,
50,000 of them, in Tripura in order to
reduce tension in the borders—this is
in quotation mark “in order to reduce
tension in the borders”—may I know
whether this offer of our Prime
Minister stil] holds good in the face
of this Pakistani vandalism?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): What has been stated now is
a very distressing thing. I do not see
how it is related to the offer. I made
no offer to anybody. What has hap-
pened is, after the Tripura Adminis-
tration had sent out a number of
people—I forget the exact number at
the present moment—this created..

Shri Hem Barua: 518,

Shri Jawaharlal Nehru: More than
that, I think. Subsequently, we decid-
ed to slow down this process, because
it was creating trouble and because
some of the people who have been
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sent out might not have been illegal
immigrants, Their position had to be
examined. It so happened that sub-
sequently a fairly large number of
Pakistani illegal emigrants who went
to Tripura went away of their own
accord. Probably, they were afraid
that action might be taken against
them in future. So they went away
of their own accord in quite large
numbers. That is the present posi-
tion. Still they are going out, somec
of them, slowly, Whether these hap-
penings that my colleague has rcad
out are connected in any way with
the people who have gone out or
others, it is difficult to say definitely,
but it is a matter which must deepiy
distress everyone.

Shri Biren Dutta: May I know
whether the attention of the Govern-
ment has been drawn to the press
reports that in Belonia sub-division
of Tripura, Pakistan has violated
Indian air space?

Shri Raghunath Singh: That is the
subject matter of the calling attention
notice that we are having today.

Shri Narendra Singh Mahida: May
I know whether instructions have
been given to the police to shoot
down Pakistani raiders who are
armed and enter Indian territory?

Shri Jawaharlal Nehru: It is
obvious that any armed raid must be
met with every resistance including
shooting down. This kind of thing is
usually done where the police are not
present. They cannot be present in
every spot of the border. They come
in and go out, It is all quick move-
ment.

Shri Hem Barua: May I draw the
attention of the Prime Minister to a
recent statement made by President
Ayub Khan at Karachi, “We will
fight in a way which would be un-
parallelled in word’s history”, anc
may 1 know whether these acts of
Pakistani vandalism, 17 across the
Tripura border from the 6th July to
13th August, show that this is a part
of a big game?
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Shri Jawaharlal Nehru: Much has
been done in the course of the last
few years on the borders which has
been un-parallelled in previous his-
tory. I do not know, I have not myself
seen the statement to which the hon.
Member refers.

Shri Hem Barua: I have quoted
verbatim.

Shri Jawaharlal Nehru: I cannot
say whether that is part of any new
strategy.

Shri Hari Vishnu Kamath: Un-
parallelled stupidity on the part of
Pakistan?

Shri Hem Barua: Is it un-parallell-
ed stupidity on the part of Pakistan
or un-parallelled weakness on our
part?

Mr. Speaker: Order, order.

Shri Surendra Pal Singh: In the
statement, there is frequent use of
the words Pakistani nationals. May I
know if by Pakistani nationals is
ment Pakistani civilian or Pakistan
armed forces and Police personnel
also?

Shrimati Lakshmi Menon: Where
there are armed forces, they are
specially mentioned. Otherwise, it
means Pakistani nationals.

Shri Tridib Kumar Chaudhuri: A
few days ago, the Defence Minister
said that Tripura was under the
operational control of the Army al-
though no army units were posted
there. May I know, in view of these
depredations across the border com-
mitted by armed men, if there is any
proposal under the consideration of
the Government, of strengthening the
border posts and increasing their fire
power further?

Shri Jawaharlal Nehru: I believe
the forces are being strengthened, I
cannot give a detailed answer. Of
course, in view of these incidents,
they are being strengthened
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The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) and (c). In continuation of the All
India Radio’s policy to simplify Hindi
and bring it nearer the spoken word,
an experimental afternoon news
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bulletin was introduced on the 1st of
July 1962. Some general representa-
tions in this regard have been receiv-
ed presumably on the misunderstand-
ing that there is an attempt to intro-
duce Arabic and Persian words in
place of Hindi words.

(b) No, Sir.

N TR WEAY ;G W &
2R 9T q@ 2 T AT AR I9 F @w
F1 fe=a & IF71 a1 W wrwTRE
T JATETE a9 § IF 7 9477 fF fFaw
YA AT R AT F TR TET
A fafTsaa g frfmsa &
qf@dT FT¥ I "gragwa 9 ?
Dr. B. Gopala Reddi: We have
received representations. Even on the
floor of the House, there was repre-
sentation that the language of the

A.LR. should be simplified. As late as
the 5th August, ....

Shri Raghunath Singh: When on
the floor of the House?

Shri Ansar Harvani: A number of
times. (Interruption).
Mr. Speaker: Order, order.

Dr. B. Gopala Reddi: Even on the
5th of this month, the ruling party
has passed a unanimous resolution
that the language of the A.LR. should
be simplified.

Shri Hari Vishnu Kamath: We are
concerned with the Government. We
are not concerned with parties here.

Mr. Speaker: Only to show that
there was some public opinion, public
pressure. That is all. Otherwise, we
have nothing to do with whatever the
parties might do.

Y STETITEAIT ey AT & 48 A
g § {5 s Y sT ¥ Wy
grawft Afg ¥ afcad fear mr &
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Dr. B. Gopala Reddi: This is a con-
sultative committee. We shall certain-
ly go into the language of the news
bulletins and we shall see what the
recommendation of the committee is.
I do not want to anticipate the
recommendations of the committee.
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Dr. B. Gopala Reddi: I do not want

to anticipate anything. It is a
hypothetical question.
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Dr. B, Gopala Reddi: Though it is
a separate question, I may say that
there is an attempt to simplify Urdu
also.
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Shri Raghunath Singh: It is not a
separate question. There are big
Arabic and Persian and Sanskrit
words.

Dr. B. Gopala Reddi: There is an
attempt to simplify Urdu broadcasts
also.

=t et 2am - v, F AT e
st & 57 forr &1 @mE F g fF
I T FATGH afafa w7 e
R A S AT g fFoag a
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Dr. B. Gopala Reddi: These news

broadcasts have been started on 1st
July. I announced this policy also on
the 29th May. So, it is not as if the
House was taken unawares. After a
good deal of time, it was started on
I1st July. There is no question of

waiting the report of the consultative
committee for that.

=t TREAS T@T  TEAT AT
¥z Y e qofeT fgay @ 97 &

ferdt, sty #R 9% & e o & @y

oq F7 F&d qE 99 F 4 7OF ¥
st Forfea g o SR 7g 71 afkadw
farar sy ?

Dr. B. Gopala Reddi: We are not
using any Urdu word in the news
broadcasts which was not used in the
Hindi broadcasts previously also. If

we take the words as such, we are
not using any new word now.
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Shrimati Vimla Devi: May I know
whether there is any move to make
the Members of Parliament who speak
in Hindi speak simplified Hindi so
that all of us can understand?

Mr. Speaker: Shri Narendra Singh
Mahida.

Shri Narendra Singh Mahida: May
I know whether Hindi words have
been standarised for use in our coun-
try, in such a way that there is no
difference of opinion?

Dr. B. Gopala Reddi: Our difficulty

is that the language 1is not yet .

standardised.

Shri Hari Vishnu Kamath: That is
no answer to the question.

Shri Daji: In view of the fact that
even those who stand for simplified
Hindi are awfully shocked at the
type of Hindi that is being introduced
in the AIR, and in view also of the
fact that a committee has been
appointed, may I know whether Gov-
ernment will stop during this interim
period from spoiling the existing
Hindi?

Dr. B, Gopala Reddi: There is no
question of spoiling any existing
Hindi.

Shri Daji: It is awfully spoilt.

Shri Raghunath Singh: This is no
Hindi at all.

=t TR w9 ey
Freft srieft § 7 wfewe Y & o e
T #Y 9 THA A ALY ATAY &, F AOAAT
=TT § FF Sw fedY & Zewl s &t
1S BTAET FraT § T TEY 7
Mr. Speaker: What he says is that
the rural people cannot take any
benefit of the Hindi broadcasts

because it is very difficult. Shrimati
Yashoda Reddy.

st oy Y ;. § a7 AT
et § 5 ¢ IS & AT Ay
ferY # S g F e gy dife vt
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& SeATaT ZAIR T F T A T F
efafedam s § |

Dr. B. Gopala Reddi: Many letters
of congratulations have been
received...... (Interruption). Even
Vice-Chancellors in Uttar Pradesh
have written to me,

Shrimati Sarojini Mahishi: May I
know whether any special instruc-
tions have been given....

Shri Raghunath Singh: May I know
who they are?

Mr. Speaker: Order, order. The hon.
Member should not ask questions in
this manner.

Shri Raghunath Singh: Let us
know the names of the Vice-Chancel-
lors at least.

Mr. Speaker: He continues still. A
direct conversation is going on. He
wants to know the names without the
permission of the Speaker. Shrimati
Mahishi.

Shrimati Sarojini Mahishi: May I
know whether any special instruc-
tions have been given to the Com-
mittee is this direction of simplifica-
tion?

Dr., B. Gopala Reddl: The Commi-
ttee can examine the news bulletins
and say where the fault lies and
where simplification should be done.

el § 2efawm & gro fr

*goy. st We¥ TAF : FaT FAAT
o wmrowr ey R A, (ERR ®
TR S T € o¥ F I F qr Y
¥ 7g qAT &Y 5O F 5 -

(%) faeelt & et § o 2ehtfaer
g farear X F71 w1 STOA fEa
T 9T, T IqF AMfaE geaiE w7
FT ST F AT M ;AR

(@) =fx &, N =@ q@FT F
qfcormreaeg fea ol T qaT ST E 7
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A S T RATL § ITEA
(= TreAm@) ;o (F) S, &

(@) weaiFa F1 & Wi O
2

1 ‘ shall
English also.

(a) Yes, Sir.

read the answer in

(b) The evaluation is still in

progress.

=t W T ¢ A, faee § S
faw ¥ arar ferar 37 #7 <@ ¥ gE
foFaT T &, TEET eawa AT wE 59
AT gAY ?

N AT w4 § T faaeaT
F gEX g aF, N S Q W e, Tw®
| g A |

ot W T3 - s, § ag s
Mg g fF T @@ A ¥ 21 Ffe-
argat g Arg § Ay e ¥ @
I FTAT IT, AT Hr§ BRI & 7

£t AR w1 A wfeArar
arqy 7g =g, e 9F fF -
[T FT 73T ¥ I8 719 &) @1 &, WiEd
T o QW 0 T o F IF QFATE, AN 3F TATH
9 % 2@ Q@ E 9 fad & o
@ A §E E, Sy T ¥ a=a &
fFe g3 7% ST AT §

Economic Growth in India

[ Shri Raghunath Stogh:
‘706-‘ Shri M. K. Kumaran:
'\ Shri Rameshwar Tantia:
| Shri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether the recent United
Nations Economic Survey has re-
vealed that the average rate of
economic growth in India is far
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below than that of many other
Asian countries; and

(b) if so, the reaction of Govern-
ment thereto and the steps proposed
to be taken to improve the situa-
tion ?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) In the U. N. World
Economic  Survey, 1961 average
annual rate of growth of India’s net
domestic product for the period
1950-51 to 1958-59 is indicated at 3
per cent. Of the six Asian coun-
tries included in the Survey the
rates of growth in four have been
shown higher than that in India.

(b) Such isolated statistics have
only limited value. The processes
of economic developement are com-
plex and involve economic, social and
institutional  changes. A single
index such as changes in national
income estimates, which are not
strictly comparable, can lead to in-
accurate conclusions.

ot Ygaa fag © & ag ST SEar
g v oftt & 17 19 & 30 § gy
feafq 9 &1

e : ufiraT ¥ 3 ¥ ¥ =EAr,
arzam™, fefaars, o arddre R
& 1 arfereaT 91 gaTa aw AT dFfee
§ AR ST & A6 99 1T 9@ T

Shri Tyagi: Has this team made
any mention about the pattern of
economic development in the Report?
If so, have they also mentioned that
there has been too much of con-
centration of wealth on that account?

Shri Nanda: This does not deal
with that aspect at all. This deals
with the process of development. It
has brought out the fact that while
India stands considerably lower than
the other countries, at the same time
it is true that the rate of investment
{n the other countries is very much
higher than in India, that is, as com-
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pared to India it is about 19 per cent
in one case. ,

Mr. Speaker: The hon. Minister
gove those figures in his speech the
other day.

Shri Nanda: Yes, Sir.

Shri D. C. Sharma: May I know
if the Survey has given the reasons
for the lower rate of economic
growth in this country? If so, have
those .reasons been examined by
Government?

Shri Nanda: In the first place, it
is a complex position and there is
very little comparability so far as
these figures are concerned. Whereas
in our case the total rate of domestic
investment is 8 per cent....

Mr. Spezker: Are any
given in the statement?

reasons

Shri Nanda: Yes. All these things
have been explained. There is one
more thing about the pattern....

Shri D. C. Sharma: Have Govern-
ment examinzd the validity of those
reasons and if so, what are their
conclusions with regard to that
validity?

Shri Nanda: These things are
obvious. The rate of foreign
assistance is about five or six times
more than our own. That is one
thing. The rate of domestic savings
is also much higher in those coun-
tries. Thirdly—a very important
fact—there it is consumer industries;
here a lot of investment is directed
towards capital goods industries
which have a long period of gesta.
tion and therefore, the results come
a little later.

Shri Sham Lal Saraf: May I know
it these conclusions were arrived at
after a proper economic survey? If
s0, on what basis was the survey
conducted?

Shri Nanda: .These flgures are
given by each nation to the U.N.
There is no investigation made by
that body as to the validity of the
statistics of each nation.

1684 (Ai) LSD—2.
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Shri Hari Vishnu Kamath: Is it a
fact that the rate of increase per
annum in India’s national incomec and
per capita income declined during
the Second Plan period as compared
to the First? If so, was it due to
inefficient, ineffective or defective
planning or some other reasons?

Shri Nanda: No, Sir.

Shri Indrajit Gupta: If the per
capita growth in the national income
alone is taken, would it be a fact
that India stands lower in the list of
these countries than if the total in-
come is taken?

Shri Nanda: We can go into the
per capita income, But I believe it
will not be to the disadvantage of
India. :

Shri A. P. Jain: Has the U.N. or any
of its committees or commission exa-
mined this Report and made any sug-
gestions to other countries for reduc-
ing the difference between the deve-
loped countries and the under-deve-
loped countries because this Report
deals with all under-develop coun-
tries?

Shri Nanda: The broad conclusion
is that the inflow of capital ussistance
should be larger in the case of coun-
tries which are still under-develop-
ed.

Shri Bhagwat Jha Azad: Does the
Survey highlight the fact that it is
more the lack of implementations of
the Plan rather than the amount of
investment that is responsible for the
slow growth?

Shri Nanda: The question of
implementation does not arise; but
the structure of economic develop-
ment does.

Dr. P. S. Deshmukh: When wts a
copy of the Survey received here?
Has it been subjected to any analysis
8o as to find out exactly in what res-
pects we are deficient or we have
gone wrong and in what particular
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way the deficiency or defect can be
removed

Shri Nanda: I have answered it
generally. This is dated 4th May
1962. This is the document.

Shri Thirumala Rao: Has the
U.N. got a separate organisation here
to collect data or did it take the
co-operation of the statistical wings
of the Cabinet and the Planning
Commission?

Shri Nanda: The Government sent
this information.

Shri Ramanatham Chettiar: Is
there any indication in the U.N.
Report as to whether our economic
planning is on the right lines? Or
have they suggested any improve-
ment in regard to our economic
planning?

Shri Nanda: There is a great deal
of appreciation of our methods and
approach to planning.

Wfrfafa . wamrmm e fr
A F s A de g
AR feRgEaia & ww gwr & ¢ & I
Tigar g fF Sear § w5y e #
feamr ddfleq sadeeie § ok &N
TREN ¥ fFAAT THdweHe § 7

Shri Nanda: 1 have got all the
figures for the various countries. It
will take time. I can give the hon.
Member.

Shri Hem Barua: In view of the
fact that there is a wide gap in the
rise of national income—for instance
during 1953 to 1959, while the rise
in the real national income was 16
per cent in our case in the case of
Japan it was 62, in the case of
Burma 31, in the case of Thailand 28
per cent....

Mr. Speaker: Is he seeking in-
formation? He is giving much more
than he requires. So much time is
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spent on one supplementary, that is
my misfortune.

Shri Hem Barua: I want to pack
the question.

Mr. Speaker: He need not. I
would ask him to put the questian
direct for eliciting information.

Shri Hem Barua: May I know
how the Government explain again
this gap in the rise of national in-
come of our country compared to
our neighbouring countries.

Shri Nanda: As compared to other
neighbouring?

Shri Hari Vishnu Kamath: Asian
countries.

Shri Hem Barua: Neighbouring
countries.

Shri Nanda: I have tried to ex-
plain it again and again, our rate of
domestic saving, internal resources,
taxes etc, what the various forces
are. Also the aid that they receive
is six times in some cases, five times
in other cases, the amount that we
have received. Further, I have ex-
plained that we have devoted our-
selves to machine building, steel and
other industries which certainly take
a longer time to produce results.

ST wt Sg-waes w faata

+
(= sTETAT e
wos.J =t o Ho Al :
L o aTw

7 Aoy Fq1 I@W w4
FaF F U1 F0 ¢

(%) Far 37@T 31A WS faar
F ER 9T AT TEE IR F foree-
U ¥ UF YEAIAT T T/ A9AT FT A
feomar mT @ 6 @A 189 0 TF WW-
faar sfaad ¥4 o0,00,000 7 AY-
wes T ® fata F6@ T safE
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2858 ¥ 397 ¢ AT 27 AT wAF F1
frata arare #7 frar ar ;

(@) Fa1 ST F1 Ag-HIEE FT
frafa ag & R § W TR q
AT F WG 1S SEFT qEHET
FT @ E ;

() =fz g, a @ TwEs FY T
T e § ; WX
() FaT TLF FMEIT F AR
ANg-gasw F1 fAgfa gad w@d Ak
4gTT & ST o fawr av Wy ?
The Minister of International
Trade in the Ministry of Commerce
and Industry (Shri Manubhai Shah):
(a) Some news has appeared but we
did not get any official or non-official

confirmation of the same either from
Australia or Japanese sources.

(b) and (c). A statement showing
long-term Agreements concluded with
the Japan Steel Mills is laid on the
Table of the House. |[See Appendix
II annexure 72].

(d) Yes, Sir.

) WA mEE AT AR
J 7 JAY T qA fear @ fE e
F J L I[M F 99 ARAEF &
A F T F YIS ArET TG 9T
T E A T W g AT A AR §
f& wa @ smrfyr oAt ¥ oW F
fag & sfea Srm AT T Y Forw &
™ F g7 fAvig AT a=T & 7

=t waw g ;A AT A g
o M AR ZH A vy TIEE A
oI AT 1 A feET T\ F i aw
A A 7 wgrer A ¥ aaw @ A
fagr & am@ sl A% ST "wETE
AT AF AT | qFI T IE & ORGR
mil 7% e & av | e gfw 7y
Fed wefam & af ay freet
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% @ awy s wR wegfear
TG ahT T @

«t TETAT SRt 9w ¥ wfaw
AMF IR G AT
‘gt ®Y sgreaT F €W ¥ 4 ST
Sgar g fr fafle s @ge &
99 ¥ w Fq7 famw IOw @

®E?

=t JAwE MY TE9 S 9T &
f& uw ot ¥ 1 W) TIWW AT AT
AT gH A IAET | "W g "R
o & A fale T R & A

g &, Qo fafemw z= a1 32 fafemw
T T AT AR § WK @ BRI A
W W F 3o-3y fafsmw = Fx
AT AN ¥ 3@ F fad v aund
| g = § 2 I F I R
M HIAF R PTEACTAF
frg WY faxfasw gl afew

=t TR e - F¥ AT a7
g I ?

st waTd g qar ¥

Shri D. C. Sharma: May I know if
the Government is exploring any new
markets for the export of iron ore,
and if so, what are those markets?

Shry Manubhai Shah: Throughout
the world. As the hon. Member is
fully aware, we export practically
to the whole of the Continent, to a
few Latin Agnerican countries, to
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several of the East European coun-
trics, but Japan is our single biggest
buyer.

TTo Mifamg 7@ : ANg HATH F7
AN Frafa @ T & 98 R fFq s
AN WL AR WY A
g4 oY ¥ gy fF @ aw &1 oA
frar o <gr & fF gmd EE A g
@ & fale & o=y & 39 @1 A
9 &% g Atas o frar 9w,
A F stwar =vgan § 5 9z 7w fRa
frm ool H 9@ wWr e ?

7T g ¢ wafo QY S @
21 fEfkas argdw, Fenfeear amgsim,
faaagt HaaR, I QT AT,
JoorATET  gfezar, AT g g,
AT AT AHT TS AT 24 |

Shri Morarka: Before entering into
this long-term agreement, may I
know whether Government has taken
into consideration the specific re-
commendations of the Estimates
Committee about the ratles to be
agreed? If so, may I know what are
the rates finally agreed upon
between India and Japan?

Shri Manubhai Shah: The rates
vary from contract to contract
depending both on the quantity as
well as the quality. And, I have
been constrained to
House several times that it would
not be in public interests to dis-
close the rates. Our rates are quite
comparable with the international
rates.

Dr. Colaco: May I know in rela-
tlon to this, whether any facilities
have been given for the export of
iron ore from Goa to other countries
especially because they are depnde-
ing upon contracts on a long term

Mr. Speaker: Supplementaries are
not to be read out I only allowed
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the hon. Member to read his speech
because that was his maiden speech.
(Interruption).

Dr. Colaco: I will put the ques-
tion. May 1 know whether any
facilities have been given to the ex-
porters of Goa to export ore to
Japan and other countries, as they
are dependent on contracts on long-
term basis, with laxity up to 10 per
cent., according to the merits of in-
dividual cases?

Shri Manubhai Shah: 1 appreciate
the hon. Member's anxicty. I have
followed what he means to say. I
can assure him that the Goa question
is uppermost in our minds. We have
already announced that all the pre-
sent contracts and future contracts
will be fu'ly honoured by Govern-
ment; and all facilitics have been
given to the Goa miners, including
small miners. We have assured the
we shall
export their ores, if they so desire,
through the State Trading Corpora-
tion.

Film Festiva] in Berlin

+
*709 ( Shri Inder J. Malhotra:
* 7\ Shri Hari Vishnu Kamath:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether any official film dele-
gations were sent to participate in ~
the International Film Festivals held
in Berlin and in Czechoslovakia
during 1962;

(b) if so, what was the constitutiom
of the delegations;

(c) what procedure was adopted
in the selection of the delegates; and

(d) the amount of foreign exchange
spent on these delegations?

The Deputy Minsiter in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) to (c). A
delegation consisting of the Indian
Consul General in Berlin as leader
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and Sarvashri K. M. Modi, President,
Film Federation of India, Prithviraj
Kapoor and A. L. Srinivasan, Presi-
dent, South Indian Film Chamber of
Commerce, all nominated by the
Government of India, attended the
International Film Festival at Berlin
during 1962. The Rules of the Festi-
va]l at Karlovy-Vary (Czechoslovakia)
do not provide for sending any
official delegation and as such none
was sent.

(d) Rs. 1.040.

Shri Inder J. Malhotra: May I
Know whell:er any attempt was made
by Government to assess the response
our films received from the common
cinema-goers in those countries?

Shri Sham Nath: No, Sir. We
have not been able to know yet any-
thing about the reactions of the
people in West Germany and Czecho-
slovakia, to our films which were
shown there.

Shri Inder J. Malhotra: In view
of the reply given by the hon. Deputy
Minister, if we have not assessed the
response to our films there, may 1
know what is the main purpose of
our participation in that festival and
why should Government send such
a large delegation?

Shri Sham Nath: It is not a ques-
tion of sending such a large delega-
tion. After all, there are so many
international film festivals that take
place every year in various parts of
the world. And, it is always in the
{nterests of the country to enter its
good films in these festivals,

Shri Hari Vishnu Kamath: How
many, among those who participated
in the Berlin Film Festival, actually
belonged to the celluloid or film
world and how many did not belong
to the fitm world and how many
invitees, and non-invitees were grant-
ed passports by Government?

Shri Sham Nath: We have no in-
formation available in regard to the
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passports granted to people in con-
nection wlth this fibm festival. But,
as far as the .official delegation was
concerned, there were 4 members
only viz., Shri K. M. Modi, Shri Prith-
vira) Kapoor and Shri Srinivasan, the
fourth person being the leader of
Delegation, our Consul-General in
Berlin. As regards the people asso-
ciatted with the feature films who
attended this film festival, I have got
their names. They were Dev Anand
and some other persons connected
with this feature film in question.

Press Consultative Committee

( Shri Ya_s'_hpal Singh:

| Shri Jash:want Mehta:
*710. { Shri Ram Ratan Gupta:

| Shri P. Kanhan:

LShri A. K, Gopalan:

Will the Minister of Information
and Bhoadcasting be pleased to state:

(a) whether Government have
taken any steps for the formation of
a Press Consultative Comrmittee; and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Dr, B. Gopala Reddy):
(a) and (b). The matter of seting up
a Press Consultative Committee is
still under consideration.

Wt g feg T AN fo
& aF o7 G vk 3@ F @A
FAMFTE?

Dr. B. Gopala Reddi: It will be set
up very soon.

Shri S. M. Banggjee: May we know
definitely when ®Ms committee will
be set up and when its report will be
received?

Dr. B. Gopala Reddi: It has to be
set up before it can report: it will be
set up next month perhaps.
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WRITTEN ANSWERS TO QUES-
TIONS
Air-Dropping of Food in NEFA

*708. Shri Ram Rattan Gupta: Will
the Prime Minister be pleased to
state: 1l

(a) since when air-dropping of food
supplies is being carried in NEFA;
and

(b) through which agency this is
being done on behalf of Government?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The IAF, the
JAC and various private Airlines have
carried out air-dropping operations in
the NEFA in the past. The opera-
tions are being handled by a private
chartered company since May, 1960.

WAYH AL AT & €A AT
*99¢. Y qTAT wr faator,

wrET AT @O W qg 99wy
o w7 f& o

(%) 7% feest ¥ fred el @
e ¥ Waq@ §9% g i
w® @ & AR

faato, wrA@m aqr @A WY
(=t AET W= @) @ (F) TT—F

TFTE—Y
TAT—2 0
AHFd F fog gaH—Y

(@) T fm a & oarE
a1 & fog aw ofww (smfaga
TEAFTA 7 ag@et) wfufamw, Qeus
[ofews sfafew (T dts o=
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Firing by Pakistanis on an Indian
Post in J, ang K. State

( Shri D. C. Sharma:
| Shri Basumatari:
| Shri Brij Raj Singh-Kotah:
Shri D. D, Puri:
Shri P, K. Deo:
Shri Narendra Singh Mahida:
*713.{ Shri Yashpal Singh:
Shri Yogendra Jha:
Shri Hem Barua:
| Shri Jashvant Mehta:
| Shri Bhakt Darshan:
|_ Shrimati Jyotsna Chanda:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakis-
tan Army 'men fired on an Indian
post at Chamb near Jammu on the
9th August, 1962 resulting in injuries
to three Indians;

(b) if so, the details of the incident;
and

(c) whether any protest has been
made to the Pakistan Government?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Our civilians
grazing their cattle in the area 4 miles
west of Chamb and 23 miles south-
west of Akhnur, were fired at by a
group f POK civilians on August 9.
Soon after Pak|POK troops opened
fire towards one of our posts, as a
result of which one Other Rank sus-
tained a bullet injury. Our troops re-
turned the fire in self-defence.

Two sections of Pak|POK troops
crossed the cease-fire line on the same
day in area 5% miles north-west of
Chamb and fired LMG and rifle shots
on our civilians grazing their cattle.
Our civilians had to return the fire
in self-defence. The intruders with-
drew across the cease-fire line when
our CRP patrol approached the area

(c) No Sir. However, cease-fire
violation complainte in both cases
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have been lodged with the UN. Field
Observers,

High-Power Technical Panel for
Imported Components

( Shri P, C. Borooah:
*114, { Shri Basumatari:
| Shri Rameshwar Tantia:

Will the Minister of Planning be
pleased to state:

(a) whether Government have de-
cided to form a high-power technical
panel to consider the possibility of
replacing the current imports of
spare parts, components and raw
materials by increased indigenous
production;

(b) it so, what are the precise
terms of reference of the panel;

(c) whether the panel has actually
been constituted; and

(d) it so, who are its members?

The Minister of Planning and
Labour and Employment , (Shri
Nanda): (a) Yes, Sir.

(b) to (d). The panel has been cons-
tituted and the Resolution indicating
the composition and terms of refer-
ence of the panel is placed on the
Table of the House. [See Appendix
II annexure No. 71].

Influx of Tibetan Refugees

718, J Shri Kapur Singh:
7\ Shrimati Vijaya Raje:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that there
has been a fresh rxodus of Tibetan
refugees into Ind.an territory;

(b) if so, the number of such re-
fugees who have recently slipped
into our territory; and

(c) the steps taken to prevent the
danger of undesirable elements slip-
ping inside?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
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8ingh): (a) There has been no major
influx of Tibetan refugees into India
recently.

(b) The number of refugees who
entered India between 1-1-1962 and
14-7-1962 is 498.

(c) Arrangements have been made
to prevent infiltration of undesirable
elements into India.

Strike by Workers of Hindustan
Housing Factory, New Delhi

[ Shri D. C. Sharma:
J Shri P, C. Borooah:
) Shri Priya Gupta:

| Shri Eswara Reddy:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether there was a wide-
spread strike by the workers of the
Hindustan Housing Factory, New
Delhj in July to press their demand
for an increase of Rs. 5 in their dear-
ness allowance recommmended by the
Union Finance Ministry; and

(b) it so, the steps taken to "look
into their grievances?

The Minister of Works, Housing

and Supply (Shri Mehr Chand
Khanna): (a) Yes, for about a week.

(b) The dispute has been specifi-
cally referred to the Industrial Tri-
bunal for adjudication.

717,

Export Promotion

*718. Shri P. C. Borooah: Wil] the
Minister of Commerce and Industry
be ple;sed to state

(a) whether the proposal to set up
a three tier organisation of exporters
for helping in export drive was con-
sidered by the Board of Trade in
their meeting held in the Third week
of August, 1962; and

(b) if so, what was the Board's

decision in the matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.
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(b) The Board endorsed the pro-
posal and noted that exporters of
various commodities and from differ-
ent parts of the country were going
to hold a convention shortly to finalise
these proposals.
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Import of Consumer Goods

2011, Shri Sham Lal Saraf: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have as
an austerity measure, slashed down
imports of certain types of consumer
gools and raw materials;

(b) whether Government are aware
that due to demand for such commo-
dities being greater their prices are
increasing; and

(¢) what steps Government propose
to take to hold the price line of the
said commodities at a reasonable
level?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shrj Manubhai Shah): (a)
to (c). The volume of import of con-
sumer goods and raw materials allow-
ed to be imported is determined by
availability of foreign exchange and
indigenous production. The prices of
some of the commodities are reported
to have risen. The Government are,
however, determined to maintain
prices of all essential commodities by
maximising the indigenous produc-
tion of these commodities to the
greatest extent possible.
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Subsidised Industrial Housing
Scheme

2013. Dr. Ranen Sen: Will the
Minister of Works, Housimg and
Supply be pleased to state:

(a) the amount of money sanction-
ed by the Central Government of
India to West Bengal for building
Houses under the Subsidised Indus-
trial Housing Scheme during the First
and Second Plan periods as also the
first two years of Third Plan;

(b) the amount year by year;

(¢) the money spent by West Ben-
gal Government year by ycar; and

(d) the total number of houses
built so far?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) to (d). A statement
giving the required information is
laid on the Table of the House. [See
Appendix II, annexure No. 73].

Steel Plants in Public and Private
Sectors

2014. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a final decision has
been taken to bring all steel plants in
public and private sectors within the
purview of Central Labour Legisla-
tion; and

(b) if not, the reasons for this de-
lay?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). The pro-
posal of taking over industrial rela-
tions in the Central Government pub-
lic sector undertakings from the State
sphere to the Central sphere under
the Industrial Disputes Act, 1947 was
recently discussed with the State
Labour Ministers but was not accept-
ed for the present. The matter is
proposed to be discussed further with
the managements of the Central Pub-
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lic Sector Undertakings before taking
a final decision.

Bou:d of Trade

2015. Shri Bishwanath Roy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the decisions taken by the
Board of Trade at its meeting held on
the 18th August, 1962;

(b) the details of the points or
memorandum given to the Ministrv;
and

(c) whether there is any move to
broad-base the composition of the
Board by including representatives
of All Indian Manufacturers Organisa-
tion, Indian Council of Foreign Trade-
and Indian Cotton Mills Federation?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhaj Shah): (a)
A copy of the Press Release issued at
the end of the meeting is placed on
the Table of the House. [See Appen-
dix II, annexure No. 74].

(b) Memoranda were received from
persons and associations interested in
the exports of iron ore, manganese-
ore, bauxite and ferro-manganese.
These referred to the transport diffi-
culties regarding iron ore, the res-
trictions on exports of bauxite and.
the difficulties arising from the high
cost of manganese ore and ferro-
manganese.

(¢) No, Sir.

Hindi Programmes on ALR. Statien,.
Vijayawada

2016. Shri Ulaka: Will the Minister
of Information amd Broadcasting be
pleased to state:

(a) whether All India Radio Sta-.
tion at Vijayawada (Andhra Pradesh)
broadcasts Hindj programmes;

(b) if so the days on which they are
broadcast and the time allotted for-
the same; and

(c) if not, the reasons therefor?
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The Deputy Minister im the Minis-
try of Imformation and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) Hindi items originated or relay-

ed by the Vijayawada Station of All
India Radio are as under:—

T'ype of Programme Frequency  Duraiion

10 minutes on
each occation,

“Talks Twice or thrice
in a quarter

15-20 minutes

Plays and Once in a month
on each occasion,

Features

News (Relay) Daily 15 minutes

(0815-0830 hrs,

(c) Does not arise.
Development Loans to States

2017. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Trading Cor-
poration hag advanced development
loans to the States of Orissa, Andhra
Pradesh ang Mysore for road cons-
truction;

(b) if so, the total amount given in
each State separately;

(¢) the period and the terms of
conditions and the reasons for which
such loan is given; and

(d) whether State Governments
were consulted before such loans were
advanced?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). At the instance of State Trad-
ing Corporation and in consultation
with concerned departments of Gov-
ernment of India, certain funds were
allotted to States of Mysore, Andhra
Pradesh and Orissa for development
of certain roads which would 1faci-
litate movement of iron ore to ports
for exports and thereby augment the
‘Tejoy ayJl, ‘s8uruies adueyoxs uBra10}
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amount allotted to each State is as
follows:—

Lacks of Rs.
Mysore 185.99
Andhra 5.00
Orissa 11.81

These allocations were made as out-
right grants.

(d) Yes, Sir.

Irom Ore in Barjamada-Banaspani
Sector

2018. Shri Surendramath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Trading Cor-
poration has not been able to lift its
quota of iron-ore from Barjamada-
Banaspani Sector on account of the
shortage of Railway wagons; and

(b) whether any assistance to the
State Government of Orissa for im-
provement, repair and remodelling of
existing road capacities in these min-
ing areas including the Gurda-Joda
road is proposed to be given in order
to help carrying of iron ore by road?

The Minister of Internatioal Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir. The full quota of iron ore on
the Barajamda-Banaspani  Sector
could not be moved on account of
limited rail movement facilities.

(b) The question at present is one
of improvement of the rail rnovement
capacity. Till that is done, delivery
of large quantities of ore by road at
the rail heads will not help. Hence
such assistance to the State Govern-
ment is not contemplated at present.

Production of Ilmenite *

2019. I Shr! A. K. Gopalan:
\ Shri M. K. Kumaran:
Will the Prime Minister be pleased
to state:

(a) what is the contribution of
India to the world production of
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Ilmenite to-day;
(b) what was it in 1840;

(c) Yhether any modernisation has
taken place in the Travancore Mine-

rals Plant since iis  establishment,
and

(d) if not, what is the reason for
not applying the latest efficient and
up-to-date methods of production?

The Prime Minister and Minmister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Exact figures of current
world production of ilmenite are not
readily available, but the quantity of
ilmenite produced at present in India
(approximately 1,50,000 long tons) is
likely to be of the order of 10 per
cent of the world output of the mine-
ral.

(b) In 1940, India produced ap-
proximately 2,62,000 long tons of
ilmenite as against the total world
production of 3,50,000 long tons.

(c) and (d). Travancore Mincrals
Limited was incorporated on October
30, 1956 and the Company started
working from May 10, 1957. The
management of Travancore Minerals
Limited are fully alive to the need for
rationalisation and modernisation of
the plants and, as a first step in this
direction, they have decided to close
down the wind tables in the plants at
Chavara with effect from 1st Septem-
ber, 1962.

Steps have also been taken to instal
new machines in one of the plants of
the Company primarily engaged in
the production of monazite.

Coffee Board Labour Union

2020. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that there
was an agreement between Coffee
Board Labour Union and Coffee Board
about Bombay Tribunal Award;

(b) if so, what was the agreement;

(c) whether the agreement has
‘been implemented;
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(d) if not, why not: and

(e) whether it has been implement-
ed as far as depot workers are con-
cerned?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The terms of settlement are
placed on the Table of the House.
[See Appendix II, annexure No. 75].

(c) to (e). The agreement has been
implemented, $ave for a few cases of
workmen employed in the Depots
which are under examination.
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Doctors for NEFA

( Shri Subodh Hansda:

J Shri S. C. Samanta:
zozz"] Shri B. K. Das:

L Shri M. L. Dwivedi:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that West
Bengal Government have been re-
quested to recruit medical personnel
for NEFA;

(b) it so, whether this request has
been complied with; and

(¢) how many such medical per-
sons will be sent to NEFA?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes; a request has been
made to the West Bengal Government
through the Eastern Zonal Council for
assistance in recruiting medical offi-
cers for NEFA. Such assistance was
offered by the West Bengal Chiet
Minister in a meeting of the Eastern
Zonal Council.

(b) No reply has yet been received
from the West Bengal Government.

(c) Does not arise.

Export of Tea and Jute

( Shri S. C. Samanta:
| Shri Subodh Hansda:
2023. { Shri B. K. Das:
Shri M. L. Dwivedi:
lShﬂ P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that he
held a series of discussion at Calcutta
with the Tea and Jute exporters in
June, 1962 to boost their export;

(b) if so, what are the measures
taken to promote the export; and

(c) what steps were discussed to
maintain the floor prices?
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The Minister of International Trade
in the Ministry of Commerce and Im-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The following measures have
been taken or are under considera-
tion for tea:

(i) Licensing of equipment for
artificial irrigation and the
expansion of the Tea Board’s
hire purchase scheme to in-
clude irrigation equipment,
are under consideration.

(ii) Promotional work abroad in
the form of Press, T. V.
Radio and Cinema publicity,
opening of more Tea Cen-
tres and participation in ex-
hibitions has been intensi-
fied.

For jute, the following measures
have been taken:—

(i) The Indian Jute Mills Associa-
tion has asked its member-
mills to continue to work
without restriction.

(ii) the Association has decided to
remove its earlier restric-
tions on the installation of
broad looms, and to permit
the establishment of addi-
tiona]l spinning capacity to
supply yarn to these looms;
and

(iii) the proposed cut by 15 per
cent in the supply of electric
power to the jute mills has
been averted and arrange-
ments made to make available
a small amount of additional
power to the jute industry for
the expansion of broad loom
capacity.

(c) No steps were discussed at tpese
meetings to maintain the floor prices.
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Travancore Rayons

2028 J Shri Warior:
: \_ Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any report has been
received from the Government of
Kerala on the investigation made by
the Japanese experts headed by Mr.
Akiyama into the expansion schemes
of the “Travancore Rayons”, and

(b) it so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No Sir.

(b) Does not arise.

Andhra Pradesh Mica Workers’ Union

f Shri A. K. Gopalan:
2029. \_ Shri Umanath:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government of India
have received any representation
from the Andhra Pradesh Mica
Workers’ Union, Gudur, on some of
their grievances; and

(b) if so, what action is being
taken on thc same?

The Minister of Labour im the

Ministry of Labour and Employment
(Shri Hathi) (a) Yes.

)
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(b) The Resolutions passed by the
Andhra Pradesh Mica Workers’
Union are being examined.

Loss nsuhed by Coffee Board

(Bhri A. K. Gopalan:
2030.{ Shri Umanath:
( Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the loss sustained by the Coffee
Board annually on account of the
following:

(i) loss incuring;
(ii) loss in transit; and
(iii) loss in storage; and

(b) what steps have been taken to
prevent this loss or at least to mini-
mise it?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
(i) No loss is reported as sustained
by the Coffce Board in curing; gains
and losses are reckoned on stock of
coffee after it is cured ie. while in
storage in the warehouses or in
transit from one place to another.

(ii) About 19 Metric tonnes.
(iii) About 157 Metric tonnes.

(b) It is not possible to eliminate
the losses in storage altogether as
coffee by nature loses in weight or
gains in weight depending on the
humidity of the place of storage.
Similarly losses in transit cannot also
bo totally eliminated though all steps
have been taken to reduce them.

Co-ordinatiom of Training Schemes

2031, Dr, L. M. Singhvi: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that each
public undertaking has its own train-
ing scheme of Craftsmen as well as
other training programmes;
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(b) whether there is any co-ordi-
nation between the various public
undertakings functioning broadly in
the same field of technology; and

(c) if not, what measures are being
taken to ensure such co-ordination
which will contribute to substantial
economy?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No, but it js expect-
ed that with the implementation of
the provisions of the Apprentices Act,
Apprenticeship training programmes
will come into operation in all the
public undertakings,

(b) Yes, there is a separate Co-
ordination Committee of the National
Council for Training in Vocational
Trades with the Chief of the Educa-
tion Division of the Planning Com-
mission as Secretary to co-ordinate
the programmes of all the Ministries.

(c) Does not arise.

Rubber Cultivation

2032. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Rubber Board has
any funds for helping small peasants
-cultivating rubber;

(b) if so, the amount of the funds;

(c) how many peasants have been
given assistance so far;

(d) whether Government are fac-
ing any obstacles in giving assistance;
and

(e) if so, what are they and what
steps are being taken to overcome
these obstacles?

The Minister of International Trade
in the Ministry of Commeree and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The Pool Fund, which has a
credit of Rs. 77,28,000- is solely
intended for assisting small growers
of rubber. A replanting subsidy of
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Rs. 1000|- per acre is also available
from the General Fund of the Board.

(c¢) (i) 3,263 small holdings of
rubber have been paid Rs. 37,95,107.73
as replanting subsidy upto 30-7-62.

(ii) 875 small growers owning
less than 5 acres have been
given subsidised manure.

(iii) 251 small growers owning
less than 5 acres replanted
their areas for soil conserva-
tion works and obtained
financial assistance to the
extent of Rs. 5,977-63.

(iv) 181 small holders owning
less than 10 acres have been
supplied with high-yielding
clonal seeds free of cost for
the replanting of their lands.

(d) No, Sir.
(e) Does not arise.
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Salt Factory in Midnapur District

J Shri Subodh Hansda:
2034. 7\ Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that West
Bengal Government propose to set
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up a big salt factory on the sea shore
of Contai, Midnapur District with the
help of some foreign expert;

(b) if so, whether State Govern-
ment have askeq for Central Govern-
ment’s help and cooperation;

(c) what kind of help they have
sought for; and

(d) whether Central Government
will give all kinds of hclp in this
matter?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The Govern-
ment of West Bengal have under
examination a proposal to set up in
the public sector a modern salt
factory on the Contai Sea Coast, in
the district of Midnapore. But, no
definite decision has yet been taken
to sct up the proposed faclory with
the help of any foreign expert.

(b) to (d). The Government of
West Bengal have not yet approached
the Government of India for any
specific assistance in conncction with
the proposal.

Machines of Manipur P.W.D.

2035. Shri Rishang Keishing: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of machines like
tractors, bulldozers, concrete mixers
and air compressors acquired by the
Manipur P.W.D. during the period
1958—62;

(b) whether it is a fact that for
want of some parts many of the afore-
said machines have been lying idle;
and

(¢) if so, how soon the missing or
damaged parts will be replaced and
the machines will be put to use?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Nine.

(b) and (c). Only one machine IS
lying idle for want of repairs. This
will be repaired in about three months.
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Persons belonging to Mizo Mills in
Burmese and Pakistan Armies

2036. Shri Swell: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that a large
number of young men of the Pawi
Lakhar Region of Mizo Hills, Assam,
are serving in the Burmese and the
Pakistan armies; and

(b) if so, the rcasons therefor?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b). No. Sir, the number is
not large but while we have no infor-
mation regarding the number of per-
sons serving with the Pakistan Army,
we do know that several individuals
from the Pawi Lakhar Region and
other Mizo Hil] areas bordering Burma
are serving with the Burmese Army
for reasons of economic and proximity
of the Region to Burma which has
enabled them to pass themselves off as
Mizos of Chin Hills. An accurate
count of these persons is not avail-
able.
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Trade with U.AR.

[ Shri Bishwanath Roy:

J Maharajkumar Vijaya
2038. 1 Ananda:

| Shri Ram Ratan Gupta:

Will the Minister of Commerce and
Industry be pleased to state whether
any steps have been taken for im-
provement of trade between India and
the United Arab Republic during the
Third Plan period?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Yes,
Sir. A Protocol signed by India and
the United Arab Republic in October,
1961 envisages best efforts on the part
of the two Governments to increase
the volume of trade and maintain it
at the highest level.

Rural Housing in Assam

2039. Shri Swell: Will the Minister
of Works, Housing ang Supply be
pleased to state:

(a) whether it is a fact that out of a
total of Rs. 15,00,000 allotted {o Assam
for Rural Housing during the Second
Five Year Plan, the Government of
Assam drew only Rs. 27,000; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) The State Government could not
sanction any house-building loans as
they had not been able to complete the
various preliminaries, such as recruit-
ment of enginering staff for the 1ural
housing  cell, selection of villages,
socio-economic and physical sarvey of,
and preparation of layout plans for the
selected villages, as also the prepara-
tion and printing of model plans and
designs for the houses. The  State
Government have since completed
these preliminaries and are expected
to commence the implementation of
the Scheme soon.
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Spinning Units

2040. Shri Sivamurthi Swamy: Will
the Minister of Commerce and Industry
be pleased to state:

(a) how many small spinning units
(32 spindles) are working in the
country;

(b) the reasons as to why such kind
of machines are not supplied on hire
purchase basis to the middle ciass and
the labour class people in the country
as they are supplied in Madras;

(c) whether the Central Govern-
ment have allotted any amount to
manufacture such machines in India;

(d) if so, how much;

(d) whether 1t is a fact that Japan
has offered to supply such machines on
barter basis; and

(f) if so, what is the policy of Gov-
ernment in this matter?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No
accurate information is available.
However, during the 2nd Plan period,
13 units of 30 spindles each were
sanctioned for Madras State on ex-
perimental basis.

(b) The question is receiving at-
tention.

(c) No, Sir.
(d) Does not arise.

(e) Government is not aware of any
such offer.

(f) Does not arise.

Children’s Film Society

2041. Shri Yashpal Singh: will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether the film entitled “The
Boy and the Parrot” is being made by
Mr. Ezra Mir for the Children’s Film
Society; and

(b) when this film is expected to be
completed?
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The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) Yes, Sir.

(b) By the end of September, 1962,
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Situation in Colliery Area

2043. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it js a fact that the
General Secretary of Ajay Second Col-
liery Workers’ Union was severely
wounded by the goondas;

(b) whether it is also a fact that this
sort of goondaism is becoming a
menace in the colliery belt of West
Bengal; and

(c) if so, what steps Government
propose to make to give immediate
protection to the workers who are try-
ing to build the democratic trade
Union movement there?
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The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) The Branch Secretary of
Colliery Mazdoor Sabha in _Adjoi
Second Colliery was assaulted on July
22, 1962 by certain persons; the case is
sub-judice,

(b) No.

(c) Prompt action is taken by law
and order authorities wherever neces-
sary. .

Housing Schemeg in States

2044. Shri A. K. Gopalan: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether Government have re-
ceived details of requirements {rom
States for financial help for house con-
struction for industrial workers of
low income group and middle class
people;

(b) if so, details thereof; and

(c) what decision Government have
taken?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A statement showing the
total requirements of some of the
States under the Subsidised Industrial
Housing, Low Income Group Housing
angd the Middle Income Group Housing
Schemes is laid on the Table of the
House. [See Appendix II, annexure
No. 177).

(c) The requirements of the States,
over and above their Third Plan pro-
visions, will be met to the extent it is
feasible, depending on the smount of
funds that might become available
from the Life Insurance Corporation
or out of savings from ‘he allocations
to other States or from an increase in
the Plan allocation for Housing, if that
is found possible,
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Wages of Automobile Factory Workers

204€. Shrij Dinen Bhattacharya: Will
the Minister of Labour and Empley-
ment be pleased to state:

(a) whether Government are aware
of any discrepancy in the wages of
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workmen of automobile manufacturing
industries in different parts of India;

(b) if so, whether Government con-
sider it necessary to standardise the
wages of workmen of automobile fac-
tories; and

(¢) if so, what measure is suggested
to standardise the wages of the said
category of workmen?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) to (c). Information is
being collected and will be laid on the
table of the House.

Import of Steel

{ Shri U. M. Trivedi:
2047. { Shri Bade:
L Shri Kachhavaiya:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how much foreign exchange ceil-
ing was given to each State for the
year 1961-62 for import of steel;

(b) on what basis the allotment of
ceiling was made to various States;
and

(c) whether there is any preference
given to backward States to bring
about faster development in such re-
gions?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) A statement is
placed on the Table of the House.
[See Appendix II, annexure No. 79].

(b) and (c). The allocations were
made to the States as equitably as
possible taking into account past al-
locations, made on the basis of the
recommendations of the Directors of
Industries of the States, the availability
of foreign exchange and with due
regard to the need for development in
States which have been backward.
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Quarters at Aram Bagh Lane, New
Delhi

2049. Shri Yashpal Singh: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether Government are aware
that verandahs of Government quar-
ters situated on Aram Bagh Lane leak
during the rainy seasons;

(b) whether Government are also
aware of the fact that in spite of re-
peated complaints at the concerned
Enquiry Office, the authorities con-
cerned do not take immediate and
proper action resulting into great in-
convenience to the residents uf those
quarters;

(c) whether it is also a fact that
only temporary repairs are done which
do not stand even one heavy rain; and

(d) if so, what action Government
propose to take to remecdy the situ-
ation on permanent basis?
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The Minister of Works, Housing and
8Supply (Shri Mehr Chand Khanna):
(a) to (d). It will not he correct to
say that complaints are not attended
to. Action is taken to execute the
necessary repairs as soon as complaints
are received. The tile voofs of the
verandahs of these quarters, how-
ever, are old and the question of their
replacement is under consideration.

Export of Mangoes

2050, Dr. L, M. Singhvi: Will the
Minister of Commerce iand Industry
be pleased to state:

(a) the total value and quantity of
mangoes exported during 1960-61 and
1961-62; and

(b) what is being done to augment
export of mangoes to foreign countries
and particularly to European and the
North American countries?

The Minister of International Trade
in the Ministry of Commerce and Im-

dustry (Shri Manubhai Shah): (a)
Quantity Value

1960-61 2064 tonnes Rs. 16,34,677

1961-62 2109 tonnes Rs. 19,02,387

(b) The following measures have
been taken to promote exports of
mangoes:—

(1) Air India International] has
introduced reduceq freight
rates for transport by air to
UK. anq Europe.

(2) Indian Council of Agricultural
Research hag requested Fruit
Research Laboratories to con-
duct research for control of
mango seed weevil.

(3) The Central Food Technologi-
cal Research Institute, Banga-
lore, gives advice to exporters
about the correct maturity and
variety of mangoes to be ex-
ported.
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Industrial Exhibition in Moscow

2051. Shri Raghunath Singh. Will
the Minister of Commerce and Industry
be pleased to state whether it is a
fact that an Industrial Exhibition is
being organised by India in Moscow
in the next summer?

The Minister of Intcrnational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): A
proposal to hold an Indian Trade Ex-
hibition at Moscow in summer next
year is now under consideration.

Decasualisation Scheme

y Shri P. Kunhan:
2052. {Shri A. K. Gopalan:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that . de~
casualisation scheme in respect of
Cochin Harbour has been agreed upon
by the various parties concerned;

(b) if so, details of this scheme; and

(c) when the scheme will come into
operation?

The Minister of Labour in the Min-
istry of Labour and Emplovment (Shri
Hathi): (a) The disputed issues relat-
ing to the implementation of the
Cochin Dock Workers (Regulation of
Employment) Scheme, 1959 were re-
ferreq for adjudication to an Industrial
Tribunal in June, 1961. It is under-
stood that an agreement has been re-
acheq between the parties concerned
on most of the issues and that the par-
ties will request the Tribunal to make
a consent award in terms of the agree-

" ment.

(b) The consent award of the Tri-
bunal is still awaited.

(c) Does not arise at present.
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Training in Foundry Technigues

__  shri A. K. Gopalan:
2033. \ shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact tnat Gov-
ernment have sanctioned a scheme for
offering training in advanced and
modern foundry techniques at the
oroduction centre at Eithumannor,

Kerala; and
(b) if so, the details thereof?

The Minister of Industry in the Min-.
istry of Commerce and Industry (Shri
Kanungo): (a) Yes, Sir.

(b) Training to the artisans  en-
gaged in small scale industries in the
umproved methods of foundry opera-
tions is being imparted at the Produc-
tion Centre, Ettumanoor. The dur-
ation of the training course is SIX
months and trainees are paid stipend
at the rate of Rs. 40 per month  per
:rainee. So far 4 courses have been
conducted and 44 artisans in different
courses have been trained. A pro-
gramme of conducting four similar
courses of 10 trainees each has been
drawn up, of which, two courses are

in progress.
Export of Cotton Textiles

4 ( Or. R. Banerjee:
2054. | Shri Subodh Hansda-

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has found
out new markets for cotton textiles
and ready made garments with the
Joint venture of the Textile Distribut-
ing Corporation and the rnanufacturers:

(b) if so, which are those new mar-
kets: and

(¢) since when those markets are
haing utilised by the State Tradirg
Corporation?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) Yes,
Sir.

(b) G.DR. US.SR. and Hungary
and Canada.

(¢) (i) G.D.R.—since 1960.
(iiy U S.S.R.—since November. 1961.
(iii) Hungary—since January, 1961.

(iv) Canada since February, 1961.

Accommodation for Govcrnment Em-
ployeces

2055. Shri Abdul Ghani Goni: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it it a fact that Gov-
ernment servants posted at Old Delhi
are not entitled to Government ac-
commodation in New Delhi. even if
they have opted for accommodation in
New Delhi:

(b) if so, the reasons therefor;

(c) whether it is also a fact that
has been no new construction of Gov-
ernment quarters in old Delhi in 1962;

(d) if so. how many quarters have
been constructed in Old Delhi during
the last 10 years; and

(e) whether it is also a fact that a
Government servant in New Delhi
who has put in much less service than
his counterpart in Delhi is allotted
quarter because he happen; to be pos-
ed in New Delhi and as the number of
quarters is much more in New Delhi
an Old Delhi Official suffers on this
account?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Ordinarily that is the rule. But
such officers are also considered for
allotment in certain specified localities
in New Delhi adjacent to Old Delhi
along with officers whose place of duty
is in New Delhi.

(b) According to the existing allot-
ment rules ‘Delhi’ and ‘New Delhi®
are rcgarded as separate localities



s017 Written Answers

(c) and (d). 364 quarters have been
eonstructed in Timarpur in recent
years and 120 more are under con
struction on land vacated by tne de-
molition of 44 quarters. 236 more
qQuarters will be constructed when the
gite is available. At Ahata Kidara,
200 quarters will be constructed to
replace 99 existing quarters.

(e) Yes, generally it ig so.

Manganese Ore Mines at Shivrajpur,
Gujarat

J Shri D. J. Naik:

2056. 3\ Shri Chhotubhai Patel:

‘Will the Minister of Laboug and Em-
ployment be pleased to state:

(a) whether manganese ore rnines at
Shivrajpur (Gujarat) have been clos-
ed down since January, 1962;

(b) if so, the total number of lab-
ourers that have been affected as a
result thereof;

(c) whether any inquiry has been
made by Government regarding the
closure;

(d) if so, the reasons for closure:

(e) whether manganese ore has been
recently purchased by the State Trad-
ing Corporation;

(f) if so, in what quaatity; and

(g) when it is likely that mines
would be worked?

The Minister of Labour in the Min-
Istry of Labour and Employment (Shri
Hathi): (a) Shivrajpur Syndicate Ltd.
closed down all operations in  their
Pani Mines and suspended all under-
ground operations in Shivrajpur Mines
since January, 1962 {cxcept pumping
on a minor scale).

(b) One thousand and seven
hundred.

(c) An enquiry was mada by the
Director Indian Bureau of Mines.

(d) The reasons for closure are low
demand for the Shivrajpur Ore, which
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contains high percentage of impurities,
decline in the world trade of man-
ganese ore, fall in world steel produc-
tion, foreign competition and develop-
ment of new mining areas in clcse
proximity to the consuming centres.

(e) Yes.
(f) Approximately 44,000 tons.

(g) It is not possible to give any
indication. .

Manufacture of Terylene

2057. Shri Heda: Will the Minister
of Commerce and Indusiry Le pleased
to state:

(a) whether any licence is® being
given for the manufacture of terylene;

(b) the capacity of the plant and
name of the licensee;

(c) the requirements of terylene in
the next five years and the purposes
of these requirements; and

(d) saving of foreign exchange

thereby?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). An industrial licence nas bcen
granted to Messrs I.C.I. (India) Ltd.
for the establishment of an undertak-
ing for the manufacture of poiyster
fibre with a capacity of 4-5 million lbs.
per annum.

(c) Requirements are estimatei at
about 8 million Ibs. per annurn. Polys-
ter fibre is used in admixture with
wool tops and with 1lso other fibres.

(d) About Rs. 2 to 3 crores of foreign
exchange per year.

Rural Housing Schcme

2058. Shri Rishang Keishing: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that a sum
of Rs. 2 lakhs allotted for the rural
housing scheme for Manipur during
the last two years ot lapsed:
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(b) if so, the reasons why the
amount could not be utilised; and

(¢) arrangements nade for the ut-
ilisation of the amount in the coming
years?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). Rs. 2-25 lakhs a'lcceted
during the last two years couid not be
utilised by Manipur due to the non-
availability of adequate technical staff
needed for preparing layout plans of
the selected villages and cwvnlving
model designs for houses, ctic.

(c) It is expected that the Adminis-
tration will be able to recruit suitable
technical personnel and commence the
grant of house-building loans in the
selected villages during the current
year.

Industries in Himachal- Pradesh

( Shri Mohammaq Elias:
! Shri S. M. Banerjee:

\ Shrimati Vimla Devi:
| Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

2059.

(a) the names of industries set up
in the Union Territory of Himachal
Pradesh during the Second Five Year
Plan in the (i) Private Sector and the
(ii) Public Sector;

(b) the loans sanctioned and disburs-
ed in this regard;

(c) the names of industries to be set
up during the Third Five Year Plan
period in the private sector; end

(d) the names of industries already
taken up in hand in the private and
the public sector during the Third
Five Year Plan?

The Minister of Industry in the Min-
istry of Commerce and Indusiry (Shri
Kanungo): (a) to (d). A statement
giving the requisite information is laid
on the Table of the House. [See Ap-
pendix II, annexure No. 80].
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Hospitals under Employment State
Insurance Scheme

2060. Shri P, Kunhan: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether the Delhi Administra-
tion has constructed separai: hospitals
under the Employees State Insurance
Scheme;

(b) if so, their number; and
(c) if not, the reasonsg thervfo:?

The Minister of Labour in the Minis-
try of Labour and Employment (Sbhri
Hathi): (a) to (c). No hospital has yet
been constructed. However, two an-
nexes [(i) 50 general beds in Irwin
Hospita] ang (ii) 30 T.B. beds ia S.J.
T.B. hospital] have been constructed.
In addition, 60 beds (30 gecneral in
Tirath Ram Shah Hospital and 30 T.B
beds in T.B. Hospital, Mehrauli) have
been reserved for the exclusive use of
insured persons. As the medical care
was initially confined to insured per-
sons only this arrangament in  ac-
cordance with the then authorised scale
was considered adequate. It has since
been proposed to construct two ES.L
hospitals (one 400 bed gencral ang gne
200 beq T.B.) for the exclusive use of
insured persong and their families
Land for these hospitals is being
acquired.

Export of Textiles

2061. Shri D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that India
is faced with tough competition in
export of textiles, from Japan and
Pakistan; and

(b) if so, the steps taken or pro-
posed to be taken to mieet the situa-
tion?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah;: (a) Yes,
Sir.

(b) With a view to enabling the ex-
porters to plan their exports on com-
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paratively long-term basis, it has been
announced that the Cotton Textile
Export Promotion Scheme, in the
form in which these are implemented
at present, will continue to remain in
force. The Schemes have aiso been
reviewed and improveqd wherever ne-
cessary. New schemes have been for-
mulated to encourage exports of non-
fabric textile items. The procedures
for claiming incentives have been sim-
plified. In order to increase produc-
tion—particularly of processed fabrics,
25,000 automatic looms wil} be licens-
ed to the textile mills during the
Third Five Year Plan period subject to
the condition that 75 per cent. of the
production will be exported.

Unemployment in Mysore State

2062. Shri S. B. Patil: Will the Min-
ister of Labour and Employment be
pleaseqd to state:

(a) whether Government have con-
ducted any survey of the Rural &and
Urban unemployment in Mysore State;

(b) if so, the findings thereof; and

(c) what steps are being taksn to
solve the problem of unemployment in
these areas?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No Special Survcy was
conducted in Mysore State; but the
National Sample Survey in their four-
teenth round have enquired also into
employment and unemployment in
urban and rural areas of different
States including Mysore Stata.

(b) Report has not been finalised.

(c) Various development schemes
under the Third Five Year Plan in-
cluding the Rural Works Programme
and the Rural Industries Programme
are cxpected do create sufficient em-
ployment opportunities to alleviate un-
employment.

Housing Schemes in Mysore State
2063. Shri S. B. Patil: Will the Min-

ister of Works, Housing and Supply
be pleased to state:
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(a) the amount of money allotted te.
Mysore Government for the Second
and Third Plans for its various housing
schemes and how much umount has
been actually spent by the State Gov-
ernment; and

(b) the amount grantad for 1962-63?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) A statement showing the required
information is laid on ti:e Table of the
House. [See Appendix II, annexure
No. 81].

(b) The allocations to be made to
the State Governments for the year
1962-63 under various Developinent
Heads including ‘Housing’ are expected.
to be finalised shortly.

Industrial Estates

2064. Shri S. B, Patil: Will the Min-
ister of Commerce ang Industry be
pleased to state:

(a) whether Government arc aware:
that the different Industrial Units of
Industrial Estates already established
at Hubli and other side of Mysore
State are facing shortage of raw-
materials; and

(b) if so, what steps Government
have taken or propose to take in this
direction?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). There is a
general shortage of raw matcrials.
These units are not facing any special
difficulties which are nnt faced by
other units elsewhere. Due to the
rapid development of small scale in-
dustries demand for raw materials has
exceeded available supplies. The gap
between demand and supply could not
be sufficiently covered due to non-
availability in adequate quantities of
indigenous raw materials and foreign
exchange limitationg in respect of im-
purted items.
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Small Scale Industries in Myscre

2065. Shri S. B. Patil: Will the Min-
1ster of Commerce and Industry be
pleased to state:

(a) the steps taken to dcvelop the
Small Scale Industries in Mysore State;

(b) whether any survey of the sazid
inaustries has been maae; and

(c) if so, the nature thereof?

The Minister of Industry :n the Min-
1stry of Commerce and Industry (Shri
Kanungo): (a) The devclopment of
Small Scale Industries 1s primarily the
responsibility of the Stute Govern-
ments. However, apart from the
financial assistance to the Staies, {he
Central Government has assumed cer-
tain responsibilities in this {ield main-
ly to supplement the activities of the
State Governments. Accordingly, tpe
Government of India have set up a
Small Industries Service Iastitute  at
Bangalore in Mysore State for extend-
ing technical and economic services
for the development of small scale
industries. The Institute provides te-
chnical consultant services to  small
entrepreneurs and to the State Govern-
ment.

Extension and service centres have
been set up at three centres in Mysore
‘State as follows:—

(i) Machine-shop, forging and

heat treatment centre at
Balgaum.

(ii) Potterywares centres at
Khanapur.

(iii) Machine-shop, forging and
heat treatmoent centre at
Mysore.

Intensive Deveclopment Campaigns
for the development of smali ccale
industries have been undertaken at 7
places in Mysore State:—

(1) Kolar.

(2) Bijapur.

(3) Chitradurga.

(4) Mandia.

(5) Bangalore.

(6) Tumkur.

(7) Doddaballapur.

(b) Both area-wise and industiry-

wise surveys have heen cenducted in
Mysore State.
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(c) The area surveys summarise the
resources and the demaund pattern of
the area and also give a critical study
of the existing industries. The reports
contain exhaustive suggestions regard-
ing scope for the development of the
existing industries 1nd new industries
which can be developed in cach one of
the areas surveyed.

The industry-wise Surveys are ex-
haustive studies on particular indus-
tries either on regional or gall-India
basis. These reports contain a review
of the industry as it exists in the
State and offer suggestions regarding
the development of the industry.

Handloom Industries in Mysore

2066. Shri S. B. Patil;: W1ll the Min-
ister of Commerce and industry be
pleased to state:

(a) the production of Handloom
Industries in Mysore State during the
First and the Second Five Year Plan;
and

(b) the amount allocated for the de-
velopment of Handloom Industries in
Mysore State during the First and
Second and Third Five Year Plan?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) The
information is being zollected and will
be laid on the Table of the House.

(b) Rs. 3446 lakhs, Rs. 195-90 lakhs
and Rs. 210 lakhs respectively.

Nationaj Productivity Council

2067. Shri R. Barua: Will the Minis-
ter of Commerce and Industry be
pleased to state how far the National
Productivity Council have been able
to popularise their activities in Trade
Unions of different States and with
what results so far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): All the four cen-

tral Trade Union Organisations
namely, Indian National Trade Union
Congress, All India Trade Union

Congress, Hind Mazdoor Sabha. and
United Trade Union Congress are re-
presented in the General Body and
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Governing Body of the National
Productivity Council (NPC), Besides,
all the 44 Local Productivity Councils
(LPCs) established by NPC in diff-
erent States have representatives on
their Governing Bodies from local
‘Trade Union Organisations. Trade
Union participation is sought and is
generally forthcoming in all the acti-
vities undcrtaken by the NPC and
the LPCs.

Application of Labour Laws in Public
Sector Undertakings.

2¢38. Shri A. N. Vidyalankar: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 288 on
the 14th August, 1962 and state:

(a) the names of the States which
insisted that in the Public Sector
Undertakings in their States only
State laws should be applied and cen-
tral legislation is not made applic-
able;

(b) what is the policy of the
Labour Ministry in this matter and
whether the Labour Ministry held
the view that all laws and conven-
tions with regard to various codes
ought to be uniformly applied to all
public sector undertakings, whether
in Central sphere or State sphere;
and

(c) if so, what steps are being
taken to enforce this uniformity in
the interests of the welfare of the
working classes and in the smooth
running of the industry?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No State Govern-
ment has put forward any such sug-
gestion but the States generally op-
posed the suggestion »that under
Industrial Disputes Act the respon-
sibility for the regulation of Indus-
trial relations in the centrally owned
public undertakings should vest with
the centre and not with the State
Governments,

(b) and (c). In the matter of the
application of various labour laws
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and accepted codes there should be
no discrimination between public
sector undertakings whether in the
Central or State spheres. Questions
of legislation and administrative poli-
cies regarding labour matters are
discussed whenever necessary bet-
ween the Central and State Govern-
ments and also in conferences with
State Labour Ministers and this en-
sures the necessary amount of uni-
formity.

Export Promotion

2069. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an Export Promotion
Convention was held recently in
Bombay;

(b) if so, what were the main ob-
servations/suggestions made in the
convention for the purpose of boost-
ing exports; and

(c) what measures are being taken
to implement the suggestions made
therein?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). Yes, Sir. A convention was
held in Bombay under the auspices of
the Indian Council of Foreign Trade
on the 9th August, 1962. The conven-
tion was to exchange views and
create the necessary atmosphere for
export promotion.

Regional Labour Institutes

Shri D. C. Sharma:
2070. '{Shrimati Savitri Nigam:
Will the Minister of Labour and
Employment be pleased to state:

(a) the number of regional labour
institutes set up so far in the coun-
try; :
(b) the progress made in the sett-
ing up of three Regional Labour In-
situtes at Kanpur, Madras and Cz?l-
cutta with the assistance of the Unit-
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ed Nations Special Fund and the arforsy IomT W ~
Colombo Plan; o (s bl HAT | e
"qHt (= s :

(c) the aims and functions of the = ( 2 ) (q;) '22\9 1

institutes; and gy frfafas ooat § are
(d) whether the .State Govern- ™ %:—.'

ments will also have to spend some

money for the purpose? il g
The Minister of Labour in' the L R

Ministry of Labour and Employment e

(Shri Hathi): (a) Three. “ R
(b) Pending construction of the et R

permanent buildings, the Institutes T R

have been set up on a ‘'modest scale 7

in rented premises, From the United RE s

Nations Special Fund, equipment

worth about $100,000 has been rece- REU ¥

ived so far. Services of four experts Teg yeuT o

have also been made available. .

Under the Colombo Plan, technical aid LS 3o

for each of the Institutes in the T

form of equipment is £ 2,100. Most ? R

of the equipment has been received. g 4 s
The entire equipment received is T R

being utilised for setting up the

various sections of the Institutes. IAT AT ¥
(¢) The Institutes have been set up Yo FT g

as part of a co-ordinated plan for

education, research and training in T 220
labour and allied problems and to

meet the specific needs of the various

regions with the Central Labour In-

stitute, Bombay, serving as the apex (@') Eif Héf'
of the planned programme of work.

Wz qIET W7 EREmE

Rowg. =t T ATF : T Arforey Shifting of Class IV Staff to

aqr 3o W B 3 & F =G Ramakrishnapuram, New Delhi
. 2072 f Shri Yashpal Singh:
*\ Shri S. M. Banerjee:

(1) = & = = 0

(%) B: &= ¥ sTfiex #t dde

* o ¥ FrET AT W) Fa Will the Minister of Works, Hous-

ing ang Supply be pleased to state:

[ #
- (a) whether it is a fact that Class
(w) 7 g@R qTd A F IV Government Servants living in
23 ST T UF FTLATAT @IAT FY Frerr Punchkuin Road Government Quart-
A - TR ers have been shifted to Ramakrisha-
< f TR E; puram (Munirka), New Delhi and

. P 5 they have to depend upon D.T.U.
(“’) afe &, a wef A buses and other conveyances for

qq SrAr ? attending offices;
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(b) if so, whether Government pro-
pose to compensate these class IV
employees in some way; and

(c) if so, the details thereof?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) 611 Class IV Govern-
ment servants are being shifted from
Punchkuin Road to Ramakrishna-
puram as the Quarters at Punchkuin
Road are required for demolition.

(b) and (c). They will be allotted
accommodation from the genera] pool
like any other Government servant.

12 hrs.

CALLING ATTENTION NOTICE TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

REPORTED VIOLATION OF INDIAN
AIRSPACE BY PAKISTAN AIR-
CRAFT

ot s grent (faeEi)
qexeT AR, I qqT F |9
gt fram Qee & wwwia § wfa-
Fearg A wged @ freafafag faaa
& A Sfaer wt F7 ST A
FT § A 7=l AERT ¥ IF 9L TF
FHIS A F A F@ E
“e e, Le&R F fagr ¥
aifreart famm grar W arg
grar &1 sfaswor 17

The Minister of Defence (Shri
Krishna Menon): Information was
received by Government on August
28, 1962, from the Tripura Admini-
stration that a  Pakistani aircraft
violated Indian air space over the
towns of Sabroom and Belonia on
the morning of August 27th. The
aircraft first flew over Sabroom,
circling the town five times between
the hours of 09.15 and 09.20, at a
height of approximately 300 feet.
While doing so, the aircraft dropped
some leaflets. Later the same day,
an aircraft bearing the same regis-
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tration number flew over Belonia
town at about 600 feet making three
circuits between the hours of 09.50
and 10.00. Here again, leaflets were
dropped. It was a small single-en-
gined aircraft bearing registration
number AP-ADY. Observers from
the ground estimated its speed at
between 60 and 80 miles an hour at
both places. The leaflets dropped re-
lated to the Grow-More Food Cam-
paign in East Pakistan,

The Tripura Administration prom-
ptly lodged strong protests the same
day with the East Pakistan Govern-
ment against these violations of Indian
air space. Full details of the viola-
ions were contained in the protests.
No reply to the protests has so far
been received.

The international boundary at both
places where the violations took place
is very clearly defined by the river
Feni in the case of Sabroom and a
river and railway terminus in the
case of Belonia. These easily
distinguishable landmarks can-
not be 'mistaken. Considering that
the aircraft flew at a very low height
and circled over the towns a number
of times, the violations could not
have been unintentional

Early in August, the Tripura Ad-
ministration had received informa-
tion through the Director General of
Civil Aviation that one Beaver and
two Piper Cub aircraft belonging to
the Pakistan Government would
carry out plant protection operations
in East Pakistan near the Pakistan-
India border up to December 31, 1962.
The registration numbers of these
aircraft were wspecified at AP{AKQ,
AP-ANV and AP-ANX The alr-
craft which committed the violation
was of a different type and was mark-
ed AP-ADY. In any case, distribu-
tion from the air of Grow-More Food
propaganda leaflets is not a mecasure
of plant protection.

Government are awaiting a reply
from the Government of Pakistan to
the protest sent by the Tripura Ad-
ministration before it considers fur-
ther action.
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=t FETENT TR 0§ A ST
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Shri Krishna Menon: No, Sir. It is
rather difficult in the case of Pakistan
to say whether the aircraft is civilian
or military. I am told that all their
aeroplanes are under the Air Force.
From the merits of the matter we
may say that this is not a military
aircraft,

Mr. Speaker: He wants to know
whether it is the definile policy of
the Government to shoot the aircraft
down or to pursue them when such
violations are committed.

Shri Krishna Menon: I have re-
peatedly stated in Parliament—and it
has also been stated by the Prime
Minister—that it is not the policy of
the Government to shoot down
aeroplanes at this stage.

Shri Hari Vishnu Kamath (Hos-
hangabad): Is it unwillingness or in-
ability or Ahimsa? What is it?

Mr. Speaker: Order, order.

Shri Hem Barua (Gauhati): In view
of the fact that these aircraft flew
at a very low altitude and distribut-
ed leaflets and then circuited the town
of Belonia five times and the Gov-
ernment are convinced, as the state-
ment made by the Defence Minister
shows, that these violations were not
unintentional—in view of all these
facts—why is it that our Government
do not care to chase them out of our
territory or shoot them down? Would
that not have been a civilised
behaviour?

Shri Hari Vishnu Kamath: Pakistan
shoots down our aircraft.
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Shri Krishna Menon: The view of
the Government in this 'matter is that
civilised bchaviour from our standard
is to protest diplomatically to the
Government concerned until that
category of remedies are exhausted.
In this case, we do not even know
whether the personne] in this aircraft
wags civilian or military.

.

Shri Hem Barua: Are they not ex-
hausted by now?

Mr. Speaker: Order, order,

Shri Hari Vishnu Kamath: A battle
of protests.

Shri Daji: Is it not a fact that the
aeroplane violated more than ten
miles of our territory and was carry-
ing out some survey work?

Shri Krishna Menon: What work
they were carrying on, we cannot
say. But, as I read out in the state-
ment, there is no question or doubt
that they were within our boundary;
and they could not have made a mis-
take. We could shoot down the
aeroplanes even without aircraft
from our side, But, as I said, it is not
the Government’s policy to shoot
down the aeroplanes; that would
mean violence.

Shri Hari Vishnu Kamath: Why not?

Mr. Speaker: That is a
question altogether.

Some Hon, Members rose—

Mr, Speaker: Hon. Members are
aware that I do not allow ‘'morc than
one question to each sponsor of the
notice.

different

ACCIDENT AT SOUTH BULLIHARI
COLLIERY

Shri P. R. Chakraverti (Dhanbad):
Under Rule 197, I beg to call the
attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The accident at South Bullihari
colliery on the 24th August, 1962,
resulting in the death of six
workers.”
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The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): An unfortunate acci-
dent occurred in South Bulliaree Col-
liery (of the East Indian Coal Co.
Ltd.,) at 11.45 A.M. on 24th August,
1962. The accident resulted in death
of six workers, then working in the
coal 'mine. The Colliery is situated
in the district of Dhanbad in Bihar.

A gang of miners was engaged in
loading blasted coal in a depillaring
area when a mass of coal about 5m x
3m x 0.37m fell down from the roof
at a height of about 3.4m burying six
miners under it. Four of them were
killed on the spot and two others sus-
tained serious’ injuries which proved
fatal about seven hours later, even
though they were rushed to hospital.
About 5,000 people were working in
the mine,

The Chief Inspector of Mines to-
gether with the Additional Chief
Inspector, the Deputy Chief Inspector
and the Regiona]l Inspector of Mines
visited the mine immediately after
the occurrence and the Additional
Chief Inspector of Mines is conduct-
ing a detailed inquiry into the acci-
dent, Compensation is being paid to
the dependants of the deceased.

It appears from a preliminary en-
quiry that the accident took place
because of inadequate roof supports
in the depillaring area. Legal action
will be taken against all those found
to be negligent. The report of the
inquiring officer will be placed on
the table of the House and remedial
measures will be taken in the light
of the report to prevent recurrence
of such accidents.

Shri P. R. Chakraverti: Is it not a
fact that on 22nd July six persons
died in Sitanala and again four
miners died on 9th August in Ena and
Digwadih? Now, again, on the 24th
August, six persons have died. That
means a total of 16 persons died in
the same neighbourhood from the
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sal. » form of accident. If that is so,
mayv I know what steps do the Gov-
ernment propose to take to  safe-
guard the lives of these workers from
these death-traps?

Shri Hathi: We are thinking of
setting up a National Mine Safety
Council with a view to have a greater
check on the inspection and for the
education of the workers in safety
measures and other types of remedial
measures.

Shri S. M. Banerjee (Kanpur): In
view of the fact that there had been
repeated accidents in this area due
to the criminal negligence of the
employers, 1 want to know  what
other steps are being taken against
the employers to see that these acci-
dents do not occur?

Shri Hathi: As I said, we are think-
ing of setting up a National Mine
Safety Council having more powers
for the inspectors for educating the
workers for safety.

Shrij S. M. Banerjee: May I know
what other steps are going to be taken
against the employers, because these
accidents occur due to the negligence
of the employers?

Shri Hathi: So far as the employers
are concerned, legal action—prosecu-
tion—will be launched against those
supervising personnel who were there
and whose duty was to check these
things.

Shri Indrajit Gupta (Calcutta—
South-West): Due to the frequency of
these accidents, may I know whether
there is a plan for tightening up the
inspectorate machinery, so that in-
spection is made before the accidents
take place or the inspectors arrive
only after the accidents occur?

Shri Hathi: It is not possible for
an inspector to inspect all the mines.
Therefore, they are going to increase
the number of inspectors and see that
these accidents are reduced.
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Shri Daji (Indore): Is it a fact that
the roofing arrangements in the mines
have got to be inspected every month
and this was not done? May I know
what steps are being taken for hav-
ing this check, so that in future such
accidents may not occur in the same
mines again?

Shri Hathi: That will be consider-
ed when we get the report of the in-
quiring officer.

st g fag (FTem) - ow@T F
ST JFaT § o ST A0 59 a3 § oRi-
Sz # @ gq & 9AF & faenwr & fog
gfeqorm foFar man & ?

Shri Hathi: I have already said it
in the statement.

RE. MOTION FOR ADJOURNMENT
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1212 hrs,
PAPERS LAID ON THE TABLE

ScraP COMMITTEE REDORT AND
GOVERNMENT RESOLUTION
THEREON

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): On behalf of Shri
C. Subramaniam, I beg to lay on the
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No. 1628
Table a copy each of the following
papers:—

(i) The Scrap Committee Report,
1962.

(ii) Government Resolution No.
SC(B)-20(2){62, ‘dated the
27th August, 1962, containing
dccisions on the above Report
[Placed in Library. See No.
LT-386/62].

Shri Hari Vishnu Kamath (Hos-
hangabad): On a point of clarification,
What kind of scrap does this com-
mittee deal with?

Shri P. C. Sethi: Iron and steel
scrap.

COMMITTEE ON ABSENCE OF
MEMBERS

SECOND REPORT

Shri Mulchand Dube (Farukhabad):
Sir, I beg to present the Second
Report of the Committee on Absence
of Members from the Sittings of the
House.

STATEMENT CORRECTING
ANSWER TO STARRED QUESTION
NO. 1628

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shri Sham Nath): Sir, during the
course of my reply to supplemen-
taries to Question No. 1628 on 22nd
June 1962, 1 included by oversight,
‘German’ among the languages in
which All India Radio has monitor-
ing arrangements. The correct posi-
tion, however, is that All India Radio
has no arrangements for ‘monitoring
broadcasts in the German language.
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CONSTITUTION (FOURTEENTH
AMENDMENT) BILL*

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Lal Bahadur Shastri: I intro-
ducet the Bill,

OIL AND NATURAL GAS COM-
MISSION (AMENDMENT) BILL*

The Minister of Mines and Fuel
(Shri K, D. Malaviya): I beg to move
for leave to introduce a Bill to amend
the Oil and Natural Gas Commission
Act, 1959.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to amend the Oil
and Natural Gas Commission Act,
1959.”

The motion was adopted.

Shri K. D. Malaviya: I introduce
the Bill.

12.15 hrs.

LAND ACQUISITION (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further clause-by-clause con-
sideration of the Bill further to
amend the Land Acquisition Act, 1894
and to validate certain acquisitions
under that Act.

Some Hon. Members rose—

Mr. Speaker: Before we start, I
have to make one request.

Land Acquisition) 5038
(Amendment) 3ill

The Minister of Food and Agrical-
ture (Shri S. K. Patil): rose—

Mr. Speaker: Does the hon. Minis-
ter want to say something?

Shri 8. K. Patil: Sir, before the
debate starts I would like to make a
statement so that, possibly, that would
gsave the time of the House. If you
allow me, Sir, I shall make that
statement just now.

Mr. Speaker: He may go on.

Shri S. K. Patil: Mr. Speaker, Sir,
yesterday, during the speeches, a con-
cern was expressed, and very rightly
so, as to whether good agricultural
lands would be utilised for this pur-
pose and, if so, that would be a !oss
to agricultural production and that is
something which should not be done.
Another point that was made is, that
this Bill might be misused for any
purpose and, possibly, unless unavoid-
able circumstances arise the applica-
tion of such a Bill should not be
there. So also, there was a  third
point that was made, that the rules
that are made should be laid on the
Table of the House.

There were many other points rais-
ed. but I am not taking them up now
as I am not replying to the debate.
What I am saying is this. So far as
the first two or three points are con-
cerned, the House will remember that
I told. at the very outset, yesterday,
that so far as the protection of good
agricultural land is concerned. I am
second to none. In fact, I want to
go a little farther than even the hon.
Members and say that such lands
ought not to be taken unless the
unavoidable circumstances could be
conclusively proved. Therefore, in
order to clinch the fissue I would like
to read this statement which I want
to make.

In view of the depth of feelings
expressed in the House on this Bill
and keen regard for the agriculturists
which has been shown by hon.

*Published in the Gazette of India Part II Section 2, dateqd 30-8-62.
tIntroduced with the recommenda tion of the President.

1684 (Ai) LSD—4.
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[Shri S. K. Patil]

Members and which, I need hardly
say, 1 myself sincerely share, I have
very seriously and earnesily given
thought to the extent to which, con-
sistent with the aims and objectives
of the Bill to which Government
stands committed, I could go in further
safeguarding the interests of our
farmers. 1 also share the anxiety of
the House that the Act should be
administered in such manner as to
cause the least inconvenience and
hardship to them.

I have, therefore, decided that in
framing the rules we shall ensure
that compulsory acquisition is resort-
ed to only where Government is satis-
fled about the absolute necessity of
such a step and that the Government
will not intervene unless it is satisfied
that all reasonable means have been
exhausted to make it worthwhile for
the owner to.part with his property
by private negotiations and parti-
cularly that the price offered was just
and fair in the circumstances of the
case. We shall further ensure that
useful and valuable agricultural land,
the acquisition of which would pre-
judice production or good farming is
excluded from acquisition unless
unavoidable.

I also feel that the demand for
laying on the Table of the House the
rules that would be framed is reason-
able, and have therefore decided to
accept an amendment for the purpose.
The Government have been accepting
amendments of this type and introduc-
ing them in legislations. When 1
moved the Animal Welfare Board Bill,
the House will remember, we intro-
duced it. I am almost bodily taking
it from there, or if it is in some
amendment that has already been
moved I would be pleased to accept
it.

"I hope, Sir, that the House will
accept these suggestions in the spirit
of respectful submission to the intense
feelings expressed on the subject
and will also accept my further as-
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surance that during the framing of
the rules I shall see that any of the
legitimate protection that is possible
will be extended to agriculturists.
That would mean, when we take a
land, questions as to how it is to be
done, compensation, if any loss is to
be suffered how it should be made
good etc., would be left ‘o the rules.

Then, another point, on which
also there was considerable opinion,
is whether in that one clause which
has been hotly debated in this House
we should use the words of article
19(5) or we should use the words of
article 31. Of course, to my mind,
a lay mind, they do not make much
difference. But whatever it is, I took
legal opinion on this and the legal
opinion supports me. Even if I iake
the words from article 31 of our Con-
stitution, it makes no difference and
it might serve the purpose. Because
hon. Members were very keen upon it,
an amendment will be moved to the
earlier amendment by which from the
earlier amendment which reads:

“that such acquisition is needed
for the construction of some build-
ing or work for a company which
is engaged or is taking steps for
engaging itself in any industry or
work which is in the interests of
the general public; or”

the words “in the interests of the
general public” will be removed and
the words “for a public purpose” will
be substituted.

Shri Narendra Singh Mahida
(Anand): Sir, on a point of clarifica-
tion. I am challenging the statement
of the Minister. He says that they
have not acquired any land which is
cultivated. In this connection, may
I refer to the oil refinery at Baroda?

Mr. Speaker: Now he is making a
promise for the future; not saying that
Government has not done it so far.

Shri S. M. Banerjee (Kanpur): I
want only one clarification. The hon.
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Minister has given an assurance for
the future and we are happy about
it. But I want to know what will
happen to those lands which  have
been acquired either by the Central
Government or the State Governments.
Will Government look into this mat-
ter and see that either the land is not
acquired or, if acquired, fair and
adequate compensation is given?

Shri Tyagi (Dehra Dun): The law
will take care of this.

Mr. Speaker: I want to state some-
thing. In the beginning, we had al-
lotted four hours for general dis-
cussion. But I had to appreciate the
feeling and sentiments that were ex-
pressed from all sides of the House.
So, yesterday also, though it was
clause by clause consideration, I gave
that latitude so that practically it was
a general discussion what we had,
instead of consideration of clause 2.
Hon. Members did not confine them-
selves onlv to clause 2. We have
spent almost five hours yesterday also
on this discussion. There are a large
number of hon. Members who want
to speak. I have already announced
that the discussion will go on up to
6 O’Clock. when 1 will guillotine it,
and the House has agreed to that.
Now we have to allot time to the
different clauses so that the whole
of the time may not be spent on one
clause and I put the other clauses to
vote without discussion. So, that
must be borne in mind.

Secondly, hon. Members have had
ample opportunity to express their
views and most of the arguments have
already been put forward. So. what
they are going to state would be mere
repetition. Thev have onlv to join
others in expressing their support or
opposition to the Bill. Therefore. five
or seven minutes would suffice for
each Member so that I can accom-
modate many members who are
anxious to participate.

Shri Hari Vishnu Kamath
(Hoshangabad): In the statement
which he has made, if I heard him
aright, the Minister stated that he
was moving an amendment to the
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amendment which was moved by Dr.
Ram Subhag Singh yesterday; I think
it is amendment No. 42.

Shri S. K. Patil: I would not move
it if anybody has given notice of a
similar amendment.

Shri Harl Vishmu Kamath: I would
request you....

Mr. Speaker: Before it is moved?

Shri Hari Vishnu Kamath: He has
given notice of his intention to move
an amendment. He cannot get prio-
rity over us because we have given
notice of an amendment earlier.

Shri S. M. Banerjee Sir, the hon.
Minister has not answered my point.

Mr. Speaker: For what has taken
place already, there is no answer. The
Jlaw will take its own course.

Shri S. M. Banmerjee: I made a
specific point. The entire dispute
arose from a particular land which
was acquired....

Mr. Speaker: The hon. Minister has
made only a statement. We shall
have to see what final shape the law
takes. If the hon. Member wants to
propose any amendments, he might
do so.

Shri S. M. Banerjee: 1 do not want
to move any amendment. 1 want your
protection. Suppose the land which
has been acquired is from a poor man
for which reasonable compensation has
not been given. Will the Central
Government satisfy itself in all cases
before a land is acquired?

Mr. Speaker: Is there any answer to
the question?

Shri S. K. Patil: If the point raised
by the hon. Member is covered by
the law or the rules as they ultimate-
ly emerge, it can be done; if it is rot
covered, it cannot be done. We do
not take any individual case and make
laws for that.

Dr. P. 8. Deshmukh (Amravati):
Mr. Speaker, Sir, I am happy that as
a result of the clarificatory statement
made by the hon. Minister the temper
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of the House has undergone a very
desirable change, and there is now
every possibility that most of the
Members in the House would be satis-
fied both with the assurance as well
as with the modification of the amend-
ment that he had originally proposed.
I would not, therefore, take the time
of the House to discuss the funda-
mentals of the Bill or the resulting
situation.

There is no doubt that this was a
very opportune time for the House
to debate this subject because here-
after there are going to be many large-
scale acquisitions. It is absolutely
fnevitable. India i8 growing. The
cities and towns are growing. Indus-
tries are spreading to some of the
villages also. Therefore it is inevit-
able, if we are to progress and deve-
lop our country, that large-scale
acquisitions would be necessary.

Now, the country and this House
was naturally perturbed as to how
this would be done and various points
have been raised some of which I do
not agree with. One point was that
in every case market price should be
given to the man who owns the land.
I am against this because among those
who own these lands there are many
speculators who have already purchas-
ed large pieces of lands and to give
them the market price is to reward
them for having done something which
brings exorbitant profits.

In acquisition proceedings, with
which T am somewhat familiar, every
individual bit of land fis considered
separately by the officers dealing with
the case. The value of it is considered;
the purpose for which it is utilised is
considered; the fertility is taken 'into
account and so on. The hon. Minister
has also given us an assurance that
agricultural lands will be requisitioned
or acquired only as the last resort.
I would, however, respectfully lay
before the House and before him
that it is going to be extra-
ordinarily  difficult for him to
give effect to this assurance because
most of the towns and other places are
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surrounded by agricultural lands and
it is going to be absolutely inevitable
to acquire agricultural lands, even
the best. Of course, I welcome the
assurance and I hope the State Gov-
ernments will be directedq that agri-
cultural lands shall not be acquired
for companies and except where it is
necessary to do that. So long as the
hon. Minister here or the Ministers of
State Governments do not become
kings or emperors, as mentioned by
an hon. friend opposite the other day,
namely, that you can just leave the
hut and have the palace built around
it—that is not possible for either the
hon. Minister in the Central Govern-
ment or the Ministers in the State
Governments to do. It is going to
be inevitable to acquire large creas
of even good land.

I want therefore, to lay before him
and the House two specific proposals.
One is that wherever any farmer’s
land is acquired for the industrial pur-
poses it shall be the duty of the Gov-
ernment and the administration to see
that he shall be rehabilitated as a
farmer somewhere else according to
his convenience and the availability
of land with the Government. Second-
ly, there are another type of people
who occupy the land. These are the
poor labourers, the poor people who
work in the cities and so on. They
have got small hamlets. It is absolute-
ly necessary to rehabilitate these
people because distance means a lot
to them. For the time being a man
may be about a mile and a half or
two miles from the centre of the city.
He gets a particular wage. If his
hamlet is taken away and the land
is acquired, he would not know where
he stands. In all such cases it shall
be undertaken as a duty and responsi-
bility of the Government to see that
this man is protected and helped as
best as circumstances may permit.
Only if these two responsibilities are
taken over by Government and
honoured, respected and given effect
to, would the House really be satisfled
that as a result of the points that
they raised some good has come to
the farming community of India which
stands to lose its land as well as teo
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labourers and other people who are
living in the neighbourhood of towns
and cities.

Apart from that, I would like to say
that it does not matter what parti-
cular words in the amendment are
used. Although there was so much
heat—some hon. Members went to the
extent of condemning the Act which,
1 think, was going a bit too far and
not necessary—because of the ruling
that we had from the Supreme Court
there was no alternative before the
Government but to come to the
House with a view to obviate the
difficulties that might arise. That
interpretation of the Supreme Court
we have to respect. I do not think,
therefore, anybody can blame the
Government for coming to the House
with an amendment of this sort. What
the amendment should be, is another
question. I am glad that most of what
my hon. friend Shri Tyagi urged with
great vehemence, force and logic
yesterday is going to be accepted and
I feel happy about it. I hope the
assurance will be translated into action
the way that I have suggested. If
that is done, I am sure everybody
would bless not only the Minister, but
also the Government.

Shri Khadilkar (Khed): Sir, I wel-
come the statement made by the hon.
Minister just now. It goes a long
way to meet the wishes of the House
as expressed yesterday and on a
former occasion. But, I must say one
thing, even incurring a little dis-
pleasure. The whole debate hag been
carried on in a pseudo-radical at-
mosphere. Unfortunately, those who
claim to be leftists have successfully
driven a wedge and even the Members
of the Swatantra Party were swept off
their feet. What is the position?
‘What are we doing? The Supreme
Court decision attracted our attention
and a certain Bill has been brought
before the House to lay down the
policy regarding land acquisition in
the present stage of our development.
‘When we are laying down that policy,
the origina]l or the parent Act is
before us as well as the amendment.
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1 have gone very carefully through
the parent Act as it has been modi-
fied from time to time as well as the
present Bill that is before the House. -
My feeling is, if I may so, unfortu-
nately, in our country, the judiciary
is not always keeping pace with the
present social dynamism through
which we are passing. So, when 1
read the judgment, I felt—whether it
was right or wrong, that is a different
matter—whether the judiciary in this
country, on that question of acquisi-
tion of land, should adopt an attitude
in which acquisition would be made
difficult for purposes of development.

When ] said pseudo-radical atmos-
phere, I mean one thing. My hon.
friend Shrimati Renu Chakravartty
talked about Adivasis, poor peasants.
I know it is very easy to idealise and
idolise the poverty of the peasantry.
When it comes to the question of
acquisition of land from the poorer
sections of the peasantry, what the
position will be, must be taken into
consideration from time to time. 1
will give you just one instance. In
my State in 1923, there was the
question of construction of the bar-
rage known as Tata barrage at Mulsi.
They were days of Non-co-operation.
Satyagraha was offered and so many
people went to jail, without under-
standing the implications of the satya-
graha. Now, land is acquired. Many
peasants are more or less washed off
because of the big dams that we are
constructing. But, at that stage, the
coming era of industria] development
and the necessity of power was com-
pletely ignored. Many people came
forward and they were called patriots.
1 feel, the backwardness of that atti-
tude is comparable with the back-
wardness of the attitude that is
exhibited from the left side on this.

Shri S. M. Banerjee: May I submit
one thing? Ag long as he was here,
he was also pleading the same thing.

Mr. Speaker: Order, order. He
does not yield. The hon. Member
should sit down.
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Shri S. M. Bagerjee: Later on, he
was acquired by the Treasury
Benches.

Mr. Speaker: Order, order.

Shri Khadilkar: Now, I ask one
question. Take, for instance, the site
of Rourkela. I had been there. 1t
has been situated more or less in an
Adivasi area. What is the feeling
there? They imagine they wanted to
remain in an almost idiotic village, in
a rustic atmosphere which we have
all the time idealised in this country.
They never wanted it and they never
want it even today. They feel that
a big industry is coming up. Of
course. some people may be dis
placed, but thev feel, on the whole,
that they would get better opportuni-
ties of service. And ultimately, man
coming near the machine will dev:lop
his consciousness. What was done in
the Soviet Union, for instance? If ihe
attitude propagated by hon. Members
on the left side had been adopted
during the Stalin regime—of course,
I do not subscribe to his ruthlessness
—certainly. Russia would not have
made the advance that she has made

today.

Therefore, my first submission is
that we should not be carried away
or be swept off our feet by this
pscudo-radical leftist attitude adoptied
by some of my hon. friends opposite

I want to stale very clearly what
the priority is in the stage of our
development The priority is
industry.

Shri Narendra Singh Mahida: Not
food production?

“Shri Khadilkar: That is because
there is nol enough industry, and
there is not enough employment
That is why we are asking the peasan.
try for whatever small pittance they
are getting, to serve on the fields.
So, whether there are peasants serv-
ing half-starved on the fields, it is not
because of their own choice. Givs
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them an opportunity, and they would
like to come to the cities. That has
been our experience. Therefore, we
should not be carried away by the
pseudo-radical leftist argument that
was advanced from the opposite zide.

Dr. M. S. Aney (Nagpur): Some
people from your side also have done
it.

Shri Khadilkar: Even from this
side, some of our people have done
that. I am not excluding anybody,
whether he be from this side or that
side. I said that they were swept of!
their feet; they lost their reason and
their rational approach; that had been
abandoned altogether. That is my
argument. I am not singling out
anybody......

Shri Daji (Indore): When the hon.
Member said ‘swept off their feet’, 1
did not object. But then he continued
and said that they had lost their
rational approach and they had lost
their reason. Is it proper to say like
that?

Mr. Speaker: There is nothing very
objectionable. In a democracy v-e
have to be thick-skinned.

Shri Daji: He said that some Mem-
bers had lost their rational thinking.

Mr. Speaker: Order, order. We
must be prepared to take what we
give to others. This is happening
every day and every time.

Shri Khadilkar: Therefore, I wel-
come this measure so far as it goes.
I would appeal to the hon. Minister. ..

Mr. Speaker: Now, he must come
to clause 2.

Shri Khadilkar: 1 would appeal to
the hon. Minister that he should come
forward with a comprehensive neca-
sure regarding the policy of land
acquisition for the purposes of indus-
trial development. This kind of
patchwork will not do. 1Yt does not
go long enough, because we shall
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experience only more difficulties in
that way.

Before I come to clause 2, I would
like to refer briefly to the Statement
of Objects and Reasons. It has been
stated and rightly too that:

“It is feared that the decision
may render planned development
of industries extremely difficult
and also that there will be :he
danger that the acquistion of land
made for companies in the past
might be questioned in courts of
law and claims may be made by
previous owners whose lands
have been acquired for restora-
tion of land or payment of
damages.”.

‘That is a real danger. I know the
state of affairs in my own State.
‘There are possibilities of such litiga-
tion cropping up, if the position as
defined by the Supreme Court is not
corrected by the present legislation.

So far as clause 2 is concerned, my
hon. friend has made some statement
just now, which I welcome so far as
it goes. But I have to make one or
two suggestions. The first sugges:icn
is that when we are legislating here,
the people outside should not feel
that we have not applied our inte-
grated mind. I feel that only an ad
hoc mind is being applied here. The
hon. Minister may excuse me when 1
say this; when I went through the
amendments first moved. then moved
in an amended form, and again for a
third time in a still more amended
form, I felt that an integrated &nd
coherent approach to the Bill which
was called for was completely lack-
ing, and that only an ad hoc approach
was being made and some concession
was being given because strong feel-
ings were there. That kind of ap-
proach is wrong. When you are lay-
ing down a long-term policy, it is
wrong to have that kind of approach.

Mr. Speaker: Rather, that shows
that the Minister has not got a rigid
mind. He is responsive to the criti-
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cisms and suggestions that have been
made.

Shri Khadilkar: Excuse me, Sir. I
know the English language. Rigidity
is quite different from having an
integrated mind. When I said ‘inte-
grated approach or integrated mind’ I
did not mean a rigid mind. 1 did
not want any rigid mind to be there.
I only said that an integrated mind
was not being applied to the problem.

Shri Tyagi: Does my hon. friend
question the integrity of the hon.
Minister?

Shri Khadilkar: No.

Now coming to the amendment
moved by Dr. Ram Subhag Singh, I
find that an important exception has
been made without any justification.
I had a discussion also with the Law
Minister as to why small private
companies had been excluded. I have
gone through the whole scheme but
I could not discover any satisfactory
reason or any logical ground for the
same. Even now, when we legislate,
we must remember that outside in the
country there are eminent lawyers.
Every word that we say, every Act
that we pass is scrutinised by them
also in their own way, and if some
measure is passed which is repugnant
to commonsense and is discriminatory
in its nature, favouring a big indus-
trialist as against a small one, it will
go a long way in damaging the
reputation of the high sovereign body
that we have here.

Therefore, I would make an appeal
to the Minister. So far as the private
company is concerned, it is inconsi-
stent with the scheme of the Act. It
has no justification whatsoever. 1
have discussed this point with the
Law Minister. He could not also

.convince me because he himself said

that he stood unconvinced about it.
Let me therefore appeal to him to
drop it.

Regarding rules, Shri Kamath’s
amendment is there. It should be
implemented.



5051 Land

[Shri Khadilkar]

With those amendments I think the
Bill will be better.

Shri Sonavane (Pandharpur): On a
point of order. Just now Shri Khadil-
kar quoted what the Law Minister is
stated to have said to him. I want
to ask whether it is in order for a
Member to quote another Member
who is not here, and whether that
statement should be taken as correct.

Mr. Speaker: He can only be
quoted when he is not here!

Shri Khadilkar: Unfortunately, he
is not here. But I am prepared to
stand by what I said.

Mr. Speaker: My difficulty is that
there are so many hon. Members to
raise points of order. 1 get nervous
whenever an hon. Member wishes to
raise a point of order. But there is
relief often because subsequently 1
find there is no point of order.

Shri Hari Vishnu Kamath: You are
the master of law and order here.

Shri Daji rose—

Mr. Speaker: Why should Shri
Daji rise to speak now?

Shri Daji: There are two changes
made.

Mr. Speaker:
minutes.

He will have five

Shri Daji: A little more. I should
not be penalised for waiting cince
yesterday.

Mr. Speaker: I hope every Member
will take only five minutes.

Shri Daji: I shall try.

At the very outset, 1 would say
that I would consider the Bill that
has now emerged as a little bit more
satisfactory than what it was in its
original form. When the hon. Minis-
ter took some time for consultation,
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I think that the apprehensions
voiced in the House in regard to
permitting a private owner to

acquire land for his company were
misconstrued. The sense of the
House was not against a private com-
pany but a privately-owned company.
There is a distinction between a
private company and a privately-
owned company. A private company
technically and under the Companies
Act is a company with less than 50
shareholders who do not publicise
their shares for public subscription.
Therefore, the only exception made is
in regard to a private company
which is neither here nor there and
is likely to operate even against
small industry, as was pointed out by
Shri Tyagi.

Secondly, the most important ob-
jection, on which there was a rare
unanimity in the House, was to the
use of the power of the sovereign
State to acquire land and hand it over
to a private owner to start an indus-
try. On this point, though there was
consultation, it was consultation with-
in the meaning of the Government of
India Act, 1935, about which the late
Prof. K. T. Shah was pleased to say,
‘You can consult, but you may insult’.
That means, opinions were taken, but
they need not necessarily be accepted.
Anyhow, on thig point there was a
rare unanimity in the House.

The new amendment proposed, that
is, ‘public purpose’ is certainly a little
more definite than ‘public interest’. I
concede that. The words in articles
19 and 31 of the Constitution are pur-
posely different. Article 19 is meant
not for acquiring property but for res-
tricting the right of wusing property.
Article 31 is an article for deprivation
of property. There is a difference bet-
ween restricting the right of use of
property and deprivation of property.
When article 31 was enacted, we did
not use the words ‘general public in-
terest’ which are almost correlated to
what in American jurisprudence is
called ‘police powers’ but we used the
more precise words ‘public purpose’.
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Now we are jmporting those words.
That will certainly help to understand
it a little bit.

But the fundamental objection still
stands. For a public purpose you ac-
quire, but having acquired it, you
hand it over to a private owned com-
pany, whether it is a public company
or g private company under the
Companies Act. As Shri Tyagi point-
ed out, you are violating the Cons-
titution. On the one hand you in-
troduce public purpose; on the
other hand, you limit the very con-
cept of public purpose by saying
that it will be fulfilled by giving it
to a private-owned company. You
may enact it in the Land Acquisition
Act, but in article 31 of the Consti-
tution public purpose stands unadul-
terated, in the sense, that article 31
does pot allow you to acquire land
for a private-owned company. There-
fore, without the amendment of the
Constitution how far you can do it
is a matter of legal doubt.

1 will quote only two points about

this before the House for serious
consideration. We are not against
mixed economy, we are not attack-
ing the capitalists. We are not be-
having like pseudo-radicals. Here I
have got a booklet by the famous

Forum of Free Enterprise. They say
private enterprise is not a necessary
evil, but ap affirmative good. If this
is a good doctrine that it is an affir-
mative good, let them also practise
free enterprise when they want to
negotiate for land. If the State were
to come forward and acquire their
factories, they will raise a hue and
cry about the sanctity of private pro-
perty, but for their own purpose of
private enterprise, they will go to the
State and ask it to acquire land and
hand it over to them. You cannot have
it both ways. You cannot blow hot
and cold. On the one hand you want
private enterprise; on the other hand
you do not want the same freedom
to be given to the private citizen. This
is a contradiction in terms.
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Yesterday it was pointed out that
when you use the expression “pub-
lic purpose”, you are using a very
precisely defined expression.

The Supreme Court has said:

“There is no power in the
sovereign to acquire private pro-
perty, nor give it to a private
person.”

5054

This is the interpretation of “pub-
lic purpose” by the Supreme Court,
because “public purpose” emanates
from the American doctrine of emi-
nent domain, and the very essence of
eminent domain is that you can ac-
quire provate property for eminent
purposes, that is public purposes,
which means that you cannot acquire
it and hand it over to a private party.

In conclusion, I can do no better
than to draw your attention, and
through you that of the House, to the
famous dictum given in Willoughby’s
Constitutional Law:

“As between individuals, no ne-
cessity however great, no exigency
however imminent, no improve-
ment however valuable, no refusal
however unneighbourly, no obsti-
nacy however unreasonable, no
offers of compensation however
extravagant....

—this is the hon. Minister—

“..can compel or require any
man to part with an inch of his
estate.”

Between individuals this is the dic-
tum about public purpose, and now
you are adopting those words “public
purpose” and diluting them by saying
that handing it over to a private per-
son is public purpose. This is a contra-
diction in terms. I say the essence of
our objection is not met.

Lastly, a word about co-operative
societies. On the whole we are not op-
posed to including co-operative socie-
ties for bona fide purposes, but there
are co-operative societies and co-ope-
rative societies. In the scheme of
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things, there are a number of big co- ’ .
.operative societies. I can give you an & ki ';E.' MR R
instance. I know of a co-operative so- T fFer Y TAE I WIITAN g

ciety, in Delhi called the Auto-India ¥ ¥y I i 3- 3
- Co-operative Supplies Society Limited. 7 g WQ ol N

Its members are Naval H. Tata, the A é, Ll [AEIR g STHT T qqT qﬁ
Maharaja of Mysore, the hon. Minister 15w fas &Y qga S I mg &

of Food and the hon. Minister of gy 2
Transport and Communications, and ] fit +ft v & forgy 1 o g

this has been today given the trans- o w1 o i o o7 awAY & T

port permit between Delhi and Jaipur. T #1 m‘ TR F< famr T
Even when you bring in co-operative N

societies, you should be very careful é ! qﬁ; 1 ﬂ{l’ T aga #@ f(qq:a'l q"
that in the name of co-operative so- g f97 ) oifv & o gq T

cieties, it is not the big business which P S _ T
gets the benefit of acquiring the land, aag AR RS T

it is only the big owners calling them- e ﬁﬁ faetr 1 39F AR W= ?% gF
selves co-operative societies who will faem ot @Y faft faey g & S

benefit by this. P 3 f
ST 3F g T, I
Therefore, I submit that though o T@ g

there is an improvement, it is not T FHE :'@ RITIRE F 349,
sufficient. We are, actually speaking, oF T, g &\ wEET qET gn 8

enacting a law by which you will take fF 5T ST TaAET &Y G e &

away by one hand what you are - N -

giving by the other. faa ar ﬁﬁﬁ' W ¥ fﬂ'ﬂ'_ Eoict a’? g
Therefore, we stand by our amend- 1T I9H &1 ATl H1 srArA A aﬁﬁ

ments. I think either these amend- Ear QW FIN X 912 T W STHAT

ments or the amendments of Shri

Tyagi or Shrimati Renuka Ray must F Foa frred € A1 oF T A ar

be accepted. §, 400 o W UTFT FHa fawremy 2

Mr. Speaker: The hon. Member afsa i—;ﬁ T & A fF agelt e §
must conclude now. T ¥ S a’ for O¢ &W\‘-’ﬁ wrgat

SIS T e o £
beforlqlel w: p:o:eedy;:rthell'],alr?la;; vlve fardr gafra w8 9 q’g?-r g f!'@
know exactly what the amendments frrert foF oA He 7 9 (eWY—YY ¥ U3
state? T AT, IFET FAG Yoo To F UFT

Mr. Speaker: T have asked the office 5 - A
to distribute them. g | XHHT I9€ TE § & saa

U qiF I 7 49 F WG g
Shri Tyagi: Also that amendment N « o

which was referred to by the hon. < faar amar é IR Jg Hoo o TFS
Minister. 3"]' AT g | 9w q@ﬁq El

=t gRaTtag (RIOWYT) @ weEE fazame feeman & fr @ @ s@T 1 F
ey, it S §g weaa fafaet =75 § f ww a9 a9 7 5@ a1
Hq1ET A FgT & FF 39 Qi aga 19 &1 s G fo A sl Fewgett st
are g1 a8, fFET T g w # &, oY 37 WAl A § I ferames
f doe afgafaa oae & I o wfwar i & o famEry it @ deg 9w
ff 7 9a facgar X s, O 7% | AT AT A deg F TOAL AG AT

HF T8 gEm | qg d1 it g R Ma}fw@%qﬁmﬁgmﬁq
ST AT GURI & A9 qg TH FH | #1 g% 91 5 F ooy ool sraS @
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xg At ® I% arg A Ay a7 ?
g wreal A Ff7 o oo gafed
TR TE W1 gAY R FATTT I &R
@ 19 &1 & @ wa g e faa
agm W g § 39 T A
fararet ot B AT ATde STEE AT
§ 1 qg AN FuEe T W &AW
faafas & Fa @A & s & B o7
AI e @A AN FH A FH @ IT &
et Y Mg I fF g7 a7g A
& Y ST § ITHY A S 0wy A7 |
ITH AT @A F TG A A

¥ qqAr qal § fF 97 aweam
%A & ff INT oFET w7 T a9
g %g X CHEET #} TE fF afeas
9 F f9d 9 eFRE F1 R & g
9T I AT AAT FT AE 4T IR
FIAA 000 To FY TFS gE WIT A
FFETT § G U AT FT AT 47 ITHT
FIAT Yoo To FI TFT g5 | IEi aga
TP *gT AfFa ITF AT W ITH FHAL
1 Frag A Ig FAY | TGT I FET AT
& 97 fis e i 9 7 g, 0% W 73
g & 1 ag Siarss T fwar & fE
AL T & SR ART AgH AT AAAT A
A A5G FT AJG F7 T | T A2
&TH § ATA9Z CF AQAT F THA av
Yoo To ¥ ff W AT gAY WIRHT A
A, St facger qedT THE F T @
5153. {00 Fo H IT Rooo &o F F
g | Tg a@ o g W # A
fegat ¢t ot A o o A7 <l
T gf of foraay awig & agi & At &7
i 97 AfaH TE o

OF 19 AR | IHT H Ay #77
QA W FATEY qIaee gareie g
2 =@ fowfasd & 39 0F § F15 o
& T TE F 1 OF WA AT TEE qrel
q% ST 93 q3T G ITH! g HATT
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&7 e g, AN AW TF §, AwA
TAANT &1 E ARA WHEL AT §
fis ag wfm IY wfgd w7 o & fag
av st w1 & faa, o Faaet onfia §
IY IT B AT R, STV HE &F T
gfagad i ag fan § fr =g
oFT Y FAT WTAT § | W AR qfedE
s & fag ol 7 AR & S
A oY | 7g A e @ qwar g fw
IEH A TR FE T4EAA TG TEET
&), 7 it yufew & fr gaT g ag
pae frm @ w fs w® =w®
REAM Y T AR A g aar g
w7 37 &7 § AT wFfEw ¢ fdfe-
faama dwe ol I faxi | 3| &1
T q8aT §, 3fFa 4fF ag e -
form Gaz &7 @3 & =7 74T &, %@ o9
IqHT I AL W AT | AR |7
TaFHE F1 QAT TfgF FTifs TwT
T w=h & IfFT {fF 9w T
I AIGHT T T AGY @ 4T, TEfAd
T 1 I & FATE Faar g AT
st faadr & 1 I¥ I3 FI &F A
o & R Fgr amr & f5ogw @
ffafeam feaede & am @mY |
TR HIT TTE T FHIA EAiT At g A
faa st @At 4 (e | ag ST
ar amgg g A | 3w aHA 9}
9 &1 A /AT A7 &F ot 41, 91
3T &1 fRaar =rfgg 4, maHe &
I #1 UfFEiemd &0 § 9% 97 &7
T

, dmd T az 2 e sg Oa F &
¥ [EAET WAT FIE AQET JETT &
THFEET T & I8 AT FA47 faar
T & 37 & fag “grec aee” q fag
T 3 FT FEYRIT THHIT AGY g1 AFAT
az am g & fa7 ow A IF N
g1 awdY 3 wgt o fF a9 fag 2
e 1 I SaFeg T # far a7
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AT & I 9% A AW AL e =fEd
g 9T T &Y AE, GIATA AW &1 FOIA
gfmatag oA fs o
3 g ‘g aRe” famar £
F 78 b ofeds qeast @ dar
ST 47 TG T, T I F A AEH
2 fF 97 & ofim 1 SeuE 6 R
q§ TFAT ¢ | T9 UFT F & F @G
TR § &0 78 ot e 9t s
IR o @ a8 “orrev e e B,
IY 9T T ¥ E I &, a9 aF IT A
deg At @7 A | F O a9d
gFA g f e S & fod 3 v
aFT WA A T | wF A A
FHRTT § Yoo o §f UFT gafad
Tz # 9 fyar T o 9| 7 O
Y aaw fom famr a1 fF ag “wwex
e’ ¥ W E | UF AEHY F 99 a9
“grex sewe” ad fomT 41 ) gefE
N #Y T oF q S Y, OF Y a@
T AT, FIGFRAATS
3fFT o A FT Yoo To I UFT
Wi T d faw nd fe frft Yo &
Fg faur a1 f& s@ Fww faar s
At gw o 3 i § F0mw @Y &
TE T | g AR Y T AR g
femr man fr g A WY e 1w fad &
AT g f5 M 78 d= dfafaa
RYAT & 39 A A =7 FoRe & a1 wfi
1 dAferd fFT o FORTT ] T
AT A @ AREERE AT I GG ]
TUEL FT FH4IA @ oy )

ug N AT arged N §, @| §R
¥ 37 wrEal A fora A onfier o 7% T
faer 91, 9 i &1 v [ O fae
anfgd, 97 9= fa= faar ser =ifgd

Shri Vidya Charan Shukla (Mahas-
amund): The whole controversy of
this Bill veers round one point and
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that is what is public purpose and
what is in public interest. There could
not be a more competent authority
than the Supreme Court of India to
define what is a public purpose and
what is in public interest,

My main objection to this amending
Bill is that Government is trying to
get round the Supreme Court’s ruling
on this point. This does not appeal to
the conscience of any patriotic Indian.

I cannot see any reason or logic in
the argument that in the absence of
this power the industrial develop-
ment of the country would suffer. The
major industries of the country or the
big industries which are supposed to
be benefited by this Bill are capable
enough to acquire the land they want.
They are not such companies which
lack resources or which lack any
means of acquiring the land which is
best suited for their purpose.

This argument, that this Bill is to
facilitate the growth of industry, is
not purposeful. Neither can it be
easily understood by wus. An hon.
Member pointed out that there is a
large section of opinion in this coun-
try which favours free play of econo-
mic forces in determining the growth
of industries or the development of
industries and that very section pleads
for this kind of compulsory acquisi-
tion in the name of public purpose and
this kind of contradictory argument
cannot be properly understood; neither
does it appeal to our reasoning.

One member of my party shri Khadi-
Jdkar used very high-sounding words
in supporting this Bill. There is no
question of theorising in the matter.
It is only reasoning; what you feel
and what is reasonable and what is in
public interests. There is no question
of theory involved in this matter. It
ig so clear and apparent that nobody
can be got by such words. It is no
question of party or theories involved.
It js a matter of what is in publia
interest and if anybody reads the
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judgment of the Supreme Court. he
would be convinced that what they
have said is eminently correct and it
is a thing which cannot be disputed.
I would request the Government to
accept co-operative societies as pro-
jects for which land could be acquired
along with the industries in the public
sector. Public sector industries and
co-operative societies could be given
the right of the acquired land in the
Bill and I hope that will serve the
public purpose. One Member objected
to co-operative societies. If there are
certain co-operative societies which
are bogus or which are not working
properly, it does not mean that the
whole body of cooperative societies all
over the country should be debarred
from the benefit of this kind. I request
the Government to accept the amend-
ments which restrict the purview of
this Bill to the public sector industries
and co-operative societies; they could
not extend the provisions of this Bill
for the benefit of public industries
which are under private control.

13 hrs.

Shri V. B. Gandhi (Bombay Central~
South): Mr. Speaker, Sir, these
amendments proposed by Dr. Ram
Subhag Singh are such as generally
degerve the support of this House.

Mr. Speaker: I observe some hon.
Members move about in the House as
if nothing is happening. They are not
even conscious that we are having a
debate or there is something very
serious that is happening. I have
drawn the attention of the hon. Mem-
bers to this rule so may times that no
Member should pass between the
Member speaking and the Chair but
they overlook it.

Shri V. B. Gandhi: There is, how-
ever, one proposal of Dr. Ram Subhag
Singh to which I would like to take
exception. That proposal ig the one in
which he suggests that a provision be
inserted in this Bill which says that
notwithstanding anything contained in
this Act no land shall be acquired
under this Part for a private company
which is not a Government company.
We really do not understand why pri-
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vate companies are to be excluded
from the operation of this Act. What
is the rationale behind this proposal?
We would have liked some light to
be thrown on this point either by the
Minister or by the Deputy Minister.
We really do not see why there should
be any difference between two classes
of companies, private companies and
the public companies. Is it the notion
behind this proposal that public limit-
ed companies have some kind of pub-
lic interest in the. sense that their
shareholding is more widely distribut-
ed or is it also the notion that private
companies are companies with large
funds owned by big business people
and therefore they should be kept out
from the benefits that arise under this
Act? What are the facts? Actually,
private limited companies are com-
panies which we consider as having
moderate means. In 1959 there were
about 27,000 registered companies in
India out of which about 7000 were
public limited companies and about
19,000 were private limited compa-
nies. The average share capital of the
public limited companies was in the
neighbourhood of Rs. 11 lakhs where-
as the average of a private limited
company was nearly one third of that,
just about Rs. 4 lakhs or so. So far as
the public interest jdea is concerned,
we know that after all it is more a
fiction than a reality we all know how
public limited companies are run. The
famous report of Company Law En-
quiry Committee has placed all the
facts before the world. We, there-
fore, do not clearly understand the
reason that promoted the Government
to bring forward this proposal.

I would like to conclude in two
minutes, Sir. The chief suggestion
that I would like to make is that there
is going to be nothing much of logic
in this distinction that is sought to be

made between the twns  classes
of companies—private company and
the public limited companv. We had

already received representations from
Bombay ‘from private limited compa-
nies which are going to be affected by
these provisions. As I have said the
vast majority of them are of moderate
means. I will give an example of the
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situation in Bombay. The municipa-
lity has provided lands for industrial
development—a zone for light industry,
a zone for medium and a zone for
heavy industries. The light industries
these are the ones which are started
usually with moderate resources—
take a small plot. These plots are us-
ually given by the municipality and
after the plots are acquired, they find
there is no access. When the ques-
tion of acquiring land for access to
their plot comes, the question of land
price comes in, and these people find
themselves in a position where they
cannot acquire the land on any
reasonable terms. Therefore, for all
these considerations, 1 think that this
matter about retaining this provision
of the Bills should be reconsidered.

=it frfa foem (sifomrdY) - oremw
AT, TER A T & Af7 gfamm
dxitg fagas ¥ @ g9 foar - ¢
o fa #Y o S iy @Y 7@ 7
Y & F wamra v @ S E I FT qAgT
FLATE | B AT A FEATE o Ferraior
Fr wearafer § gur F awe gur fvd arx
T FA A9 I AR AR IT A S
fasig &% 72Y 93 I 1 BF Y =W
a9 friR w3 fF 7 fadaw o<
oud &9 gar & 7

sT$az fRT #R qafaw 9%
IR INTR AT Ear I F IR F
W Y TF @ar & 1 ;s sEAe
d9T & aga ¥ mfadt i faq 73
72 gt | o1 FopelY oftafar am 3w
afg # F1E FrE@ET AET 4T & At
IFR TV SARTR AU & TG
safagi &1 »# A 39 FY e 2 1 A
orFaT & fF T8 gy sE I A Ak
39 H @ AT o ag 3 Hw
AT FIEY TR & A ¥ 7€ wrafaay
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#Y SHF Y I TA ARG I § WY
F ot T gfaal & Al N
AT FMA § | safav & @ aERg
& Fgm 5 o @ § awga W @
fea #¢ & 3fFa 7 T #71 3FA-
¥ ay T e A g | W F
I AT TR AT AT & 39 AT
ATa T T 37 B FHEAE 97 AT
g fAsT w3 &

q9 983y T TaHe WmE gfear
T WG WAT dY AR 2 & foaqer € 72
FEIT & Frgiv AT HIAT A IF 9T
& Y Y A FFTAa &Y o 91 SfET
7re & oY TR AL ST F O us aET
721 & g gar fafeesd it feafom
3T & | forqy WY a2 qF IFNT T
wiefy S F IF IYF 97 T @ AG
T ST 7 37 fovara 1 a7 AEY 90 A
I faadt a8y amg &Y 49t | I® A
= A & g fF Fma 9T &Y sma
2T & T 7 AT g1 Mg 39 9T
FTHT FT A ATT A0fEW | FEA 9
&% 7 owa @ = F A g
&g AW 9ifen ok aEd feEad
2 =ifgd

ooy gaE ¥ aqerar Swgar
£fF ot sets A1 oo S s E,
qMITFT &R g aq4 & fan
F oHvd efr & Y ag mEt S &
SHT FET 1 g faoxa &g a9
FRE fRq% fF 17 Y uFE, {c uFE
B R0 UFET WHT gdl § IART
@R AFI S=1 3+ TYd grafadt
S fF Qo—y FT FHM @Y § ITHT
& T ¥ Ffr @ wWifs ag o @
fe e f wflT & oY ag gEewT @
qEM oA | T w7 Tl
37 Tl w g7 WX Ifag ad far
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@ g N Y F faees O
FreAY ST Y § SR WL 9T A
N Ta wm F¥ & gafae fraet
# T Io0g q TEEE ST @rifaw
2 WfFT & awmar g 5 g wro
R qAw fag Afs T & gT a9 §
o oifes qga sfE TR & @F A
g 3 i fafaeeg s § faa &<
AT wag #T g femmaa #
arfe wrer i W7 g F e fraral
& =g W ATSES A9 g7 & W%
w7 grar & ag wiasy & 9 @1 a3 )

ot oF w ¥ gfw w1 & a
TP AT T R F at a3 a3
a7 50 § W AT @R E, W, ¥ R
W v, © gAR ot aeang &t &1
TEt F faq 97 faw § w1 & @
far g

weaR WP oA Ag wE
arfge |
=t frifr faw  weaw wEiEw,

ThEt F@ FE A @ @ & suwr
@I g F AT [ AG I

weaw agae - § A faaw fE
F T T QT AT G IfFT 7T FTA
ad G AT @ IR A FAT
arfgd | w9 ag 1T T FEA e
o i 7€ F 9T aga areaTg A
& T T & A e T Ey
g

ot faesyfr foy - AT Y FEw A
g fe e & 919 g I "
g g1 afgy AT ITH W @
w3 arfgg

. = fas £ a7 ¥ ¥ T "wrORy
fafea Y 9@ fr =@ faw & "
YT g T A AT Y QU Y 73T
wq fi f97 93 @ T w7 oAwe #
TR FT ATT ST F THET OF A wWA
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§ aE@w | W% q % ¥ Al
W Y &9 faw & 7 g Aagigem o

Trh o &1 Ifaq ar fw qfw
sfirge gfafray (cey & qaymd
qF o faure &3 & Fegfad faw
et | AR & fwiw R e
F U q1Y AT g £ F
N & 77 F aw Qv & 5 @
o ;| AT a1 W@ w@ieg &
g g fr g fafreet ag@ %
Fefigfaa sifedz faw a9 W) @«
Tl 9T faare &% oF AW FEA
Far o S fe avn F fgm d @

E A9 & 99 W ag A wgAT
frrg gy TN &g aqd § 29 9%
@ F AG I ARN H 37 9% fAAT
FX FT FTRT AT AT AT | T
AIAT T AT GEg g wwar g fE
I AT § g7 #1 A1 A Ao ) gafag
ot fagm a9 37 qT gH I, T e
&1 gag 3y A1fge arfe g7 aW ITar
g8 9% ¥ I3 % I I 6 | weqe
wERT q0d A 7 I fagaw aFa
gy NN@ o fe ag it &
a3 & 7 frarl & fea § S a1 wfga §
g

Shri A. N, Vidyalankar (Hoshiar-
pur): Mr. Speaker, Sir, I think the
statement that the hon. Minister has
made has helped in clearing many
doubts. But the crucial points are
two: one ‘is, how do we define the
“public purpose”? The other matter
is that when the land is acquired,
what does the original owner of the
land get in compensation. So far as
the definition of ‘“public purpose” is
concerned, I will not dilate on the
point very much, because many of
my hon. friends have stated so much
about it. I would only say that the
spirit of the House, as it appears to
me, is that “public purpose” should
be defined as rigidly as possible and’
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almost on the lines of the judgment
that the Supreme Court has deliver-
ed. I think it should be made clear
that no land should be acquired for
.a purpose where a private person or
a group is interested to earn a pro-
fit. Therefore, I hope that while
framing fhe rules the Government will
be careful to see that no land is
acquired for any purpose where a
person or a group is interested to use
the land for personal profit.

So far as the question of compensa-
tion is concerned, we should be clear
about it. After all, when the land
is acquired for any business or any
“public purpose”, whether by a pri-
‘vate agency or even by the Govern-
ment, the value of the land naturally
increases. The original owner, the
oustee, does not get anything more
than the compensation which he gets
at the time when the land is acquired.
I personally feel from the experience
that the original owner, the oustee,
must get some share out of the en-
henced value that the land acquires
after being acquired by the party
concerned. In the case of public com-
panies’, where huge profits are made,
the oustee must get some share in
that business even subsequently. He
may be allotted some shares of the
company or be given some part of the
profit in some form or the other. We
should see how it can be done. I feel
that the original owner must get
‘something out of the enhanced value
.of the land.

Even in the case of public com-
panies or even wherc¢ Government
-earns profit and the lind  value is
enhanced, I think that the compansa-
tion should be so calculated, and full
value so assessed and anticipated, and
the original owner should get some
part of it.

One thing more, about which there
is g doubt in my mind. What hap-
pens to the land when it is released?
‘Suppose a public company goes into
liquidation. The land is being sold
‘to the other party or the land is auc-
tioned or something like that hap-
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pens. At that time, the value of the
land is much more than it was origi-
nally. So, we should provide that
at that time the original owner should
have prior claim to buy land.

There are also cases where Gov-
ernment acquires land. I know
several lands were acquired by the
defence department. After some years
they feel the land is not required by
the department and the land is re-
leased. It is sold by public auction.
At that fime also, it is quite natural
for the original owner to feel that
the land could fetch very high value,
but he did not get any share out of
it. So, we should provide for this
also—for the occasion when the land
is to be disPosed of. For instance, we
are providing when the public com-
pany takes a land, it will have no
right to transfer that land. But at
the time of liquidation, the land will
have to be sold or transferred. We
do not know whether it reverts to the
Government or to the original owner.
We should provide for that. I hope
in the rules, all these points will be
made clear. Also, care should be
taken to see that the original owner
gets what is his due, from the point
of view of social justice.

Mr. Speaker: I will put clause 2 to
vote at 2.30 and clause 3 at 4 o’clock.
The rest will be finished by 5 o’clock.

Shri Radhelal Vyas: The discussion
on both the clauses may be taken to-
gether.

Mr. Speaker: I have no objection to
taking both the clauses together. I
will put clauses 2 and 3 together at
4 o’clock.

st wra oy fagrh (F97) ¢

TrFY @ AgRT SAWEATSHT AT
'afsr fesfrorfa f‘m o=y d fr
Fafem w1 I9%-

B e T T
fre = SaTa @ @ E
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9 gAY AR AT | UF TA-IF
T 1B TR & uw AT ST g
g fx faelt Tom Y sOAT AT FAIH
& AT 9¥F ;T IW A 9T
uF T &1 Afw w7 GreT av gwer W
g, St fa 9w A7 A9 AwT ) a9
IF WA F FIEE) 99 qfw ¥ zES
1 78t forar, afex o1 997 377 Aaw
Farfar | wfFT o gw @ &
fa wfw FY srEFaT 937 97 =3 wfq
[T FAAT F AfIEIG F ¢s qfa @
ATt & for gaam o @ E ) A AR
=g o7 4T g oawar & 7

qradry wgew, ot famawy, J
w3 f& forT St #r afq A w3, a7
q7 OF FI-HGAET FEEET AT FI
IFH IR TG W @ frar aw@
farg afs a7+ AaEd
fafsasaa & A=t 7€, @ IT TR0
F ofaFr i @ Y IET | I9 ITH
it &7 /T I 7

gt a% T few ¥ s F fau
wfw &% &1 w27 &, qfer 7 a1 & #70
g ogaT o Y ¥ AT A w0 A
g & AfFT @ g § g8 swaedr
Fr e Arfen fr fomg wrg i o
aTd, IqHT 39 4T ¥ qg AW qW fad
ar arfgd |

i @El - a9 o1 g WfadT agr
geq g AWM | Ig A SART IH
JET AT |

st smga fag fagrdy : wAT AW
JaT, a1 FYE T AL ¥ 1 A IS
Hrx & M e Al § AT
Z=GAAR T [T FT 4

Fa1 o19T HET # ALY T fw fEmA
oF & A W FT I F g Ah #
1684 (Ai) LSD—S.
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F ST &, @) IATH &Y IF W FT A
T 9 frarT F) §g gar A g1an
B AW & g7 SE AT A FT A
AT AT &, S R AT E g =T
frurdt & A=T gaT AT A1 @I 8
g g8 F7 AT A g7 A
@ & 1 g Few € ey &7
g qar T fewdt @ wlw w
wFTR F7 fagr smar &, & fFoaga
arEY A § |
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w7 HAT Aiqw w0 gHE AIfET,
dt ag wwEa JEr &y qifedi #v I
#1 397 A4S oq 7 qgT X &L d@E g
TIFHT F FAEAT AL AT Y TH
Frrdt & fag faea adr gf €0
R SF F & o faar sm, a1 ooy
ey o @ g1 A A w4 qar
F7H a7 affg 37 e A
Fr qfy off A Ad v F@r wrd
Fg T&f wOET & | F@T I qAA 7
gaad fear S aFaT & | Tt A
faerr wYe fasrt & faer o 9vasq
Y 1

7z 21 AT ¢ fa =Y & AT
qr wafza & weAt g7 3 ad A
ifem | FAqT & feA ®i & WA WA
FT gAF: IAAT A0V | UHT FT &
i 7.1 e SR FH T qAEE Al
Lcuil

gt #i& 7 W faom fear @@
T 4 g 7 IaF A1 FTW @7 AT
ag g fr 91 wffa A ar 7 off, g@E
it WA TegAATC dAT WA 4,
afea qOFT SA% SAAT 99T A€ &ar
qEdt @ | eAfAu ATRTT q AEr
fr faet sarwr & i faeft aga &
g« qfa #1 wbwew fFa I 2R
I dar drzr frar q@



5071 Land

[=f srra= fag fagrit]

A feedy T W) e gg g,
Afsp e et FT qaT AT & fF 9
fFam Fg 0, S fF 3w /Iy qfw a3
WY1 G T F2T R T AT A
ff7 @ T F q@e F oy o wf
#1¢ gam @ &g fx foa e v fe
#aE, At §7 oa A i
o ot § TR IO T g
g AT & 94 fFaEl #1 F"l
Tagdt faet &, FfFw 912 W g
ITET ag AAZ fAFy A a2 g Ay
g

qeqed W™, # wew fawerm-
q@® TrEAT FEA fE oS g R
faamr #fwg f&F ag oF fram garg,
fomy @t & wifds anfer i
F1 {1 w7 239 T & 7% A u9
airgrasar g f& o #8850 g §
o § SaFi AT g, § Fg I
# W 7 q@ar 3 9 F 939 T
amy zm fm@ o ) wade @Te,
off carYy Fex & T O A camenr w44
¥ fraTa 38T SUIRT ATH S AT )
# gumat g fF id sarer A€
srfEe =St W W @ S faw wy
&

Za T g 32 wwe g g &
g T F fu 39 W e
TF Q9T FAC T | W fg@Ta s
am, @ g qft T oo T F
FTT &1 TE | THFT I A1 A€ FAT
oF 8 & fAT R oo TF T OF
™ ¥ fora = < w9 @ @ R
¥ STHTE WETT 29 FY JH G T
¢ oo TG ¥ Y IR T ¥ TOF
CATER T FT SAF) TA FAR &
¥ FET 1 WS TS F @9 g8 wear
¢ AR s & W/ ) o A
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g1 f& Y 9% F1vEmE #), e &
FIC@E F FFE T FY ofeqs 2@
F forr & forar €1 1 T 7 W agt
faar 1 Wz g & A w0 Gy
T FTEEM 9T I 2T qET STAT &
g g0 T[T ! Sq WNN X qUE
oifer arew gt §, SawT  sfafatae
W BT 1 TR A Tg FE
fF 7 & w7 W Fhfedi ¥
T ¥ gfefafy o go & F o
ORAT FT A9 T F4 |

= TW qaw ARA (ITTERT) C
A qRiqd, OF oqaEdl FT N §
q3q # Ta9 "Eaq 9w 9% fa=e
g W@ 8, At wew § Fi2 Wt wEgiaw
ar AT AT T oAE F GEL AN
T E
The Parliamentary Secretary to the

Minister of Food and Agriculture

(Shri Shinde): I am here.

ot @y - N I F fag aEaa
qIFT & Fi & "AT ATA T |

o T ANE AR ;W AANT
greg AT g, 4 qE AW ame ¥
ferar smT |

sy gft fawor ewa o Y WA,
yAqE W7 - oA WAT A

it W fag et o afe
GTHETC &Y A7 F FZ7 a1 g v 99
w7 qfw & grawar g, @ T Afw
g afz e ai @1 f s &Y
sraEEEwal I & ar I ag A &
ey =fem o

¥ fadza F<ar Jwar § & @t
q¢ wie-gaT § o wfafafa sq e
Faeg ¥ gr sc A ge § 9 f¥
LY AT FT ¥ AR FI AR GF qdAr
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TF T F AT 9T FW § AR TG F
w9 3 &, 97 At & W19 famama
FIAT TF WIFC AT Y |

TR AERT ;3T EreF & qEl
F! UG FEAT 3% AT & |

st s fag fagrat o mToay
s fadEE g
quae wgEd - 3z FiE qfeaw

o A8 & 1 WA qo O A
afss Sre®w™ 97 &7 T4 § |

st w39 Tag fagvdi o § aa g
W AT § RIF AT s 1 A
Far g o

T #2910 9% € f* @7 § 9g> &9
AN e fegr ar I wAdE w6y
TEEA A AT T AR T H AT TFTE |
deFrey B, wF3d 740 9 g, fzmraa
1 q% £, 3 | 99 g o wr Awa
2 fadr wy oA F2 F gif ofr =9
grit W IAF0 FA A AT AT
F1 G T ATAT &, 92 AT T @
gEar & #i7 wfe9F F gfg® o= sow
FF TE F AXAFAAT F T a8
FAT T aFAT § |

# A FIAT E r 7A3d #1 G
FF W 7T gATE 9% fa=m fFwar aaT
TR WHR TRA H AT SEAT

Some Hon. Members rose—

Mr. Speaker: I might be given a
minute, Now that it has been desired
that clauses 2 and 3 might be discus-
sed together, all the amendments that
are there and are otherwise in order
and which still survive even after
these amendments that have been
moved by the Government, they will
be deemed to have been moved.
Therefore, both clauses 2 and 3 are
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together before the House. I will put
them to the vote of the House at
4.00 p.M.

Shri Hari Vishnu Kamath: There
are some amendments for inse.ting
new clauses. I hope they are not in-
cludeq in this,

Mr. Speaker: All amendments,

Shri Hari Vishnu Kamath: They
not been moved by the Minister.

Mr. Speaker: He has got them, and
now I take them as moved.

Shri Hari Vishnu Kamath: Not the
new clauses. I am referring to the
amendments seeking to introduce new
clauses. On that I have to raise a
point of order.

Mr. Speaker: I will hear the point
of order also.

Shri Tyagi: There are certain
amendments which neeq a discussion
on merits also, and there may be some
suggestions.  Therefore, 1 think it is
better that the general discussion
which is now being held is confined
only to clause 2.

Shrimati Renu Chakravartty (Bar-
rackpore): It is better that we finish
clause 2.

Mr. Speaker: First of all I said that
I will put to vote clause 2 at 2.30 an3
clause 3 at 4.00.

Shrimati Renu Chakravartty: That
will be better,

Mr. Speaker: If the House is of that
view, I have no objection.

Shri Hari Vishnu Kamath: Your
first thoughts are best, :

Shri Tyagi: The hon. Minister has
moveqd amendments on clauses which
were not included in the Bill at all.
They have come just as a surprise.

Mr. Speaker: I will see if they are
in order. If they are not in order 1
won’t permit them.
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Shrimati Renuka Ray (Malda): As
there have been many changes, Sir,
even if one has spoken yesterday on
clause 2 I hope you will allow that
Member another opportunity.

Mr, Speaker: I cannot say now.

Shrimati Renuka Ray: have tabled
a new amendment and I would like
to speak on that.

Mr. Speaker: She hag
spoken.

already

Shrimati Renuka Ray: Not on the
new amendment.

Mr. Speaker: On cvery amendment
every hon. Member cannot be accom-
modated, I will see if it is possible.

Shri Hari Vishnu Kamath: Sir, ]
rise to a point of order. If you hold
that amendment 44 has been moved,
the House cannot proceed with the
discussion on these clauses unless my
point of order is disposed of,

Mr. Speaker: I have said “other-
wise in order”. Therefore, they are
subject to that condition, If the hon.
Member can convince me that it
is not in order, I will certainly ex-
clude it.

Shri Hari Vishnu Kamath: Sir, in
all humility, T wanted to raise a point
of order yesterday. The Deputy-
Speaker said that it coulg not be rais-
ed because the amendment concerncd
had not been moved. If you hold
now that this has been moved, I will
raise my point of order just now.

Mr, Speaker: They will be consider-
ed as moved only if they are other-
wise in order. If the hon. Member
can convince me that a particular
amendment is not in order, then that
will not be deemed to havc been
moved.

Shri Hari Vishnu Kamath: Shall 1
raise my point of order now?

Mr. Speaker: Not now: I will give
him an opportunity.

Shri Tyagi: Have they been moved?
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Shri Hari Vishnu Kamath: They
have not been moved.

Mr. Speaker: Is he referring to
some amendment to clause 2 or clause
3?

Shri Harj Vishnu Kamath: Amend-
ment No, 44,

Mr. Speaker: To which clause?

Shri Hari Vishnu Kamath: New
Clauses 3A and 3B.

Shri Tyagi: That is a clause which
does not exist in the Bill

Mr. Speaker: That is a new clause
that is proposed.

Shri Harj Vishnu Kamath: 3A and
3B new.

Mr, Speaker: I am for the present
taking only clauses 2 and 3. New
Clauses 3A and 3B will be taken up
afterwards.

Shrimati Renuka Ray: Sir, you have
already allowed one hon. Member
who spoke earlier to speak again on
the new amendment.

Mr. Speaker: If there is time I will
allow her. If there is no time she
will excuse me.

Claus 2.— (Amendment of section 40)

Dr, Ram Subhag Singh: I beg to
move:

That in the amendment proposed
by me, printed as No. 42 in
List No, 11 of Amendments.—

for “in the interests of the
general public”  substi-
tute—

“for a public purpose” (62).

Shrimati Renuka Ray: I beg to
move:

That in the amendment proposed
by Dr. Ram Subhag Singh,
printed as No. 42 in List No.
11 of Amendments,—
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for “in the interests of the
general public” substitute—
“for a public purpose” (65).

Clause 3 (Amendment of section 41)

Dr, Ram Subhag Singh: 1 beg to
move:—

(1) Page 2)—

for lines 4 to 10, substitute—

‘“(4A) where the acquisi-
tion is for the construction of
any building or work for a
Company which is engaged or
is taking steps for engaging it-
self in any industry or work
which is in the interests of
the general public, the time
within which, and the condi-
tions on which, the building
or work shall be constructed
or executed; and”. (43).

(ii) That in the amendment pro-
posed by me, printed as No. 43 in
List No. II of Amendments,—

for “in the intercsts of the
gencral public” substitute—
“for a public purpose” (63).

=t tagrew fag (Traye) e
HIEA, FAIT 2 F g § G A4
TR U0 FYFHTT FY a6 F T IT4T &,
T/ AR H § a7 FeA =@ g
= & fewe g & afeas wedt A
agd T qfed®w qTos IqF M 9%
@ fea ™ E | F TR F1 AW W
AR framT TEm g fr & o
THE & §F € ¥ afeerw gTa & freat
# foaa a1 | o afeqts g7 weafagi
& foo a1 9 gEr @R ¥ sl &
for a7 1 T 1 FY gfee g AT
fFT Y & | TG IR FEAA TE FAT
T § HIT TH Yo F w=T a7 AN
AT A | 3T T Q@ fow e &
gfee® axasr #Y afome # 7€ ¥ 39 #
gl afews aeow AR st v
gfedt® 9O T {1 @ & 9 &,
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AT &t afedrs qxaT &1 IF & 1 QAT F
qfsq® 9T g1 AR F q% A7 glefwhe
[ Y & AT 980 § dfsee Froar
TaieHT fF ag giefede? fF g7 e
Fage § i ag ofeetsh qaag §, T &
fag # &, ST AEEHAT G W@ I
& | ofeas oxaw #3F fdt ofr st 1
maTie gifeaw &v frft o safed
faiw #1 ¥ god @ W@ afeers
q7qs HIX Fafagt & A A qafds
GRS GAT FIAT 4T, 57 a1 FT HAL
fag AT & | T AT F Fawa a A
FILATE FIF &7 (A7 (FATTAT §, IT
FRATE &1 FT THT T LT AN F
giias fwar a1 FFaqr 3 afeqs  qIod
F sar FefAat & fAU meE 9rw
I HF | AT X g 7 A aferd
TS T &4 & a1g ST afeas qwafas
J FIE YT TE @ AT E AT TH G
& g A1 qfau off, 9t fageas 49t
for T ferame #7 fF ofers aog
3 fam € q o g1 FEr 2 |

WA WEEH, qHES I TRA AT
ITAE | I F AR # 27 v | feran
gy -

“Provided that no such declara-
tion shall be made unless the
compensation to be awarded for
such property is to be paid by a
company, or wholly or partly out
of public revenues or some fund

controlley or managed by a local
authority”.

agi a8 qfeers ITaT 9T A& X e 4T
T gHTET afeas %3 & faar |
O aF FAET FT gFY &, q8T 9T
ag & i st St g e wrg
¥fF w7 Y DA & afsars T A TE
T (T T & F ORI Q aFAE
fis Teftr oY et &, arfae 1 ot &,
TR A ot § 1 gfe e § g
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[+ TagraT fag)
Tt waHe e R A s F ¥ F
Iq # W ufead 7O F&F W@AR ¥
TH € F w97 FT & A W}
IHE WG FHAT g F AU
241 Y | 917 77 Ileerw aoTe X g
e F qrs a9 f& wmar ag ofews
TITA E AT AL FAMEF TZ T FEAT
F fow o1 | afeqs oo s fag oA &
TqE TIAHZ T F GO WA FT fa,
FHGAIA A T M T Y €747 FAT
T fearar az et e g 7 sy
@t qfemw TIOT € FE FTF TeAmd
wAT AT A AT afsww B2 7 wwr
rfzd 1 5941 ofsa® qeaw ¥ AT F
fau &Y oA A #1 fom T o ow"
T &Y T T FH T2 S A Sl
¥ 9 T Fiee faar fF A wwar o
qrEeft ¥ W7 WA § 1 waf 9% ArEt 67
qAT 21 I 97 AT §9A7 AT 4T L |
U Wi A 3Ag v A9 T o s
f arEeAT A€ FT g7 g9T IIARC &Y
& @ E ) TR T RIAT I3 &
qIEITT ®TAT GH IeTE T T g
S FIE AT KAAT AT TART AT
¥ Ty U G g1 Gt oY fa raeae
At &G0 T AT FAAT AT FET D
T G TFAAT FLE AT w7 oy
&3 O 37 FT T | B ag
frawa oft w7 g7 FL & T & ) TadHE
T VA AT AT ETTAT LHT FTATT AT
oY e A WIE | wT 1 IF Yo F
TeaTd AT AT A ZROF FFT 2
T IFF1 GfeAT qLaq T A9 3 TFF
g o fom F1 9fvA o At § sEd
amFE aTT A A fF Az A §oar
FT ¥2 fF 9z ofear qwaa Jd g
¥ gafrad 9z & fr “ofeas axes”
fr &3¢, 91 S 935 ¥ o), g9 99
¥ FE AT AT T AT A TH & &
wex Y fefeewa ar I fazr feam o
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S W U &7 A4 oY fR sl ¥
f@ 39 e &, srae FwfE ¥
fora 75 wFae &Y, 9z gx g5

3] F a7 Mad i qwr vo
F AT E 2 70 AR (F) 1 (n)
F w7 g fF “zafam wr f aeqs o
fa ureY’ @y fag faar s ogwar
g (f) asariFafm L TFqg,
famr & fF ‘o9 mw fr ofers wdY
® giferea. . 9 & |4 a4 g
T fF gifere g1, F50 & a1 &= g
3% & fax foar =1 qay & av “gafam,
& 7 qoas qre fo oAy’ & fag
g o s AT & | W nferw axgsw waw
2 f cefegw a9, fasmr g9, vaQ-
gm ofs 97 T 7 A1 4 | @fad
LSt I I C R CE AL
TFER FO 517 T30 fF 27 & &
THT FET | 39 F AZ AT Fgd & %
q3F WITET AT 7 AT =0lEd |
afed 032 & fA9Ts €7 F37 aF 9w
ENTT. o wY awA i 9y war | iy
vFz ¥ £1 &5 aifasd g iz o
wzl qv g7 ufeqw aeoy 41 feareA
FET T TH Yo 7§ AT UF TH @
FT DR SIe & fF =22 gm o o ag
a7 JAMRTEEG & g1 W & 91K 981
AT § SEd TH ¢o ¥ FNfAUTA FT
TEE AL 1 WL IFT ¥o H 1L 37 TG
T = ASY YT a1 AT Ao ;T T I-A
g 9z W& & TEn |

Mr. Speaker: Before I call another
hon. Member, 1 want to make it clear
that we have to finish the whole thing
by 5 O’Clock, as decided by the Housc
yesterday. 1 will listen to all the ob-
jections to other clauses, points of
orders and others at 4 O’Clock. The
discussion on clauses 2 and 3 must
conclude before that. Would the hon.
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Minister like to reply to clause 2 se-
parately or together for both clauses
2 and 3?

Shri S. K, Patil: I will reply to
clauses 2 and 3 together and I will
not take more than five minutes.

Mr. Speaker: That is all right. Then
we might reserve more time for the
objections.

Shri Tyagi: It would be better it
the objections were heard before the
speeches are made so that we could
give our comments on the objections
also.

Mr, Speaker: But they are to
clauses 3A and 3B, which could come
only after clauses 2 and 3 are dispos-
ed of; not earlier, We will conclude
the discussion on clauses 2 and 3 by
3 O’Clock or at the most, by half past
three. Then we will listen to the hon.
Minister. At 4 O'Clock they will be
put to the vote. Then we will hear
the objections, points of orders etc
that are intended to be raiseq by the
hon. Member and others.

Shri Hari Vishnu Kamath: Why
should it be at 4 O’Clock? It can be
at 3.35 because the Minister wants
only five minutes.

Shri S, K, Patil: But if any objec-

tiong are raised, surely I have got the .

right to reply to them also. But if
there are no objections, I do not want
more time.

Mr. Speaker: I am having an eng-
agement at 3.30 p.m. That is why 1
suggested a later time. We can have
it at 3.40 pm, if hon. Members so
desire.

Shrimati Renu Chakravartty: Why
not we hear the objections first?

Mr. Speaker: They are to the new
clauses which will come after clause
3.

Shri S. M. Baneriee: Clause 4 is tho
validation clause, which is a contro-
versia] one, We want sufficient time
to expres; our views opn that,
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Mr, Speaker: I will certainly allow
that. At 4 O’Clock I will listen to all
the objections. Then that clause will
be taken up. If he has anything to
say on that......

Shri S. M. Banerjee: In the objec-
tions?

Mr. Speaker: Yes, he can do that.

Shri Sinhasan Singh: I feel that
more time should be given to clauss
4, as it is the validation clause.

Mr. Speaker: I am giving one hour
for clause 4, clause 1 and enacting
formula.

Shri Sinhasan Singh: More time
should be given to clause 4. We have
had enough discussion on clauses 2
and 3.

Mr. Speaker: In any case, at 3

'O’Clock I will put it to guillotine, as

decideq by the House yesterday.

Shri Sinhasan Singh: The time can
be reduced for clauses 2 and 3.

Shri Harj Vishnu Kamath: Yes, this
discussion may go on up to 3 O’ Clock
only.

Mr. Speaker: All right, T have no
objection. The discussion on clauses
2 and 3 will conclude at 3 O’Clock.

Shrimati Lakshmikanthamma
(Khammam): We have been hearing
arguments and arguments against the
Bill, especially centring round clauses
2 and 3. I do not see any reason why
people should be so alarmed about
this Bill. Most of the criticisms are
the outcome of fear and cynicism. We
should not be so cynical in these
matters. We must have some faith
in the Government and the people
who administer. The fear is that it
may be abused. For example, we
have passed the Preventive Detention
Act in this House. Has that power
been misused or abused or have peo-
ple been detained merely because that
Act was passed?



5083 Land

Shrimati Renu Chakravartty: Quite
a lot.

13.47 hrs,

[MR. SPEAKER in the Chair]

Shrimati Lakshmikanthamma: This
Bill is being passed, as we al] know,
to facilitate the industrial develop-
ment of this country. We have ac-
cepted a pattern of mixed economy
where, whether we want it or not, the
private sector has a place, When we
have given a place to the private sec-
tor in our pattern, I do not see any
reason why some facilities should not
be affordeq to them so that they could
undertake some big enterprises, big
undertakings. For example, in the
State of Andhra Pradesh a fertilizer
plant was sanctioned in the private
sector. This plant is very important
from the point of view of the peas-
ants, about whom we have been talk-
ing here for the last two days It is
necessary that our people should get
more and more of fertilizers and un-
less some such big projects are taken
up we cannot produce that much of
fertilizers, especially when in the
public sector we arc not able to start
so many plants simultaneously. So,
we have to sanction plants in the
private sector, And when we sanc-
tion them, we have to see that their
execution is not delayed merely be-
cause there is some difficulty about the
acquisition of land.

The hon. Minister has already as-
sured us about the safeguards that
will be provided to the peasants. No
cultivable land or land which is pro-
ducing good yield will be acquired by
Government. Even when land is ac-
quired, the owner would be getting
15 per cent more than the market
price as compensation for the land.
He has also got the right to go to a
court of law and until the judgment
is delivered the Collector cannot fix
the price. When all these safeguards
are there, I do not find any reason
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minds of hon. Members,

In view of the industrial advance-
ment that we are trying to achieve,
where we want industrial develop-
ment as rapidly as possible, the con-
struction of planis or factories should
not be unduly delayed just because of
some difficulties as the acquision of
land. I think this Bill is very ur-
gently needed. So, we shoulg all
welcome it, and we should not have
any distrust in the Government or in
the people who implement it. Here-
after Government also should not give
scope for such criticism to be levelled.
But even if such loopholes are there,
we have got this forum to discuss
them and criticise the Government
whenever we want, Thereforc I sup-
port these two clauses.

st Wo Ao AN (2dig7) -
I WaYEw, OF fAgaw W1 Y
TRg ¥ wwAA R @ oz WA
faararers fagas Faifs za & Fzq =
dy faey an ot ¥ faw wr o
2 X zor frar 91\ § g g AT
SEATE & g5im #2127 vo mrio W
98te ¥ mw fama famr ar famw &
AT TAT AT

“It was held by the Supreme
Court in this case that the pur-
pose must be something like a
hospital, reading-room, library or
an educational Institution open
to the public”.

& R gim F}E 7 gah s
& oY fog % ey ar -

“Merely because a Company is
going to produce something which
is likely to be used by the public
does not justify acquisition of
land for the Company because it

s 9

is not a ‘public purpose’.
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T a@ ¥ 0F N A 7w ol 0
I59 I T 59 T § | & wig
FETE

“A Sovereign power to acquire
property compulsorily is a power
to acquire it only for public pur-
pose, There is no power in the
Sovereign to acquire private pro-
perty in order to give it to private
persons. Public purpose is a con-
tent of the power itself”.
3T A%Z ¥ 98 9% & sar & f afz
R fasdg ofs=fadc & fa@ faer
grTae 4T a7 oAfFd & fo s
gifaa FET § a7 97 A I T 32
T[T ST g ) 2F AT # afqar 57
miefraA fZar A F o & 47 awT 8
cioua o faw gEd & afawed
S AT & e ferd s i FE |
0

oty @ "y vE A% fE AT
afqur § @og" F ¢ I7 9T AT
ferer a1t &1 @AY | 1 AfaEe
saAr &1 Afara # 9% gm § 3 A
T AN T AT | gH GA A awg
1 FLHIT & fou & qa & afwa frdi
qrqar & fog av fdy sy & fag
ATTF AT & ford 1 AR FHAT ATRA
A ¥ e & o feafr w1 @R
MR FIAT gy 1 3w fqaa W@
AT FT AT uF AT @I F feAr Ay
% oag o & faa # 48 &

TR dfaura ¥ Fgr M@  fF A
gim & faog & ag ) W@
AT ERT AR Giw FE T 2@ qEW H
g fug gy qrg o f@ § o ar &
Y Sft & ga< =mgar § v | ag g
e & faugt #Y s & fog e
aE 9 SR g9 39 ® foflw + ¥
fou ag faor a3 § | s QT § O g
1 &1 W TSN A w1 | F
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FE HAAT TE) AT | I9 AT J 7
wqeT ® WS § fF ag d@faura Y <ar
F A fafy g agi a99 & Saw
qIEA 4T | gH dfanT § a8 sfaw
z 9% § 5 feeft o & oot &1 o
ST T A AR T T T AT T |
o AT N | S aF g afaura
q 28 YFIX FTHWET T A0¢ 5 T
FE F GO AFT A W, q@ aw
T 9FTX &7 fad g o o1 FHar |
& frdea v wean g v feafa aga
TR § )

VIR AWS R oy § fog §
wqez snfeTd fF ot wfwr ga o9 a1
¢ & I9 q AFAT FT AXGM @Y qEAT
& | F1EAT TAFYL U &9 | I H
UF HWEHI FI 5HA 9T {6 HRAGE F
FAfaET ®1 F F=ar o< faqr 1 ¥
aufaa 7 a8 ' (7 vE FEefed
Tt 49 &0 HT 39 9T FHrfea qi-
ATz T FeaT T fawr w7 IT grefagr
1 faged & 78 a2 § oarars
F1 I W& &1 AT T IT s WIR-
frat #1 fawrer faar mar | fsq faas
ST & AR SA 9 HEHAY F ouE
FmaAfed @A 4T o wR ot
g fe g o/ gw &1 1w AR
@ T I9 SHIEFT & FEmaf g
A A F FT UF 09y KTl
T F1 2 & T IT ANt A Fars
oY fuegi & 39 stdTT aT 9ge sAfepar
FeaT faT gHm a1 7% foT &Y 39 siefry
& w3 &6 & qfas fae fear
T 9T FIE AT #Y TG IARY
F GHIT I FEWT F T H1E AIYFTC
Y 491 | A T 9P TE FH qAATEY
¥ da> & favg gur

€ @Far g fF smafea e
® AT 9T FF TNAT 7 T Iy
# OF 7 A9 T & | W A FAAT
EEFAA I IO FAT AT § |
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[ 7o @Ave faadt]

g TFT FT OF WX FF I T
g fmg R 7 oF AdfeRal
frrerr o7 fogq agr @ fE OF A
e e Afaw fEegr & fag
& o | FfFT TorFER dT FEAAT
Fa@w A FIF gz IAw IF
gElege N AIFT ITHIT &A@
X GFX § OTEAT T FIGAT F I
ag 9T g &t AT 378 Fgr fF oA
SR T gafaz 90 1 fow safe @
Fg wHIT ot 3T LA F1E AR gk
i 7 fez e feo § fe g @
TR T€ FFIAT FT 7 & AT |

d § a1 Amear g fF e faw
F1 AT T & 7 AT THAT A5 WIT B
i <Y FATT FT BTAIT ST AT U Tl
FY G121 F97 F 797 gg dmr @A g
St faelt &9 3 TAED FAAT ST T
SRCCIEIER G R CRWE F G i i (i
&g Fr 3w T & femma F AT v
2\ 7z A ITAr WA ¥ | W FaE
sgfFq orftq SrgaT & @) @g R W
oo 7 sfag 973 W @@y @R
=z <fwa e 7 fr s fr gw oa g
FTIA T4T FT qg T 427 FT | RAT
FT IHTC AT SoqT3 A& FTAr Mad

B4 e feafa § 7 A wdian & faa-
g7 x&m fr 9w ™ faw 1 @ e
gmifag = X f5 foed saar & i
£ W §), AT 1 F AW T far
S AR g FI2 AR gRL Anaragi
& S gAwi fqorr @ 9ast qregar &
/Y
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T T F arg § weAY W@ A
T FEAT 7 T T q9 qm W
o= w7 Qar fadaw w1 & 97
AT gl

oAy (|st) o gTrege
wEIaE, 38 T o Gerga g aw 0%
FEfmawat 779 W § AR fw
faarerug feafa &1 i w47 I &
qrdr F far & 9 feafa iy o &Y

g

ARG /Y ST F F7 OF T4T q4-
g mfl ¥ET ¥ A @ § IG5 O
T SET a9ar § o (A feafa
ot gl w6 &1 wafw o9 w1 A g9
sfeer w=q € 91 ‘gfeers qROSr FT SA(
WY g9 fqaae FAr 9T € 9 Yy Wy
H AT a8 § A s wiawa fom
TEI g0 {1 730® F77 & AR oA
faam vt St & AT w@T § @ @
faame w7 2 ) = frard &1 fadaw
ov AT g9 AT 2T ] )

TRIT F HT WS T fqums
a7 5=t 9 @ 9 faoew FEw
o wag & wEw wifn TAE 9y
Ay & gfirra 777 WY 719 & 9 Grar
F qr NE GF qrAr F A9 7 77 56k
F 217z F17 7Y 99A A A |
F A g f & ¥ of s 2]
gifas fasra w7 721 & 9% fody &)
#1¢ farrar adt 21 F6dv | AfFT s§
faema ¥ 9 77, I WYAEFTT F AN
T HIT W TG qEEY W At & A
GF F ATH T G GAT § AT TEAAT
ITE a7 THT AWl &7 ACE ¥ fFqawT
fraEl ot wogl #Y aTF ¥ T9FT
fada 211 =EETT § 1 3| g
ST W gAT Wieen! ¥ § @ & oy
AT TEAAT FEATE | 28 97 § 5 W
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7z famr @ & smar & & wfw wew
AR & gt ~arw AT e 1w
Wt gAE1 Iy AN o e agi
S4 97 fRgeRor @A T | TE AT F
TR H AW H oF AT T4 AT @ E
ag qFra 43 § B & AmET s e
qIFHT § vawr fRedY ST Ay 7o A
fradtg | I gAF TSy A g
A7 §) AT AL AT AT a9 27 & A6
fFT WY qX aR & Wiy At fRurEt o
aagdl & {21 7 wr Ay g o W g
A< SAFT AFT NI T F AT A
HAMUF7 o7 FY AT § | 3TH FTO0
Sl it # wa & 97 & wai o]
FLAT ATEATE

ot 37, T A IARAEL
% Z9C farara o fF faeel & wTeex
AT g AIfga gi 1 @ 3, miwarEng
FT AT FaTC o R 9 TG
37 waIfaT 21 2 & 9 e g faedt
T 9 AT T q99 T q5i5T &
I ATAT 377 T@T AT | FIT AAT
A T SIFT AT Fi KEIAATIEF AT
FIT 376 UF ST T ATRaTa € fagn
affa § =g wzar <A g 5 oawen
AT AT AT EiT A% AT &
A% fA% qadAT aeat gily 280 7
fF #t TT it ¥ qHW w1 F |
qT A & Weg AT AL AL A & HR_L
& o) fqa ST 9T B e e
1 frg gtz § ag vt v W FE
I9F @9 ¥ 7 AT AMC | FFT &1 5H
ag F fage g =@l g fF
gl 97 &1 v FAA faadr 5 a7
T FIAT AT §, AT Ay & A
A f o B Ave 1 o7 dav g
g 3 ofea®F  oxue F AW AL SR A
ST S | HASET F3 F TT 720 ARA
F fzr & fod afs ar gm0 T
FT 5, AragR 91 wlaFe far s
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39 Afq #1 wia T e a8
Sa R A€ 21 awdr 2 1w
w0 7 AN F Fi fazarg famar ¢
T fFamt ot awgei & feq @y =
W qH ST qT QI faeare g W F
qraT g gm ST @ aRiaEt §
gt ¥ At o aedl @ el gm-
T #Y A=AT 1 & 3% o whA
FEIT 6 TR 7 F197 & wdq I
e & Ford et ) T vy syvarears
& g &=, ozd, F9v o AT
FEA & S A W 37 A gaEr A
1 9 A fr @dr & wrfaw £

O[S FT FIRITH ATGT TH AFHT
F1 & ot 7dy w¥ sanmfaa 3y 97
= fear smar @ 27 faae 27 79-
4 ¥ feat & wfa wagemr awdt o
1A ggigA iR AT TN ®
gEar f& s feamt & fea &1 gfee
# agt T arar & 1 7 agw @ frar
Fr o o @Y IFH AT & T I AW
AT A /T AT & g & I9E! AT
faara oresaw & ar arenT urT &
FTH! SATIT &TH THT &1 J . . ..

I WERT  WIAAT qIET FT
qHT FRTA T AT E |

=t qreweY : F Fae uF faae ;T
ATATE. ... . fasta aTa [ A

Mr. Deputy-Speaker: The hon

Member’s time is up, He should con-
clude now.

=) TRATE T | UL AERT,
afg s & g ¥ a7 S AR
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[ 7w &aF 7vea)

qatua fadas & Jufeqa § Sw=T A1
| 1T Y IT &7 ST ATO¢ R M3 F
IFHT # o F7ar §

aft o mfaftem @7 (sey ¥
qrg gaT A1 # 99 fagaw a1 g
ot fr safed § awr afw o 9 fee
5 FeEMl ¥ fau o gy a=fa
qugd & fad 7T AT A a9
F o s gifar 7 o1 &t € 1 7
21 37T I F AT 9 | 99 § W T
T 31 3Tl & weawd afg fgara wman
T, wiwe gHes fHa wg T e em F
fafws Togi § 7 9 fFae &t aEw
B2 g framt Y s A i
FEEIFCATTE AT W AR A FA
FITETER F1 3 A TR | 9 ITH qTT
seedT A7 o 9 AeTdd # o7 @wa 9
FFTAMHERF ¢, I TETATR, ¥
@ arar fwara w1 e wIrEa § a1
qwar & 7 F4T ag T weTAd § AT
AR F qFAT € 7 g€ T I
fow mafsa a8 2 1 @ TOF 7 A
FIA T qF TG AAAT AT & | TEA
ar ga e & AR fraEt & fag
arg s & fom § oo gy AW
gaeag A1 IfFT o 1 e <
IO g9 * & S fF w0y qAhm
T Fgd & | AR @ 71 qrfew
qrga AT T AR AF ST FHY o
T g fag o fF 35 a9 T R
5T FW@ T 7@ F A GG § & 97 97
ST T § | 3% fewm #§ & fame
LY G | 38 FTE § ST FWQ FT
e T8 " s&@tE fRaw & e
rerTas a1 ¥ Jeaw 67 T W T
&t € | 9 femmT ¥ g faegper A
o fi 1% TET qRew I9E w7 &
forad fis I ofiS &= &% 1 W W)
It fawmr Y T (W T S
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qq SafF ;i oF a1 < A T7 F1A-
9T & UF IIWALT FT THAT AT |
grafraa SARNfT 38 97T & AT
geeg § AT ag  aares @ F §
IAF FICAT FEHT THIT FT JIHAT
33T AT AT I=a AT 7 @ K feaqv )
IFY q9T ¥ o agd I & AT Fo7-
TS & Y O wegTRE STy S fear
T WX W gg qEew fagaw Iw
g ¥ AT &I & | qTET g
|tfgf w7 ETE 93, I fawg W g
g AfFT =l vw @y 9 &7 T
W7 T qIg & q@ET fE5F 9@ av
AT SART HfqaTR qrd HT
TEL g1 awdr & | FEY g1 wfy 98
f& w3 9= "arred F A9 fAuw ¥
feam =7 go dYo @7 & Fg frav ar
& ST 1 arfae 3 & ST aTfoe
T2 & T 1 I wETAd] fAu ¥ a9 &
faq d= § T o9 f6d A% § a5y
FIETT &1 TATaT FTH AT TGOS
T TR ST FEET T AT
wq Az guEd fqdum owmar &
adter ag 2 fF ag wa S fE awq
T ¥ WMT I8 AT & HRT &
faadra ga AT & Fe 7 @ WX AT
FIAAT Fot 1 AT 2z & o st
g FTIA ST 2 |

oS AT qE § GIT Fagd
szaTad fear AR agerar fw fraw
sfe 9E S IR § §eF F qHT
@ STET T fEw T IT e
¥ FraeE W ow s o g
vaq ug g @ —

‘@1 qfees g WX FEgE
0e @ fafee” wq 3@ ™R SR
Traefas oo € I & fF T & W2}
¢ o o =7 o &) ofoes gt
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¥ meqarer ar A7 oft felt e
TATT | FHAT & | FTT F1 T § AT
afsos qws & fog S wew w1
& 37 W1 1 g N 7 7Y AfgF<
R saTqw g1 raT & | 5 feet W ag
Y ST o AT FHAT S | AT AT TR
FT AT HTAT §, FAIA T7 FTT
oTq § S fagaw $1 T A1 HA7 TS
ey F feam 21 3@y g an, R
FT faamt &7 agd Foz gF | @ "
AEIRT IF q¥E &1 aumA fagas o
fore®t framt ¥ fag g5 wreeror s
&raT fo |t ATaF FHT QY ST Iy
a9 IF & F9T M 7T FA et
21

F qrqEsr &1 vE fgEr agqerAr
ARAE 5 w ST gad S ara g
I G TF FTTETARIT &1 FTEHT STHIA
2| OF AT agT a3 e v T @
it fF q@3 =T oft 39 §, g% g
T ft F3F & 7 FE N0 F AfG §
HfT ST FHIT T qFT JqTEA AT T
T & 7w frar &7 S | g R
A T g7 qvg F AT fwar v
F @it ams siE Jgr @ S
99 g% fr oF o foes fF o os &
wATRT IS AT 99 wNE § 3T
FHA o aF fawdt aq q &9 g
o e framt #t fmar f5 oF
T I IR A A oAy 1 qF
T E A I |aeT frgas
# 3/ TR FT ogawar #1 7€ g |

TqT T fRaA w0 wHE w1 oo
Far R & feqm & A, I@R 7
femra & =&t afew fomay eflm a 73
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& S sramEA ¥ femad 2w iy
AT I Rooo ITAT AATfAS #1 T% &
TF s & 2 frar Sfew wmoer
I Al AT I fF Far IER IaEr
foft w1t A =7 Ay 1 B
79 AEAW & % @ a<g a7 e
T FY € F ) AfFT w0 TEar 2
fF #ft At #r samETAT osafiEi ¥
feai 1 T s N A o &1 awa
T et & 0T 57 F w8y
TGy g gfg guTe WAy wgrgw g
arafagi & a9 & fam 707 Aifzat a3y
ga ¥ fav qffagi & weaa
AFM A &% F & 7 aEa ¥ gd
W i T W Fr g dq e
fagar wam & 9&7 s weefaar weear
TEY & AT 9@ E $F 9, I9 fagAr waq
G AW AT T AR THC
T FX % q1 § FAFT 0T FTAT |
qaAT fadas fog &7 & & § 9 a9
TN Tt F HAT AT A fAaeT s&
fr woft wgeT o Az 1 fadaw A
o & fr wdat & faal #Y grem &Y
qafa saear g, faa § feoml &
fga =T g12 wefaat & fgql #1 <@
g oaF

Shri C. K, Bhattacharyya (Rai-
ganj): The fleeting speed with which
amendments are proposed to the Bill
repeatedly is almost sending my head
reeling, I am afraid that if the Bill
is passed into Act in this form today,
on a future occasion the Supreme
Court, or the Law Commission may
again put it in the class which the
latter has described as ‘ill-digested
legislation’ in one of its reports. That
apprehension is coming to me as these
hosts of amendments are coming one
after the other almost on the eve of
the moment when votes are going to
be taken over these clauses.

Dr. M. S. Aney (Nagpur): At the
eleventh hour.
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Shri C, K. Bhattacharyya: Our
Government ang our Ministry are cer-
tainly not agents of capitalists or in-
dustrialists, as the Opposition has
been hinting repeatedly,

An Hon. Member: I agree.

Shri C. K. Bhattacharyya: The ob-
ject with which the State is being run
is a guarantee that it is not so, and
it cannot be so.

My only suggestion is this, Why
should the Ministry be in a hurry
about this Bill? Perhaps it is being
hustled into passing this Bill because
of the attitude taken up by the Op-
position. The Opposition itself is
hustling the Ministry in rushing the
Bil] through the House It is almost
turning into a question of prestige.

The hon. Minister, while moving
for the consideration of the Bill, said
that six States havec asked for this
amendment—Andhra Pradesh, Orissa,
U.P.,, Madhya Pradesh, Maharashtra
ang Gujarat.

Shri Hari Vishnu Kamath: Not
West Bengal.

Shri C, K. Bhattacharyya: West
Bengal, though it is very highly in-
dustrialiseq and can take in more and
more industries and is planning for
more and more, has not asked for it.

Shri Hari Vishnu Kamath: Very
good.

Shri C. K. Bhattacharyya: At least
the larger part of India have not asked
for this amendment, The hon. Minis-
ter himself admits it in his speech.
So why shoulg there be such a hurry
when there is such a storm and heat
over this innocent-looking Bill? The
clauses are very innocent-looking, but
the way hon, Members on this side
and the other side are commenting on
these clauses brings to my mind a
line of an English poem:

“More is meant than meets the
ear”,
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Members are reading into the clauses
more than is apparent in the langu-
age, That is the reason why there
so much opposition and the opposition
1s so much intensifieq in order to
have the Bill resisted somehow and
not adopted in this session of the
House.

The House has almost adopteq a
frowning attitude apg that is why
Dr. Ram Subhag Singh’s amendment
is running through repeated editions
of further amendments, re-amend-
ments and still further amendments
(Interruption)

Shri Hari Vishnu Kamath: But he
is smiling.

Shri C. K. Bhattacharyya: That is
perhaps because the Bill is suspect in
the eyes of the Members of the Housc,
Why should it be so? I would re-
quest the hon, Minister to think about
it. Why shoulgd such an innocent-
looking Bill become suspect in the
eyes of the Members on that side as
well as this side? Perhaps because
Members are feeling that the content
is not as innocuous as is being made
out. That is at the root of the oppo-
sition which is intense and persistent.

‘What I fear is that perhaps the Bill
will be passeq into law before the
clock strikes five....

Shri Hari Vishnu Kamath: Not so
easy.

Shri C. K. Bhattacharyya: But
quickly the Ministry will have to
come again to the House to have it
amended on second thoughts, on fur-
ther consideration. That will be neces-
sary. That is what I am feeling on
account of the circumstances in which
the Bil] is being rushed through.

The whole thing rests on a very
crucial question, whether private pro-
perty is sacred or not. The poor
man’s property, the poor man’s house
is his fort and not even the ruling
power, not even the State has the
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right to take his fort without his per-
mission. That is the basis of the
principle of sacredness of private
property and that whole basic princi-
ple is now in question. Government
and the Ministry must satisfy the
House and satisfy the public that
that principle is not being violated in
any way by this Bill.

In conclucion, I will again quote
from the same English poem:

“Ill fares the lang to hastening
ills a prey.
Where wealth accumulates and
men decay”.

Let this not happen in India.

Shri K, C, Pant (Naini Tal): I am
afraid the views of many of the Mem-
bers who have spoken in this debate
have been coloured by one parti-
cular case which is very much in
their minds, I do not want to go into
‘the merits or demerits of that case,
but 1 do feel that this Bill will have
very far-reaching cffects and it is the
effects which should be kept in mind
and not that particular case; other-
wise, there is danger that our pre-
judice may come in the way of ob-
jective thinking.

As far as I can see, there is no
particular objection to the principle
that in order to accelerate and facili-
tate industrialisation in the country,
land should be acquired for establish-
ing industries. The question as to
whether lang should be acquireg for
the private sector is also, in my view,
settled because so long as we have a
mixed economy, I feel that land
should be acquired for the private
sector provideq Government can and
does satisfy itself that it is for a pub-
lic purpose.

The other important point is that
we all want to protect the interest of
the small agriculturists. If we want to
do that, to my mind, the main points
that we have to remember are: (1)
that a land should not be acquired
except for a public purposz; (2) that
there should be a machinery to see
that no more land is acquired than is

BHADRA 8, 1884 (SAKA)

Acquisition 5098
(Amendment) Bill

absolutely neccessary for the purpose,
and (3) that land speculators who
ofien step in should be kept out and
that the price should not only be fair
but a little better than fair and that
the agriculturists, and not the land
speculator, should get all of it.

These, to my mind, are the main
points that would safeguard the in-
terest of agricuiturists.

In one of the amendments of Dr,
Ram Subhag Singh, I find:

“Notwithstanding anything con-
tained in this Act, no land shall
be acquired under this Part for a
private company which is not a
Government company.”

Under section (40), 1(a), land can be
acquired even for a private firm for
constructing workers’ quarters and
other public purposes, but a private
limited company is not even given
that right. To my mind, debarring a
private limited company from this
right hits actually the weakest man
in the industry. We are all seeking
to protect the rights of the weak man.
This is the weakest man in the in-
dusiry. The big man has his re-
sources and can float a public limited
company, but the small man who
does not have those resources does
not command the credit cannot do so.
He has to float a private limited com-
pany. I know of many engineers of
my age who have come out of college
with me. They have Rs. 5.000 or
Rs. 10,000 each. They geci together,
pool their rvesources and ‘wvith
Rs. 15.700 or Rs. 20,000 they get small
loans from personal friends and start
a small private limited company to
manufacture some small article of
public good. These are the people
who will be debarred from acquiring
land. Even now these people cannot
get land acquired for the simple
reason that they do not have any in-
fluence or pull with Government.
But now you are legally debarring
them. That, to my mind, is neither
fair nor justified. The State can ac-
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[Shri K. C. Pant]

quire land for a public limited com-
pany: but it is only the private limit-
ed company which cannot have land
acquired, though even a private firm
can acquire land.

This, to my mind, is very discrimi-
natory. I, for one, do not know how
this discrimination, between the public
limited company and the private
limited company, can be justified,
particularly in case both are manu-
facturing the same thing which can
be said to be of public purpose. When
the over-riding purpose is the same,
even in that case, there is discrimina-
tion against a private limited
company. This will affect only those
people in industry who can be called
the weakest links in the industrial
set-up and who deserve our protection
in this matter.

N wAyem fag (T9g)
IqreTe tr@a‘a St 77 dT TEASEA
fa=r qisHe & ®7 § gATL ATAN HAT F
I 9 ARARATITF GTHT F1 ATaqFqT
t | gal =T @ R A9
qifwg &< 8 o F ar7 o e e
"R 1 gt X O fen mm € 9w
& Y qar @ anar g 98 fw 3w S w=s
qoTeE | gHTa Afgmng 39w 2 <@v
2 | THY SSEA Y ATAH GgIAT ¥
Ty @ Agredl & 9fg gErdr oy
MEqT &, ST AW FM A 1 57 EY
Zq 9 gH TR ¥ faam F@r
Tifed f o g% muw 2@ F aemaE
F1 qFI 3@AT & qT FAT I TFR FT
FEW g I Afed wEAr A | TE¥
g% @ WS 9T § qg TAW HAEN
v fr sTEzEseT ¥ fau @ 9FIC
FT #FE TEFH TTEFR F AR F
fegqr &1 @Y & | g aF afsaw 7
FT 95 &, IaF fan A T F7
& TgT I qEaed g, 398 for) a1 A
oaay g & ahar § | 39% fag
& &1 {7 INT 79I TAEE TR
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FLAT AT AT FIE AIH £ A0 FIW
offm i 9% ST33T 9T F 1 gEAET
2, fet o fasiw #7 @raew §, 39 W
& 3% fau sdg o #7AT Tt
&% 3feT gwem o @A &, Tz dar
farr & = o7 wmawr aefvagas
e o arfed 1 stgp aF A4 AwA
g fodll ot A9 & wer ¥ H o AR
FT & famm 787 ¢ fr oF 7 faaw
F fam weF un vHz ¥ d) T EW
T, 2@F fau odf wqar smasig
UFAEY F W UF oAl 1 1 0F
gTEHE FRAT 2, I=ar ¥ R, 9T
FFTTHT AT | AT ZH 77 T19 0L P
F1 Afeq fa oar @ safgy a5
WEAT ¥ 4gl aF AT @ar & |

fa 27 ¥ co wfrma ¥ wfuw
fram @Y & 3R 0 wfram & ax
fema & %,agrrr(?;qqm i faw
A # AT AT ITHT FEAT €F T
Tzl aF 37 § TZ & TRA ALY qrar
g1 U AR g N A9 | zw
o gfaga # St gaafaai #1dem &
a’ﬁﬂ’l’«:ﬂﬁﬂ%li’f?oﬂﬁmaﬁ
geETQ AlET N w1y g, 7 AFd
T ST Y WY § | T a%g ¥ {efaai
Fr deqr W 9T Iy § 1 o6 g
¥ 237 7 refaal & fau @@ gy,
FIFTT H1E T/ TFR F1 qaeqr 1
FE W NFR FT FEAA aAF TG TGl
da& rEfEd gE, 59 9X 39 3T 6
fame #xar Tfgd

gt TF g EATA FT A
&, sitariFwo &7 FeEer §, aFK ¥
aa Fudfees AR gsfgad R
T ERIe § | 3F 1T g0 AT HrAFHAT
2 fF Frlt srzae ool & fa Pt ag
gsirafa & fo, fet ft wredt@ ATARE
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TEFHITAT 2, ITHT AL FY, ITHY
THR A I9Y FFT 3g ofedrF T
FT oA T 1

T % qfedts AW FT T 2,
# wran g f g 3w & s
& 7 W AT § AR T @
wTfed | g A g e aga ad AT @
faxl ¥ s N oed 3 oA
ST T AT A & fE g o it
=YY AW F & darx w1 A A
F£ AT FEEdl § AW T A 2,
T FT AW ¥ FT R A o
TYAT FAZE HT ¥ AT AT FIT |
afss T, S A FA T F
ERT FE ST AATR T g oA
F1E wW THFT ¥ FH A1 A & fag
TR FT qE g, 1 S@M Siaa g
aFa ¥ Afew wrede dvw ¥ fag
THT FH FET afedd QRO FT ATl
3, 58 g0 &Y qa A Ao fre
F%F & | & wvea g fF aveiw o o
T aE ST 3 ¥ faw dare &
fs e fFdt srede Feel ¥ fag
afsa® T FT AW ¥ FT A FHA
TETT T AN q SE FEAT A
St STfz g sEEr ey Siawa faen
7 & vy & ¥ oy smam ST SERT
qfsww ¥ feg & s fFan sma,
TmfE ¥ ¥ SaFT Temw Fm
AT AT FF 9T AW fa=re T S
e ST oAFAT &0

A 3 A AT F oqar qgr @B
gu AT aee F fewmn & o gAY
st # fif gofift #t g 2
faeft TFTT ¥ ST AW TTFHE FI w
an gar a1 T 3 wwfe § e
FO ST e dod v e A
oAt ft qer a@ AT gaa gEiem
1684 (Ai) LSD—6
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EE | gWiAT & S W ¥
TR E fF IEwt sy ded A o
T S frm qew off 3 9% ey

o T g fag - faeger e 2
AT ST w2 A o gy

o e fag: @ 9 W @
A AFTHET T 798 FT q@ 7=
¥ FEEl F1oAw TS w sy
FT3 AT W o, agt e 8

M TN T (S5) o
% AT FAA FAR A F AT, S9H qW
9@ =5 A, A 3G W TN
F A9 AT AN R E ot aw ar
T¥ o7 1% 38 WAA F I ¥ g0 77
w1 & s freft et ¥ fore o o fi
¥ FAOA & FHACET F g, wogd
¥ fau @5 & el & a1 9% WA
3 fao ot faedi ga it & fao it
# o 7 €1 a7 TF ag giveT @
ST g A 1 R el & fae
a1 B FREA FEAT FE& 7 fAw
FTE THIA TR TE FY AT FHAT 47 0
T FI F R g 39 wwedd X
QN FHIS § FTH G977 {50, Jasady
M &7 T X & 5 seET afonw
ag g fF fow awg gas wfaa a=man,
fom a7 gw & siegme 7w @
I9 ¥ 0F mfesw 3 T o I ¥
T a7 ¥ gg Wavee fear mar fE
e o whw gfew @ A s
37 3% & ag dfeas oo & faw
g | 9 T3 fowat § swfa &
fre st grae # W T
T #1F o gftw W ¥ T o it
*¥ & ag Frrorr fagr maT o q@ AR ¥
ot gifae T A o Awd £

m &% Toat ¥ g AN gh & fE
# WoX ag SuwET ¥ SavEr IOt



Sto3, Land

[ T =]
R TAW AR IR AT SANT Tnfaa
T F fog shearfeq w3 1 A O

T9 FH AR | TH AE ¥ § &R 9
TRIA RE @A A RERF T
T wfaw § wfuw gfaad 3 o=
It #1 78 afvemm & fw g e
A S 9T wgi WY 99T g% Moy @ M7
IF AT ¥ W FT 98 I fa=r F1 wg
¥ A & 1 F gamar g fd S aaa ¥
AT FX SR W (a9Tw F1 ggi sAfeaq
farar & ST T g aF w1 qfeony fAaes
A §, TEHT HISAT WS AGT AHT ST
T 2 | fve aga o ddy a9 & fom 9%
wvst faame 7 99 #Y srew@ &) S Y
o g f& F:15 @ amer T@ g,
I W I fa=e 3T T W9 g fF
foraY st & forg foraeft Sty oY o 7Y
g A Iaw sEe § ey s a9
FTTFAT & | T UF AN 9 FW
T & o ag I R fFEw &1 @1 g
ot a1 T G uwre =fga AT Sy
AgdieRT a1 w7 g €, 7 faer Fwa
A R F7 3 § f5 o oeim
w3 fau oramme i o A FEw
arer et & fromn ggwe sfiaar e
FETT § AT A R | o IF T@ AT
%Y sgaear 7 77 & oy i faAeT ST
AFETT § FTC@EAT Y A foHa Ay,
W7 FAT AT T S G o AT ALY
¢ i fr fasr w1 7 @ A wR@f W)
FTGMAT O JHAT g1, AV Iq F7 O A
FTE UFATE FHE T I A a9 A% 7

AUGUST 30, 1962

Acquisition 5104
(Amendment) Bill

Fwerdt § 5 St Frvaee @ ok fog
ST oY sroeY, 9§ @ e Al 8r
THEAT § | 3W AT ITW A A o
ISATE W & fo0 wS TFwE FASr
geT arfed 1 soft St syaear w9 W@ &
I § aga &) arge qaw  wfuwriat
TANGEE 1 Fawaan g fmew X ¥
gH aga TeqaTSIT TEY A fgT WK
IHA grad F FT S WA 3w
ST YET 8, a8 9gq 9 |q| I &
=rfed | u¢ WET § F gw sefRaeTsdE
RO FT AT E AW AT § fF oA
T FEE T g ) AfE T
g1 W T gom F e oo G
g AT AfeT T g, aor foa w1 gw F
ST A AWRR AT GTET T AR
T g HI FiEegE {99 #7 6a-
AT 1 &1 1 ufe T 7€) gidr & & S
9T STHA HI AHET FT 939) | 39 I
= % 97 ¥ (98 S avg T aea

. & &7 IET § 99 9% 39 a5 &
uifas 3@ § FT SEgaEwil g |
SR o F7 39 | &) 49049 @9 @ §
fa wizgae FwT T mfga T8 Frar
T WA, 96 ¥ A Az § 5 2w ve
1T ¥4, d€ ClEmfaaa G, & araeq
faeit W) wvelt ¥ f9a, =% 3z vgae
g, ar afeas 1 =g :E wwater
@ g oA @ SeEd g,
faar o7 St & fov Y Shefrm
#T Gffafaem Gve § vz & dafe
87 U% AT & A3, g uF asaT &
far zafawr g198T & maw ¥, fw
§ fog #Y & Gaaman 9 A |
¥ e § 4 A R g oI 8,
fEz oft et i A w3 3 seATER
feut &, & wwaan g 5 30 § daw ofsas
TR & 4 WRET | WX A AT FA
g 37 & o7 37 Qaz ¥ Araed THIT
S ST o ’
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g0 a1 # 7 w7 wEA g R
JaTRT St oY agY & s wnfed o
s AfFT R AN @A &1 Srfaem
< faur arr Tifed i #m @ w7 @A
A G | i & w9 Jfdr qER
Hawr wawie % arq &, AfFT oW W
FT EeH ¥ qr@ WY Ig gy e o
afad 7q ¥ ag e afafaq s«
sy arfes &

“The rules made by the States
shall be deemed to have been
modified by the rules framed by
the Central Government.”

Mr. Deputy-Speaker: Shri Vishwa
Nath Pandey.

Shrimati Renuka Ray: Sir, I want
to make a submission. I have brought
a new amendment to the Bill, and
the amendments have now been cir-
culated. ...

Mr. Depuiy-Speaker: The hon.
Member has spoken yesterday.

Shrimati Renuka Ray: Yesterday I

had not sent round the amendment.
-

Mr. Deputy-Speaker: I have seen
the Government amendment and also
the amendment of the hon. Member.
They are the same.

Shrimati Renuka Ray: I would like
to have a word on it.

Mr. Deputy-Speaker: I do not know
what there is to speak.

Shrimati Renuka Ray: If you give
me two or three minutes....

Mr. Deputy-Speaker: If I allow ler,
then I will have to give opportunity
to everybody.

Shrimati Renuka Ray: You have re-
opened it: because one Member has
spoken.

Mr. Deputy-Speaker: Shri Vishwa
Nath Pandey.

Land BHADRA 8, 1884 (SAKA)
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st farame Qi (FoAgY) G
IqTeny WEiEd, | 1 qateT AR &
Franfat 1 AU G § AR T
T3 ¥ ATE ¥ qqawE & g 9w
7 faml & @ ¥, afagr @ ¥ |
w7, ux fAog &, fog & 30 TR
FT 9 AR §H a&q F7 6T &4 I
FT # HC AR AT E | F waaal
% {& zfg o fauig 7 gom gidl & 59
gA ARSI faa g Maeg a1 ¥
g ae draz A gidl 1

AT 45 XF FATAATET 34q€4T HT
ST FT THT & q9 9 WAwT § 5
zq 3o § W1 gAAT €Y deaT # @ide}
o @A &, (w0 wF & 9T
AT #Y e & (A3 w07 war smar
Fif7 1 72 W e g fFsaan # fawm
§ 1 9w @ & A A famto & Fal
Fraeq & faq ogm, - 4 .
qrRaE S AR T HFET A
a5z qaET At FT gAr T wraeas
g1 d g9 g § ST gAY
Fal 9EAT (4 ofewa FHe? AT E AR
qET §9€T WTE | @ F g F
TR T AT AT w7 aud
fipur & 51X 59 wTAAT. HRA ¥ "R
I oft 97 F AT eqret Fr At
dfqars ¥ O aan & framn =i
@fTgt 1 T T AT 2, qE W A
T ¥ Ir e Jifid 1 5 A A @
na & G4 AR F1 67 IR 2T R
Ay fav & @7 o) sEm 3 78 @1
fadiars 39 @27 § wegA fal %1 T
a9 & @9 & oF A w7 FRA ART
3 5 g offeaft & seada af%ﬁ
ot g favas 71 S&gA 7 § a8 499
wafad fran § fr gt #2 7 wit fana
fagmt & e # faar @, ag aera § 3T
§ fatm
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[ fazaarg qigq]

% waq & ave A faaed F
argaT Z 5 399 3@ fadas A aw g
2 zq W T FW TG A qHAT 8,
fFamt F1 FT4 T IF FFAT § | A7
FTA W1 &= 9 qF ArAT TAT 97 IF
HIA A Fanar g & ginfaEt F duw
4, STANREY B N 9, 3afar IR
¥ 5@ FRA B IW,ET A FATRT A7 0
safad 9@ &% 38 T3 F g ofe
adq Fg grm, S aF I TTT FY
A FTIA TRIFATE qTEAT & Teqmid
A A W A A5 fRAEy &
FAT FT TGN FIT FI AT 7T
FAE WY @ I F gUT A & 7w
a3 AT+ ¥ fF AramifeT e Ay
AT AT F I T FA TVFIT 3G
I7 afrgda g u4IT M 2 Afpa
3T FNT 7 fFaEi F1 F19 78 3+
FsA | fawq zama 97 7Sl ao
FNFt & AT FT T A5, 4 w7
FITAAT ! @[ #7974 {747, IEt 67
FIET T w1 g faREY ¥ ogm
aFy & T3 W 7 Ty feet X
FEdE FT  FIAET A FTF Qv
AT @R | W 7 wfes 99T &} av
feamt & @A ¥ I ¥ awedw
& gy | A% o @7 & 3q Wy o
= & T TRT T T | AR W
#1 foim = 751 ¥ g7 Al W
¥ gTa AT WEEE §

g HrEHY §F FE G oy
¥ fq@ a9 & O § a7 q99 aren
o AT s ¥ mqEre, AR
TET WT F AN, Iq ATAA A
T AT § 1 G @02 araT I
T T FHAT g A1 IW A @orEar
9 @ TR WA | W Y e
ﬁm% co IT oy wiama &
fegam #, 97 71 #fus W O
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grafral &1 & 1 39 A @A W
FAT AT FT IAT FG AaE VA
A gaT § | g dfaum ¥ 9 &
TF AITHT F FEIE FT T A F
fagra &1 gaaw frar mar 2 aw
39 /A &1 9g o0 ¢ fF ag 0F &
T fA9 Y IT F @ T IAF | F WA
i 7 wgew ¥ a8 SgAT sem R
T nF AWe af@ds aen faaus
T F AT TegA 78, 9w & g
feqrat #1 Sl #1 Tww gr WK
gfeam gra sfaofes fagrat & @

TEAT 2T

o § UF I W FIAT  ATEAT
g g ¥ g & ag faduw
ATAT T ¥ 1 3 O S wAafT T8y 8,
S o e gz g fe @
FTA AT A & IF FT Jrear Fraa
I g 2, Fuefat & amamie &
ATHA ZIAT & | JLT T Go To TTHL
FT S AFTAT gAT, I H ~mAAT A
O F 0 A wuer faEe s
far | 3few d@fqur 7 o oF et~
=ty #71 fawiw faar &, so <
F Ae R ¥ I #ETa e
R IR e FE ¥ frm W
Tz fear # uw Fqur dmar fzama
# g1 9Tean g 6w gw w1k A
79 39 AW F WA 43 gu § @ied
A "R qET 9T Faw feaml ¥ 7w
ars fadgs o | fag fadas #71 o
IT AR 97 9T qAT &Y I FY AT
IT A AT & T ATH

\/ Shrimati Sarojini Mahishi (Dharwar

North): As a result of the introduc-
tion of section 38A, which gave wider
scope to the companies or some in-
dustrial concerns, the introduction of
clauses (a) and (b) uhder sub-section
(1) of section 40 was quite necessary
to avoid the Act being used in favour
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ot certain mushroom concerns and
mlso to avoid the use of this Act for
furthering the cause of private
speculation.

Now, it is strictly in keeping with
the preamble to the Land Acquisition
Act which says that land may be ac-
quired “for public purposes and for
companies”, at the same time making
a distinction between acquisition of
land for a public purpose and acquisi-
tion of land for a company. In case
land is to be acquired for a company,
which may be an industrial concern
also, the two sections 40 and 41 are to
be neccssarily complied with.  Sec-
tions 6 to 37 cannot be put into opera-
tion unless sections 40 and 41 are
complied with and the previous sanc-
tion of the appropriate Government
in this connection is obtained.

The first part of section 40 says
that land may be acquired for the
construction of dwelling houses for
the workers and the second part says
tiaul 1. may be acquired for some wori
provided that such work is likely to
prove useful to the public. These
words “likely to prove useful to the
public” have a very wide meaning
indeed, and different cases have been
settled in the Supreme Court—either
in the case of Babu Barkya Thakur
versus the State of Bombay or in the
case of Jhandulal versus the State of
Punjab—where under section 17 land
was acquired. What is meant exactly
by “public purpose”, that has been
defined there; and if a particular
piece of land is to be acquired 1n
favour of a particular company, whe-
ther the acquisition of the land will
be utilised in such a way that it will
be useful to the public, directly use-
ful to the public—that has been the
judgment given.

Of course, Government satisfaction
is the main concern. In another
case, namely the case of Moosa Haji
Hassan versus the Secretary of State,
the judges have given that Govern-
ment are prima facie good judges of
deciding as to what is ‘public purpose’

BHADRA 8, 1884 (SAKA)
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but they are not always absolute
judges. Government may interpret
and Government may be" satisfied.
The satisfaction of the Government
may not be challenged. At the same
time, Government has to base its
satisfaction upon the interpretation
given by the court to sections 40 2nd
41. Sections 40 and 41 should be read
together.

I think I shall not be wrong in
quoting the judgment given by one of
the dissenting judges in the recent
case of Aurora versus the State of
U.P. There the judge goes to the ex-
tent of saying that the provisions of

- this particular Act may be used by

the Government in favour of the
fricnds and relatives, and that this
cannot be prevented also. It is not
always for the court to suggest a
remedy. It is for the people to put
the Government where it is. That
is also part of the judgment given
by one of the dissenting judges. Ir
this particular amendment No. 42,
which is put forth it is said:

“(aa) that such acquisition is
needed for the construction of
some building or work for 2a
Company which is engaged or is
taking steps for engaging itself in
any industry or work is in the
interests of the general public;
or”.

I hope we will welcome the substitu-
tion of these words “a public pur-
pose”. I am not able to understand
whether this public purpose goes with
the industry or whether this public
purpose goes with the construction
that is going to bce undertaken by the
particular industry. What sort of dis~
tinction can be brought about between
an industry which is for a public
purpose and an industry which is ot
for a public purpose. Can we say
that an industry for manufacturing
machinery parts is for a public pur-
pose while a machinery or an indus-
trv for manufacturing biscuits and
other eatables is not for a public pur-
pose” It may be difficult to dis-
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[Shrimati Sarojini Mahishi]
tinguish ®etween the two and I think
it will be better if some clarification
is given. There is a restriction put
apon the private companies as far as
acquisition of land is concerned. Land
.may be acquired in favour of Gov-
ernment companies as defined under
section 617 of the Companies Act for
any purposc even if it may not come
under section 40 (a) or (b). 1 think
I shouli support Shri Tyagi's amend-
ment in this case. Land may be ac-
quived for a Government company
provided it comes under section 40(a).
It is essential. Government cannot
be an agent for acquiring land. That

is not the purpose or the spirit of the'

law or of the amendment, I believe.
Sometimes it may so happen that land
may be acquired for such a purpose
without Government itself being con-
scious of that. I may quote the inst-
ance cited by an hon. Member from
the Opposition. Land in that cas¢
was acquired by the Government for
starting a smal! industrics institute
bui after five or six years the sam«
land was allotted to some other pri-
vate' company, even before an agree-
ment under section 41 was entered
into. Tnerefore, Government cannot
act as an agent for acquiring land on
behalf of any particular company. It
is only to promote development of
industries in India that this particular
section had been introduced. I think
this was the spirit with which the
amendment, Act XVI of 1933 was also
introduced. It must be in keeping
with the spirit of that particular sec-
tion, when the amendments are intre-
duced; they must be in keeping with
the preamble of the Land Acquisition
Act, which is the spirit of the exist-
ing law and which has been saved
under article 31A of the Constitution.

Shri Tyagi: May I seek one clari-
fication from her? She is a lawyer
and knows more about the law ‘hen
1 do. Would it be clear if in the third
line of the amendment No. 42 after
the worg ‘work?, we put a comma and
put another comma after the word

Acquisition 112
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‘work’ appearing in line 5 of the
same amendment, so that it will read:

“«

. building or work, for 2
company which is engaged or is
tcaking steps for engaging itself
in any industry or work, which is
in the interests....”.

Shrimati Sarojini Mahishi: I think
these two commas will serve the
purpose.

At gEEER wen (feEk)
JIAA AGA, FAT GTEANT A
¥ 29 ¥ Awy ¥ F wifaw fovw &
fad wrei FfE 1 3o #7121 weq g
F1 agr F fod 9 aq fad & agi w1
& @y 3w & srviEor F fed oy
W % aq faar ¥ fager o & 99-
auig oW A @At gf & 3Ad
7z F@r w5 Efe 7 309 A age
F fag o #yamw F fqg o
ot ae ¥ 39 ¥ Omw H zFeE Y
feafq o@ aF & 715 | 78 9gA @
feafg & f5 5@ qadg g=adfa gt
HqITET g ST W@ g, I9F 983 &9
o & u T fada o A f e
o T g oy g # e &y
qTEFT

# T AT ¥ 37 ey ¥ A
FT 9RATE 5 @ W Fg od
e HIG-HY oS FAT AT @Y §
f& g frafaa & T S ggen
¥ grar & 99 F Y fagas  Sufera
i T FaT A 9w wTE a2 R
¥ 2 & S qTAEE AqqT F Fedi
q Hf9F A F7 1 FJET AU 9T
rw fagas &1 g fAataqt &
e Sofeed oft frar mr faw
FT GG AT, fa@iw 7 gadl F
ST 9T S NI 9T 98 WEHK
gFT | A AT WO WA ¥ AR
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#7 FE eATAL TC W AP A g9 o
A

mit gfer ¥ frae vF agy a9
¥ fecwem &1 FregErn, AT
ST, @ o @ & e & foad ol
ITH FIA W TH THE AT BT IoATET
s 1 fagy faat 9ra & 99 avs T
It feamt & wfafafa 3o o =ik
T A AT A q@r | IR
FEFT ® FE F9q N mfawy F
fez & o uF A= IFW 77 f fam
#7  w@g g a1 I FwOAT wiEr A
I @1 T | I WEYET, 9H A8
| FT wred g fF fow 2w oy
TET F IATE FL Jg FICEAT F9147
wTo T fow F7 gt fa afart
T AT T, S AE F g 3= Y
S T I g U agA AT B
g fm & g 9 W "
TR, I AT qGIFT A FTL@ET TGS
amar It | S ag v o Rt
FT & IR WA AR & g A
T ST @ & i ag org oY gra ETery
g @ Tm s fadw aafEEl o
2 T §, FeoA it 1 e
EAlaci!

A0 A S & faaw ®9 & wgAT
gl § 98 38 & f5 fow aimal 1 99
FT T4 W 9T ag v Trfewen
FT FTCEET FAAT ST QT &, 39 F &
T { IAT 9T AT GG § ATF
T & fag sdfm & & W@ g
FHAmA faar & 37 FERgT "
A A FEERT &4 gafeee ¥
Frea & faa s aft sfa & fag
fear war & agT AT WA & 1 AT 94
farAt &1 wear § for gawr Y fgamm
¥ oody T F1 AEEsr  fear 9
forg fgam & 5 39 9rdva a1 Ia= S
FER ¥ fgar ar w fx gz & faq
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o & oY, s gar o TEY A smar
| T FroF A S @G T
g T TR & { oy, R wR oA i
gt faar smar & & aomw @F 5 =
A AT YA o, ST TF TG
T T & e § 99 ) a8 FTEmn
a1 fear strw 1 AfF | R 35 9@
g7 g fada #R a9 aft
9 & g Iredt @ A 94 g8 qfw
¥ ug fadqas W 7 97 F A TG
fFar mar & 1

fagas &, a1 9rer AW feaw

& fom, wefer e AR

af &7 € & f5 97F aww ¥ fag
WY 8 THIT F A TFET B AOA
7T 3q Jfw o afwwre fHar s
FfFa @ s A g 5 oww g
¥t  WERA qET 1 AF HRAHA
I fr swmafza @Egds & fan
faq afeat o@ wfaw fear smom
37 fwami &1 IT HTIAT -
AT § FA1 9T v, a1 fg FEm
F form QA=Y ff ot A IT FrEa
§ g FAT W g e fF F e
H7 wax of@T FTIEEF qTI qree
FT TF | AMFT TW@ AFT AT A
A g fam & At 3

@l A7 § 7% a@ W ¢ 7
i€ 27 & AT Ay qESr =@
F1 Ay wwd § 1 AT q i A
HIH I T EF T FT AG AXA §
f ag faugs FASEET A TSA
7 wET g1 aHaT & WY T8 qAar 0
wraAmt @1 faeeT A gem o o
F oo frdus ¥ qeeT § 99 G W@
3| &% g & T B A wERw
v wrw faqdt & sray & agh S
arsit ¥ oft e £ | afk a S-ATA
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[y s avedt]

FT TS AR @ § a1 S fame
T gl & afasst § fAeer & gt
|y gu = fagas #1 wfaw ¥ foa
=i 7 , A7 ofg @ wwwt #7
gy & wwE Y W @ A=l ¥
faard # FFY F o= N 7€ W
fagas #1 &wa FA9 § a1 SaUSEw
AERY, WY HF I TET FT Fg7 &
o 3 fF 99 & WA 389y fawe
SR W FEA A A AT W w®
ST S S AT T AT 9 T &
T X § 7 fgw ) ¥ o e
2 ¥ fag fig o= 37 a1 &
ARG Sl

iy, & I€ Jga ¥ fagz
o WA g 5 za faags &1 0w
FO9 ¥ Segantt @ F9 9 foar 9@
AR Faar # g aET F fAv oy
L ENECERE D VIS il e D
fagas #1 ~fm fFn w5

st o firo qudw (TAT) : SI-

gaaal g & foqy smfew @k
Fhza frami & fg, vifieesieey
% fag 5@ @99 F wEd WO
# TvF ¥ o 37 § sure aifew agw
¥ St %3 Uz wiweat  fafeew §
T Jo-3 AW ¥ AT fre A
faad 30 a9 § @A § f§ IR
I fog w¢ & | wei framl & fea
# T g, o fewEl & AT a7
3, whiwea? F T[T &1 9 g,
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IT HF § IAHT 9T FE g, @9
g0 F WA g AT I axw ¥ oY
T g | IET H I g 2 )
oo forg e efmetfast & w
o= fafaees @ga #1 78 99 7 gAY
9% T & AT ST O gRFT WA g
g & sWmdr § I Wen #oE
T@ W& TG @ ENT | A qg I
waer qifess wga w1 fodieo 4@ 2
a1 fr g fagos wew § @mwm g
ag @ #faqe @1 fedtmm &, maAwe
o q @ # fedrmw 2 1 fow afen
o1v fom =faaifast = o 12 #71
fedfer gon 9ed ¢c aw ¥ faEm
FT UF TAT THAT AL AWA HAT |
F STTH FEAT 91ga g fF ot e
H TR ToHT gefeead 9An F1 agE
# v f sma I &1 faga S
faar a1 & o ¥ Fgar g & oy famm
a1 IAwT gHEr Arfge, 99 fafaeer &1
Zr =gy A1 fF ardas g #99
A< forgix fav canfmr a=rg &1 R
& g § foqar oifem FEw
frfeemes fagrmn g sfgx @ f& 71
qMeqH TG TG AT & | ATETF AN
¢ faw de # A THAR F T,
faarl & fga & /=y § 99 fr wfe-
AT 2, qET & M ST TERAT
g dwmmmg f& o @ aw
% foger faar 8 a8 sga ardw &Y
aa g

e A% AU F HREE FT A
¢ oF I ag favga evee g1 A
afgd | & wwwar g f& g wEae
Jrex g1 ST wg afes T ),
Wl aF HYARERT FT qEE § gl
JF FIE G AL £ | T AF ITIGSA F
qTET T AR & T
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T g T9Y FHwar ¢ & Wrgae
FF2T & AW foraT FTRIT Wy §
I AAGE §, IO WEER §
A FZ W AT A A F7 @wAr ar

with one stroke of the pen, this
House is entitled to nationalize the in-

dustries. [ % fa& e fasr qz-r
wAr 9ifgr 1 g faw faw | few
HEM qE fen w I F fag &
e g wrafw gw ag dEen & fF
& Hraawa wwe §, isfeaere-
A AEY § O W AEMemReEd
TR § 1 gH o & fgd § ag g9 w0
red §, farelt streae SewEw 1, fadt
STgaT qwET a1 hfEelt #1 gg wfa-
FT TG grn for a8 RIS I94@ A
AATEREID F2 | 9 fo @ 2w & fog
TF qar3w faq grm | afF o9 a% ag
feafa & fr o corie gRETR § STRET
TTEET AT WY WTRde qEeT a6
St FEEdRe § 09 F09 oY TEHE
a1 A afews 1 & av a7 w1 & | TG
ATEAT, TP ATIEA, A W i
JGH FT AT &GO AT R q@ AT q
AT & MR ag FEiwg A o &
it #1 0F eme die FTT 9T § |
CATTRT § ST ST IR FAT 9 & W
o o fafaemese qTget aamT TEa &
ar 9a% fag Q& Sfass Nee & &
ar fasfaser Sim & o g aren-
fowar N7 & | w9 @S T7E
TR ST F Ty & oar & WYy fae-
e T S AT & 1 O A
AT A A ErE e I IgEE e
Tt AT F_Y € | 97 @ SHfw =fw-
aifeslt & g s 47 797 a8 A
dar g at &gt o< fdy o geEd w1
T AG E A A g o ogew A
gwefegarsTe ¥ faams St A%
ewsE A T M w ag S g A
d grEe wa" ¥ fadaw wEm fw

BHADRA 8, 1884 (SAKA)

Acquisition IR
(Amendment) Bill
ATEAE L Y FeH w7 F (47 v fa
IR 9 AT | WX NTEEE q%T
AW T AT NI I FA T
TgaT a1 oF fad ¥ wg AT 5w dwe7
# |@w & 77 Af93 1 o g@
efggarewas &1 & e g
GYIRIFT 7 g 9 S AT qqAS
£ & quw S A § O oA dE@T ar
FH § ITF AW AT F IH ¥ | A
asit w qfen A 2 7 fae qw w0
Y6 G ITHFT AT far A7 e &1
JFfE F T 7 IO T & M-
FOT FT TE & AT H qHewan g fE o
I %7 fear smw

7 fom faataw & & 39 T 7m0
g Tt Faw |dr gy g forw &1 fa am
T &1 Agr 1 O wEfww gn § o
T A OF 9 | qg AT F409 FO9
TE A & | AW ¥ A0 T g fw owwi
97 FTE ITET AFT | A7 Fifew &
F geat ¥ oAl § g0 quer F A
g w1 & wid gar T dAT@S A a@w
9 TANEH § T IAAT WA T AT
gEa & d1 15T | gATL AT ST f &,
Fifesit & faerr € Sfa T & Sewiw
78 & gafod 9 7% T # aE AEt
g MO s fmar o g 1 w9
T TF A 7g =g § fe e gaw
g AT Sl A TEAT { Al IgH
wra & gt seE T g1 ) iy wwi
T &1 gefeaarss 39 #7119 § T
qg fae it &1 ARG 37 A N T
t | o X O HHEA g F 99 -
HT &7 7% FIan § A 9 f SEa g
fe foaradt oft sre2afar a1 TwreTe-
AT AT TAGT & T FAE TR ET | WX
qETEET FHIS &7 =47 gH FIAT
qrEd § a1 ag EFT I ¢ 1 q9F TE
ar fagra o1 AgfnF fagrea 2, wa-
Ao fagra & wiX gafaa 1 $9<
T #¥ ara & 1 & e g f ag wfe-
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[#1 7rg faro qroEa]
featar a= @1 wfga s Tam F37<
sfaeds g i =fed 1

v 7w SRy & F fgewm
Fefggarey # W § fig 7 @),
o0 AT AT gy § AT @
AR €, FUST A R §, o Mgy
g, mEE W g9 9y & 67 A=W,
Za 77 Feafada f gy A 2w
% Fefegemeema 9y § a1 o
TF HES AITHE & FAX TG AT AT(T |
fem & =@ foad gwedl ma F1 &
gFAT & a8 §F FT G qEArg | W
feFam &Y oF g e o oy & Ar
FaF <7 Ifaq garfas faemr =feq |
F a1 geae fafaeet ¥ fage a=w
& FritRm oF W=7 7 faar I} A9
afgs 7 faar @ | o9 AR @y e AW
T8I, o0 A /T &Y AT Yo IF FT &
Ffea wanfaen fiw faeew @ g &
qfF ITHR! UF ®AATH G WG §TFR
ey s | g1 war 2 fa uaew w-
fasr o 3Ew) famr 9@ Qv 9EwT
da1 @ g1 T T AR T I qEad w7
TTHAT AT 98 6 IaF I Gdv F
SFATAT AT FIS U7 E1aT Fef & | IaH1
drer Fv afem a7 Enaen faerr aifer
aifF fram A s 1 fF g 9w
Y% EIRY AT § A 5 D A G -
AGRZ JET AT THT AT 7 gy fF oIEEy
THHTHT FET ST & I8 AT
IqF AT q59 gl g1 TF | § 3T
FeaT ff o1 e tFEEe g1 9|
fram ¥ w9 350 F fog F &1 g
1Y = fey dve W ) gl ATeree-
Ffex e g1 a8l I fFam #Y a9ie
wfast & % fear s 1 ofr & A
amy mrerecafer dvw of gawr e
Sl

wa ag faer v o e & S
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fFaee M amoF e & &
a1 ¢ fv a8 wfeugw sreae s &
frafis@ I ST ams & 198 5@
foa w71 mar & f& smede v aga
7St Y gy § Teied gwa I9wT 916
< faar | o 7 & T o1 S A9y
e A< afsas F amy wh & foas
faa f gamt o 2% & fF aw sad
AT F7 T, T FL % 99
qfsqw Fer ®1 guw foar g few
ggae FAT @€ g gu oft IEwr
T T & =L e 7 &
Wl gar R fam g 1 &
= arfest m1ga w1 3w fag qnd 2T g
f& o F1¢ & famrfast & a? &
HEAT 37 & 1w feafa dav gf e
ge #t ¥ fAg 7z a3 @gw ¥ A
ag fa=r @@\ ag i wEy € gw W
A & HIT Ay Fw o gy = T @
f& T § giiweae W 9 A7) g

i o
Shri Ram Ratan Gupta rose—

Mr., Deputy-Speaker: He has
already spoken.

Shri Ram Ratan Gupta: Yes. But
I want to clarify one point.

Mr. Deputy-Speaker: I am sorry.
If 1 give him a chance, I must give
others also a chance.

W FAEA  (FT) 0 IATeAE
T, w g QA A H g agm &
T qfe we (FTe ) faet & gy
¥ FTH A GIEAT A A9
T Farg € | W fad F wwax mfew
qga 7 Fg7 § fF 9w O F fag
s gifeer F § oY wfears ar
I § I9 FoATE R F4 9 F fAg
=q g faey amar @ & W
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it Avmafe TeET FEm F &
fao MR AN 7w Ty §, §F qAFar
g f& wouwY # 39 ;1 g wfew
g F&0 § | agg W Iawfag
F &z wmfew TowW ® & =y
fF gaar &= mfww & fau d9e A
T A IEF AT o e F e
q 1 AF faeraman 9 | F wwEea
z f& ag 9% ddw R ¥ o
qTEe SATET TN I g AT ST w5
gt 8, gu% 91g 8 A F

15 hrs.

d war g fr fom mee # 39
T ¥ G ¥ ufw w8 w
afd 1 W i @ § g9 @A
TF 7% F99T g | g8 ar sannfa
UFIASA &7 SE AGY I3, SfEA
SEf TG TG AR &, IS AT F 39-
a #1 fewmg e 7 fagma §
AT FZ 9F AT & U T4, G,
H1E A T JF AATE, T A OFAT-
FEA T QA & | 3 g T QA
Ft ffw g F foe madifma & F
FT HET IS 2

# gt ¥ facgw @ ®am g
AR A FEEEATE oft adt g
79 ag WY @7 § o avad gaew ¥ q1
9T G T KT AT AAqGT 8, SThT
T F awds of fefese 2, &), &9,
T & A faw i, g o3 T
JF ATAT & | 3 AIET § qEAE FT
ag IANMfT T Y o9 wWE 9
F T FT GIT FT IT GT § vF-
= STl 4T &, ST T qiw qIA FT
TS ¥ T, F: WA AT TF HGT
§ 1 Ty UF wifeE T @ & S
= FTH ¥ IART AR A g |
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aTtE w5y oft afew, ¥ gav R
ST aF qfeEd §, a9 % g qSE
afw, dararc aret Aqfw TG FN, A
yoFa @t a8 fagrw 9@ AT Smar
T Wy d fr fom ufw & fewr
AR 797 T &, agr FafaT FA A
HTERgHAT gl g, IART WA FH
T AR > AW ] T
fear amar & w odr wsdy qfa @
| I &

7z ara f @ oAy g R e
FTE TFESEA A€ gAT &, A hd
™ IARNET ¥ AAGMT AT Ay &
fa g9 A9 g A w7 AR e,
SIHT FTH-LIT A= aLg § 9
#R e v A ad 7@ §, 5y
W A=g T ¥ AR I @ ¥ A
AEq gl FIT | A F AL
sYez @19 § vaAvafT goat oA
THETIT FH FREE ST FT R
1 dAmwam gfrgmam WX
SrF-IgaTS F1 AT A0EU F @ AT
¥ fraa el SR § A gr g,
T T oA Ay W 4| gaTE
aYara & f Jfa aY oFamER F7 A7 A
o 3g Gfw a1 A s WA Aq &
feams & = S &, BfE e
T 7 A F FTOT IT AW oA
fagy Je &7 FW FAT AT § AT
ST FIE FAFT 0 7 Hq0 &, ar
I%T ge7 faar strar & 1 FEr afoonw
oA fET @ yfada g I
F oAl A § A AR oy AN
freaT 21

7A ¥ Fza1 9zaT & fE wgO §
yifgfaqs @m & #¥ % W T AT
wifgfaaa &1 & &9 FF 77 I 0
I §75 # qITg 7EA FW T A
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[ )
gLl F1 Y A wEE F7 aww  feA-
aran Srar 2, |1 fora J T gy 9w
¥ ufy @1 o @ gww FT T
a® § @, wA Afw & wfewi #}
wifefamm F1 @ F=F v e W
T4, TWY @qF a1 AW FE TG A
FFA § AR WfaT a7 I8 ¢ fF
o ave mfas wow FOORE ¥ F9F
W E q & i wfaudi 1 3y IAw
fear sma AR fad § e famm
& 5, @ ¥ vF S arg el |

™ WY HOF AME et UF
F I ¥ g ¥ faegw avdw AwEA
T $EY F AW Y UF AT
T AT & | qg I agT qe ATy 9
@ T g F wwww g fFowe d@
SIGEE AT CUC A S T i
AT FTOA AET g1 AN | 9T
are | Y aF g9 Sfama swg W
FTTET 7 sTFaTE 7€) F1 g | o wfA
9 g AR §9 99 9fq-ree &
fewme ¥ g9 921 T @1, T@T A
g arg ¥ | 987 9 79 UET § F@EL
W g AR & AW A uEe e
& g Y T 2

I °g & 5 9q duve wree W
A 928 =T ey faean €, a1 foa
FHA T AF q9AE TF T T8,
IG FY T AL @y T ) TW T
1 wfw F wfaw #t SS9 AW T
Tt famar @ | & o fafex aea &
sTéAT FH90 f a7 gg TET g S
fF St I TFEET S g, 99
-7 91 I AT qF FT W F7
W gfee ¥ w@r S HWR 99 T vadS
fagrem 99 | SERmfy @ oW oF
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aE o1 a1 TG E T g qfa
TFFIAT FOF FT R AGT FT |

7 gf o0t &1 = 7 /@ &y
T feamr =mem g f& ot amaar @
THg AT §, 78 feam & faege faeme
g fram & fagY § faems amer g,
e &1 39 T Qw0 F T fafgq=w
T gE aTAT @ | 39 TR FT qaeqr
Fr 97 fr sfem s ¥ oy faf=m
o smar f w19 & Sg ST & fAU
qead AE g AW fEsw gfe ¥
77 a1 &Y i Y 9 F e R
F fau fHaet sg =1 9 A1fEe AR
Iar @ e feea Y fifaw wv
T | WX T T S, a1 fEEm
1 WEEH @R gr AT |

I WG, W A qF AT
sav fear 3 ¥ fom F sima %7 Sy

=

g |

Mr. Deputy-Speaker: Shrimati

Lakshmi Bai.

Shri Tyagi: The Speaker had
announced that at 3 O’Clock we shajl
close the discussion on these iwo
clauses and the Minister will be called.

Mr. Deputy-Speaker: I shall call tne
Minister after she finishes.
et e (fasram)
JUTA HEIRT, AT HAY, Sy qrfes,
1 fom a%g § @9 qT A §<
R WA AR AT AL |

% wAAe T femt § -
T Afus gy &

siwet st - F awe g
741 AgE B framEl ox agd e
3 s o W & fF oag &% A @
frami A AE F T FH IR E +
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4 guedt g f5 aaft s g3
37 #t aga FFfearsw s @ &, 3fw
foadt 99 AR g H'E, T F W
¥ 3g ¥ W agg #fws Ia9 g,
Fifs ag wifes &

¥ T A a8 FaAT Aredt g 6
W AT § A G g @ §, G0 g
FEUN W FHF I AT E
T feurdtiz qmamaa aq smar g |
9 A AT A A A7 AT fAaar
AT ET 1 EW 3@ A w & fau
T gfy &1 3afq & fou fafaa &1
7 39 F fA agw 7 &, @ W awra
TE AE | W AT AT AATT A
Frfem

o W FEE F A A 9 E,
TR g I @EEH qIF T qI9A
T &\ F oY IET 19 FAT AR E
oo Pt & o E, AT
THg JHE 2 | WY FIHTT IA HI
& 7 &, a1 Dfgdt 7% 37 F
famlt 7aig &1 ot @ 1 IH g F
o 37 #1 A B, & FAR &9 f27
I ¥, T 0 AL "wew @A o7, @
T o7 fad T &, 99 7 @Y A&
&z TARE FY TH A FrEAT, FITEH
7 WA & faw s\ o w, sfEa
F5 AT TIX A 9T T daT Agt
faaar & | zAfAU &7 ¥ ag T
Tz fF T 39 7 97y, mEEEE

ﬂ':tit'ﬁ% IHE F Afeas & 9
a a14 aifge w7 3@ F; 3T
¥ TTH 2 A TTEIT IFF FIAT AR

441313
e T g
of
|
1
i
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A sam§ sSTga N o foww
2\ fraw & S &7 w9 & o
T FAfes 2T 1 R T FAfEw
T o ar 3a%T 99 78 qvy § 1 W
T IEN & AT @ qE Y S ¥
w® & fa5 a@ ¥ I TR v 2w
A FEAX AT T A9 g F
QT A IIATE | AFT F WIT I A
37 F JHT F AT HI F SAW-
afeai &1 & & | T IAREiaAT &
FITT W AT FT T FAT § AfFA T
fear &, 9@ # AW FE q@E TE
F ¥ | AT TEE AT @A AW FE
¥ ag feam 1 o frem & faa
o7 37 A g 7 & e 7w oww
A F@ § IT F O Afww A€
39T & AR W9 99 & fMT Faw ¥
gfgars T T @y & 9@ ®
72 2% & | g IR & 9T v AW
¢, 98 ¥ IaWi FT 0% ¥ | W IEW
FT ATT AT T FI IANCT FT qGTAT
B F ATH I | W AT A I &
FE A o @ 3T F 9 T AW,
q T I T TAT AW AR A §F
T WY B aE W T & I |
Tq T F AT FT I HT QY TAT A
& AT | qg TR &Y AT | FER
Ts A wTE Y Tgd & gRY AW
FHY & oK IF AT AT F' AT AT
arfed | g & Fea & oW fram
T I amaE R
FHETT HT T THT 9§ FT TEA 0T
feqar § ® I F AT U—Yo A
¥ fag dar T FAT ¥ 99 & fasara
| AR IO FToAg 991 3 F A
sfsare 7 & wfer wife 3w
T TATEP IT F T AT &A@ |
| qE FT AT A o § qrarzE
FT EFX E a1 Zw faw W 3@ #T #T
g%3 £ 1 A & F9 §, 3T F qr
¥ oY sl &Y § 7 o 7St F aram
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gal W FW FWT § AR T A A
FT w7 W7 fFam #7 faeET € 1w
fFem N A ST g T A T A 3
a9 HIF X g1 S, 39 R FA
& fag#ig 19 g @ M@ | I A
¥ grefag #1 @1 FOeE & 1 9%
W s FE I S ad @
= & fodl e § 7 A @ W
TFAT & | ZHaTE ¥4 qAE § fF sl
¥4 A 9gw TEIH @iEH F foF am
99 FY FEEAT FIT A AMEA, =1
#r ugs foErd N spaEr ¢ AT
F1fEd Hi< I TH Y F1T T HT H1
Iq FT FTHE KT AAT A0OET |

# W9 F UF W AT AT
et g o & o #1 9 #oaga
wfiys STAEEAT AGT TSN | HTSARA
dr g Afsenm FT@EE @ g
& 1 o wfse FREET € F W9 A
FheF WA F A AR T F
FI AT GE § IG FT N IIAW W9
faq a=m FT &Fa § | ¥ S T §
qg @Mt At #1 g § & A
Wﬂ%l\

F wradt g fa W= S &7 o fame
FY FT AA Y I graT & | AfwT W
w1 FF &1 6T &, I9 KA AW T
Tt Wfed | fFEE 7 AsEesEy
FHT =T A T £ i 9w F Fgw #
I¥ & WY TAOAT FHIT 25§, qeret
WA FTHT A E I WA IT AT
T qfew FT A FLAT GATR | F
Fr F HIT FEY W & | T FEI WA
¥ fr &t waTae o fw T g
FET D A A, W AT TE@R® FCH
@ fear | 3z 4G & wfed | WA
TE T dodr 1 F WA § fF
oy 3w faw &1 0% d@9 & o7 9Re-
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T F § AR T 1 I SN F Tez-
AT T FL | AT F § TFAE O
aifew wige = T W T w9 Q€
H AE I g | A€ g 99 9T 99
g, 7 it § T S § ) W W
J feam #1 T T o a1 5T F &
feaga wegw R Fifs Seww &
g ST | 39 a%E § UF I A9
afeFa g AR @ T e
qHTH AT g1 AT | W9 T aved
foemm & 2 | F1E WT FY wET 9 AT
2, e &) 3 1 2 TESaSr w1
F 9T% 919 F1E FT g9 AT § AT T2 FI7
FE AT FTET AT & | W AET FATGA
2 R AT FT HANE GOITCET HT
TG EET & | AfEE WIS ar "
21 =1 ¢ & A & g e &
g1 & Fgl 9% | T daw & far aw
T FG FAT TR £ |

¥ frogw axe frm @wr Ad o,
oAt Ffee oA 7 7 7 i | 7=l =
g 7 2@ f& ©F F1 aFT 78 2, avaeh
g & 1 W TE F A FY a6 WY
FT T I AG T &, T/ A AT
At # AW = 7@ =T § )
T A TAar €Y & f owe mm
IUFY A F T A A0 AT gEEdr
9% {90 org FX, S4% AT & fA0
g7 FX | SATT IR & g aF
FTET ¥ A9 {97 F8 17 70 gu
fraet @ wifeg S8 TS weTrETHi
& SHTT ¥ giar AT 1 § i qarg I &,
AR HgF; ToF A Tal3T FT 7
Tfed | WX HGH A §F TG AE
far @1 & AT QT T TSI AN
gHr

Shri S. K. Patil: Mr. Deputy-
Speaker, I would save the time of the

House by making very brief obser-
vations. The statement that I made
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MRS

on behalf of the Government this
morning seems to have cleared the
weather to a very large extent. Tuere
are yet some clouds in some corner
of the House, but I am quite sure
that after what I will say just now
and the attitude the Government w1l
make in framing the ryles that we
shall make, all these fears will be
dispelled.

There is one argument to Whica )
must reply because, even after all
this has been done and the attitude
that the Government has been chang-
ing in order to respond to the popular
will to the extent to which it could
8o, always keeping in view the main
cbjective from which, of course, we
cannot detract, there are some veople
who feel, just as my hon. (riend,
Shrimati Laxmi Bai who spoke jus now
with sincerity and fervour,—I have the
greatest respect for her because 1
know her work—that if I withdraw
this Bill for the time being and keep
quite, naturally all this benefit which
is claimed on behalf of the agricui-
turists is doing to accrue to them.
If it were so, nobody would be
happier than myself. All the sleep-
lessness 1 am having for the last ‘wo
days. ...

Shri Hari Vishnu Kamath: Really?

Shri S. K. Patel:....will disappear
if only I withdraw the Bill anj have
a nice sleep after that. But jt is not
so simple as you imagine. If this Bill
is withdrawn, the immediate conse-
quence of it would be that the Ordi-
nance would lapse. That apart,—
leave that Ordinance—if the Bill is
withdrawn and the Ordinance is
allowed to lapse, it will be open.
Under this very Act which we are
amending just now, to the State Gov-
ernment, under Part II, to acquire
everything and to do everything
which we do not want to be Aone.
(Interruption).  You imagine as if
this is not possible for that Govern-
ment to do. But here is an indica-
tion. As soon as the judgment was
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given by the Supreme Court in the
case Aurora vs U.P. Governmen{, im-
mediately every other Government
saw that to acquire anything under
chapter VII was a dangerous thing be-
cause the courts would sit upon such
cases and difficulties would arise.
Therefore, for purposes like alr-con-
ditioning plants onwards—] do not
know between the two which is in the
larger national interest, whether it is
the textile machinery for our textile
industry which is a main industry for
us or it is the air-conditioning plant—
lands have been acquired under part
II of the Act, which they can do.
The Supreme Court and a bigger
Bench of five Judges have told that
it could be done. There is no com-
It is not justiciable.
Therefore, I am anxious to see that
such things are not allowed. If the
whole Act was under discussion, I
could have understood many of the
suggestions that hon. Members have
made. The whole Act is not being
amended. The thing under discus-
sion is only that part which I am
seeking to amend.

Therefore, speaking about clauses 2
and 3, it is very necessary—indeed we
shoulq do it after making rules ctc.,—
that the desired objectives which the
hon. Members have expressed are kept
in mind. If that is not accomplished,
it is for us to change the rules 1t
that is not possible, we can, in con-
sultation with the State Government,
amend the whole Act where all the
things that the House wants could be
done.

Therefore, all the speeches that have
been made on this Bill and, parti-
cularly, on clauses 2 and 3 are not
really germane to this particular con-
sideration which we are having at
present. I am trying to avoid a
greater calamity by doing something
in the interest of the farmers them-
selves.

Having said that, Sir, I would again
reiterate that although I have used a
guarded language in the statement
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that I have made I could assure this
House that so far as protection of the
land is concerned, whether it is ac-
quired under part VII or even under
part II of the Act, I would see to it
that good agricultural land can never
be taken away. There may be 3 case,
onc in a thousand, where it would be
unavoidable and where it has to be
done. Otherwise, Sir, it cannct be
done. I am going to make it im-
possible for good agricultural land to
be taken away for non-agricultural
purposes.

My hon. friend from Gujarat has
brought in some cases. I am making
this law just now. I cannot Jive a
prospective or even, I would say, a
retrospective effect to something that
has been done by the States. After
this, Sir, he must welcome this Bill
Here is a ray of hope even for him.
Under the rules that will be made,
there will be a possibility for re-
examining these cases. 1 shali be
empowered and made competent to
go to the States and see things for
myself. This is exactly the mind of
the Parliament.

Therefore, there is. nothing in it of
which the House should be reaily
afraid. They need not say that I
pose to be a friend of the agricul-
turists and when the time comes I
leave them in the lurch in order to
rot, this, that and the other. Every-
thing that is said has no application
{o me. I am not saying this in self-
defence, because it has been done be-
fore and it has been there for 68
years. I am {rying to prevent it so
that it could not be done.

Having said that, I would like to
say something regarding the amend-
ments. I am not moving amend-
ments Nos. 5 and 6 of List No. 2.
But I am taking No. 4. I have said
that I would have it because it is an
amendment that was given hefore.
Then I am moving amendments Nos.
42 and 43 of List No. 11 and Nos. 62
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and 63 of List No. 18.
“public purpose”.

That refers to

Shri Hari Vishnu ‘Kamath: That is
barred by mine because mine is
prior.

Shri S. K. Patil: This one I am ac-
cepting. I am sorry, I cannot accept
the rest of them.

1 am not replying to everybody
here. My hon. friend, Shri Banerjee,
suggested a percentage of the share
itself. ‘“companies” have been defin-
ed and a Government company must
have at least 51 per cent of the shares
under section 617 of the Companies
Act. Therefore, there is no difficulty
about that.

Then he suggested that we shoula
have compensation which s the
market value plus 25 per cent. If
that is what is really wanted and if
the whole House desires that the Act
should be amended because 15 per
cent. is not enough and an additional
10 per cent should be given, it can
easily be done. But it cannot be
done at this stage because that is not
one of the things contemplated to be
done under this Bill. Under this
Bill we are only making the compen-
sation justiciable so that the affected
person can go to a court of law.

Section 23 of the parent Act of
1894 lays down so many conditions
for determining the amount of com-
pensation for acquisition of land. The
court shall take into consideration the
following points:

“First, the market-value of the
land at the date of the publication
of the notification under section 4,
sub-section (1);”.

The market value of the land, es-
pecially in towns and cities is a known
thing. I would deal separately as to
what we intend doing in the villages.
So far as towns and cities are con-
cerned. because the next door plots
ae changing hands so often, we know
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what exactly is the market value.
‘Then,

“secondly, the damage sustained
by the person interested, by
reason of the taking of any stand-
ing crops or trees which may be
on the land at the time of the
Collector’s  taking possession
thereof;”

That price has also to be added, it
there is any damage. Then,

“thirdly, the damage (if any),
sustained by the person interest-
ed, at the time of the Collector’s
taking possession of the land, by
reason of serving such land from
his other land;”

If he can prove that by taking his
land, or serving such land from bis
other land he has suffered some
damage, that has also to be taken
into account for purposes of compen-
sation. Then,

“fourthly, the damage (if any),
sustained by the person interested,
at the time of the Collector’s
taking possession of the land, by
reason of the acquisition injuro-
ously affecting his other property,
moveable or immovable, in any
other manner, or his earnings;”

That has also got to be added. Then,

“fifthly, if, in consequence of
the acquisition of the land by the
Collector, the person interested
is compelled to change his resi-
dence or place of business, the
reasonable expenses (if any) inci-
dental to such change;”

If he has got anything of that des-
cription, that is also added. Then,

“sixthly, the damage (if any)
bona fide resulting from dimi-
nution of the profits of the land
between the time of publication
of the declaration under section 6
and the time of the Collector's
taking possession of the land.”

1684 (Ai) —1T.
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Sometimes the Collectors sit on it for
a long time. So, it has been provid-
ed that if in the interrugnum it has
suffered some damage, that has also
to be added. Then, the next clause
provides:

“In addition to the market value
of the land, as above provided,
the court shall in every case
award a sum of fifteen per centum
of such market value, in con-
sideration of the compulsory
nature of the acquisition.”

So, this colatium of 15 per cent has
been added after—calculating all these
things.

So far as land in the villages, or
agricultural land, is concerned, sup-
posing per chance, one in a thousand
case, it has to be done, I have decid-
ed that I shall so faame the rules that
the person concerned shall bé pro-
tected in every possible manner. Not
only would he get the price plus 15
per cent—that would not be suffi-
clent in some cases—but if he wants
another land and it is within the
competence of the Government and if
they have got land of equal kind or
type, that would be given. If a House
is required, that could also be given.

Shri Tyagi: Would you give the
compensation in advance?

Shri S. K. Patil: Suppose he wants
some share in the company, that is
a matter which has got to be con-
sidered. Suppose he wants some
kind of employment and if it is
capable of being given, it would be
given. 1 want to bring all these
things within the competence of this
House so that when the rules are
tramed, if they want to make any
changes, you are competent to make
such changes.

Shri Narendra Singh Mahida rose—
Shri S. K. Patil: Please do not in-

terrupf. I refuse to yield. You may
have your say after ] have finished.
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If all these things are not accom-
plished by thé-rules, when they come
to you, it is open to you to make cr
suggest changes. In fact, I shall take
some of you into consultation even
while framing the rules because I
want to hide nothing, because I am
not doing it to oblige anybody. It
is a misfortune that an Agriculture
Minister has to stand up here to pass
such a measure, because he is con-
cerned with the protection of the
land and the agriculturist.  This
concerns more industries, other fields
and so on. I am concerned more
with the purity of the agricultural
land and if I can save it in any way,
I shall do'it.

Shri Hari Vishnu Kamath: Misfor-
tune.

Shri S. K. Patil: T do not see any
reason whatsoever to entertain any
misgivings about this Bill. This Bill
is not going to do anything which is
prejudicial to the interests of the
agriculturist. With the amendments
that I have suggested, 1 request that
clauses 2 and 3 may be accepted,
without any further amendments.

15.28 hrs.
[MR. SPEAKER in the Chair]

Shri Narendra Singh Mahida: The
hon. Minister has assured that he will
give shares in the Government com-
panies. In the case of land acquisi-
tion for the oil refinery at Baroda
also, the people were assured by the
Minister concerned that they would
be given shares. Ultimately, that
assurance was withdrawn. What has
the Food and Agriculture Minister to
say about that?

Shri S. K. Patil: I think the hon.
Member is harping on some old thing.
I know his wound is very raw and
whatever medicine I might apply is
not enough for him. But what I am
saying is when the rules are accept-
ed by this House they have got the
same force as law and it would be im-
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possible for the Government to go
against the rules that have been ac-
cepted by the House. So, if in those
rules such a promise has been given,
teen accepted by the House and then
its implementation is not done, it 1s
a case where a court of law can
intervene.

Shri R. N. Reddi (Nalgonda): How
ix the market value of the land cal-
culated? 3

Shrimati Renu Chakravartty: Sup-
pose the quality of the land is not
good. I gave the example where the
land acquired is not of a good quality.
There is only very little arable land
and tnat land is taken away because
some company wants to build some-
thing. Our experience has been, in
such cases, they ask land for land.
They do not ask for money because
money is of no use. In such cases,
the land would not be very rich land,
but it is very rich for the poor people
who are cultivating it. At least in
such cases, they should be given al-
ternative land.

Shri S. K. Patil: I would appeal
{o the hon. lady Member that the
conscience of the House has been
raised on this point. Although it is
not germane to the discussion of this
Bill, I welcome it. Why? Because
this has opened my mind and the
doors of Government as to what was
hitherto done, no doubt under com-
petence of law. What I am now
doing is to bring it under the compet-
ence of Parliament. Suppose an ara-
ble or cultivable land is acquired.
The compensation should not be an
acre for an acre. You must give
more. We have to apply it more
judiciously and correctly so that the
anomalies of which reference has been
made will not be found there.

Shri R. N. Reddi: I have not receiv-
ed any answer to my question.

Mr. Speaker: It is put in the law.
Now I will put amendment No. 4,
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which is a Government amendment, to
the vote of the House. The question
(s:

“Page 1, lines 5 and 6,—

for “Land Acquisition Act, 1894
hereinafter referred to as the
principal Act)”, substitute “prin-
cipal Act”’ (4).

The motion was adopted,

Shrimati Renu Chakravartty:
Amendment No. 3, which inserts
clause 1A is a new one.

Mr. Speaker: That will come later
when clause 1 is taken up.

We shall take up Government
amendment No. 42

Shri Hari Vishnu Kamath: There
are amendments to it.

Mr. Speaker: One is by Shri
Kamath.

Shrimati Renu Chakravartty: Mine
fs No. 46.

Shrimati Renuka Ray: My amend-
ment is No. 65.

Mr. Speaker: I am coming to that.

Shri Tyagi: On a point of order,
Sir. My submission is that before
you put amendment No. 42 to vote,
the amendment to that should be
taken up first.

Shri S. K. Patil: That is what he
is doing.

Mr. Speaker: I will take the amend-
ment to the amendment (No. 42)
first. That is why I am taking up
Shri Kamath’s amendment.

Shri Hari Vishnu Kamath: Sir, I
beg to move:

That in the amendment pro-
posed by Dr. Ram Subhag Singh,
printed as No. 42 in List No 11
of Amendments,—

for “in the interests of the gene-
ral public” substitute—

“for a public purpose” (58).
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Mr. Speaker: Now, I will put this
amendment to the vote of the House.
The question is:

That in the amendment pro-
posed by Dr. Ram Subhag Singh,
printed as No. 42 in List No. 11
of Amendments,—

for “in the interests of the gene-
ral public” substitute—

“for a public purpose” (58).

Those in favour may kindly say
‘Aye’.
Some Hon. Members: Aye.

Mr. Speaker: Those against may
kindly say ‘No’.
Some Hon. Members: No.

Shrimati Renu Chakravartty: Sir,
they are saying ‘No’.

Shri Hari Vishnu Kamath: Let
them say so. Then there will be a
division.

Mr. Speaker: Perhaps the hon. Law
Minister said ‘Aye’.

Shri A. K. Sen: Yes, Sir.

Mr. Speaker: Probably hon. Mem-
bers are not aware that Shri Kamath’s
amendment substituting the words
“for a public purpose” for the words
“in the interests of the gereral pub-
lic” is to be accepted. That is what
the hon. Minister told us in the mor-
ning.

Shri S. K. Patil: But we have also
given an amendment to that effect. I
do not know what exactly is the differ-
ence between the two.

Shri Hari Vishnu Kamath: Notice
of that was given later and therefore
it is barred. Mine is earlier.

Mr. Speaker: That will be barred
because there is an identical amend-
ment. Shri Kamath’s is an earlier
one. Therefore I must put that first.

Shri Daji (Indore): If that is lost,
Government amendment cannot be
put to the vote of the House.
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Shri S. K, Patil: We want to know
whether that amendment is just the
same as that of the Government.

Mr, Speaker: I only remember the
words that he used in his speech. He
said that the words “for a public pur-
pose” for the words “in the interests
of the general public” are to be sub-
stituted.

Shri S. K. Patil: If we negative
Shri Kamath’s amendment, it would
mean that our amendment cannot be
taken up. Will that be the effect?

Mr. Speaker: Yes. So, I will put
it again to the vote of the House.

The question is:

That in the amendment proposed by
Dr. Ram Subhag Singh, printed as
No. 42 in List No. 11 of Amend-
ments,— ’

for “in the interests of the general
public” substitute—

“for a public purpose.” (58)

Those in favour

may kindly say
‘Aye’.

Several Hon, Members: Aye,

Mr. Speaker: Those against may
kindly say ‘No’.

Some Hon. Members: No.

Shrimati Renu Chakravartty: They
arc again saying ‘No'.

Mr. Speaker: - 1 think, the ‘Ayes’
have it; the ‘Ayes’ have it.

The motion was adopted.

Mr. Speaker: Now that amendment
No. 58 has been adopted by the
Ilouse, amendments No. 62 and 65 by
Government and Shrimati Renuka
Ray respectively are barred. There
are no more amendments to this.

Shri Daji: There are amendments
No. 46 and 47.

Mr. Speaker: They are to clause 2
and not to amendment No. 42.

Shri S. K. Patil: What about amend-
ments No. 43 and 63?
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Mr. Speaker: They are to clause 3.
I will be coming to them later on.
Now I shall put amendment No. 42,
as amended by amendment No. 58, to
the vote of the House,

The question is:
Page 1,—
for lines 8 to 12, substitute—

‘‘“(aa) that such acquisition

is needed for the construction

of some building or work for a
Company which is engaged or
is taking steps for engaging
itself in any industry or work
which is for a public purpose;
OI'".'

(42 as amended by 58)
The motion was adopted.

Mr. Speaker: Which are the other
amendments that hon. Members want
me to put to the vote of the House?

Shri Daji: Amendments No. 46 and
47.

Mr. Speaker: Let me see if there
are any that can be put; but I _am
advised that all other amendments
are barred.

Shrimati Renu Chakravartty: No,
Sir. How can amendment No. 46 be
barred? It is seeking to provide that
the Company should be owned by the
Central or State Government or
should be a Public Corporation.

Mr. Speaker: Which List?

Shrimati Renu Chakravartty: It
has no number.

Mr. Speaker: Because there are so
many different lists, it is difficult to
locate it.

Shri Hari Vishnu Kamath: It is
List No. 12, Sir.

Mr. Speaker: Amendment No. 46
reads like this:—

Page 1, line 11,—

after “country” insert—

“and the Company is owned by
the Central or State Government
or is a Public Corporation.”
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We have just now amended lines 8
to 12 and when we have adopted how
those lines 8 to 12 will stand, how
can we now amend line 11?

Shri Daji:
amendment.

It is a consequent

Mr, Speaker: It is not consequen-
tial. It is barred.

Shrimati Renu Chakravartty: How
is it barred? We have only sub-
stituted the words ‘public purpose’.

Mr. Speaker: The hon. Member is
only considering ‘public purpose’. But
we have amendeq lines 8 to 12. We
have adopted the amendment seeking
to substitute lines 8 to 12 in the Bill.
When we have substituted something
else for lines 8 to 12, how can we
amend line 11?

Shri Daji: We want to put it at the
end of that.

Shrimati Rentt Chakravartty: But
that has come to us today. We may
be permitted to add that at the emnd
of that. It cannot be barred because
it has been moved yesterday. If this
amendment which we have accepted
had been moved yesterday, we would
have given notice of an amendment
to it.

Mr. Speaker: It is very difficult. I
doubt if we can amend any of those
lines 8 to 12. How we can do that is
still not clear to me.

Shri Daji: We want to add at the
end of whatever has been adopted.

Shri S. M. Banerjee: You will kindly
agree, Sir, that we want to add at the
end of the amendments brought by
Government and Shri Kamath.

Shri Daji: It is not seeking to sub-
stitute anything.

Shri A. K, Sen: If I may make a
submission, it is unfortunate for those
hon. Members but the House voted,
with its eyes open, the amendments
and has negatived the other amend-
ments.
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Shrimati Renu Chakravarity: No,
Sir.

Shri S. M. Banerjee: It cannot be
so by implication.

Shrimati Renu Chakravartty: What
we have adopted is this, namely:

“that such acquisition is needed
for the construction of some build-
ing or work for a Company which
is engaged or is taking steps for
engaging itself in any industry
or work which is for a public
purpose;”

At the end of this we want to add:

“and the Company is owned by
the Central or State Government
or is a Public Corporation.”

Why should it be barred? I am not
able to understand why the hon. Law
Minister says that it is barred.

Shri S. K, Patil: You are making
it lines 13 and 14.

Shrimati Renu Chakravartty:
“Country” was the last word, as it
was moved by the hon. Minister
earlier. Today he has moved another.
We are seeking to put it only at the
end of that. The word ‘Company’ is
there and we are specifying ‘Com-
pany’ as owned by the Central or
State Government or 3 Public
Corporation.

Shri S. S. More: May I make a
submission? Such a company will be
governed by Part II, and it will not
be covered by Part VII, if it is a
public company; if it is partially
owned by Government then it
becomes a public purpose directly,
and it will be covered by Part II

Shri A K, Sen: Whatever it is, let
us vote on the amendments.

Shri Radhelal Vyas: That amend-
ment cannot be taken up now.

Mr. Speaker: In amendment No. 46,
the hon. Member wants to insert after
the word ‘Country’ the following
words:

“and the Company is owned by
the Central or State Government
or is a Public Corporation.”
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Shri S. S. More: Such companies
are already covered by Part II. Under
_Part II, the criterlon to determine
‘public purpose’ is the source from
which the compensation money comes.
If it comes from public revenues or
money owned by a public authority,
then it automatically comes under
Part II. It is only private companies
or other companies whose activities
wre necessary for the country, that
come under Part VII; and they have
to enter into an agreement with
Government.

Shrimati Renu Chakravartty: If
you will see the original provision,
you will sce that the last word there
is ‘country’. We have only moved an
amendment to add these words after
the word ‘country’, which occurred in
the original amendment. If we had
tabled this amendment after the
amendment tabled by the hon. Minis-
ter, then you can bar it on the ground
that a substantially same amendment
had been negatived earlier. But if
it is a completely different idea which
is sought to be placed before the
House, then, surely, at the end of
that sentence, whatever it be, these
words can be added.

Shri Ram Ratan Gupta (Gonda):
On a point of order. The amendment
clearly reads thus: ‘Page 1, line 11..."
Is it open to the hon. Member now
to say that some words should be
added after line 12?

Mr. Speaker: That is exactly what
I have been telling.

Shri Tyagi: That argument goes
against our amendment which has
been accepted, because the amend-
ment received first must have the first
preference, and the amendment
received afterwards can be taken up
later on only. Therefore, I do not
support that point. Once we have
accepted an amendment, we have
accepted it, and there is no question
of going back on it.

Shri Daji: As a special case, you
were pleased to allow amendments to
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be moved in regard to this Bill even
without proper notice. We had given
notice of a particular amendment on
the basis of the provision that existea
at that time, where the last word by
chance was the word ‘country’; the
idea was that at the end this phrase
should be added. The amendment of
Government has come only today.
Even if it had come yesterday, we
would have said ‘add at the end'.
Substantially, our amendment seeks
to add these words at the end of the
provision.

Shrimati Renu Chakravartty: If
you rule it out on a technical ground,
then there is no way out.

Mr. Speaker: It is pleaded that
because the Government amendment
was received only today, therefore,
that wording stands, and it could not
be put in a different form. It had
been given notice of earlier than the
Government amendment. Therefore,
I shall put it to vote.

Shri A. K. Sen: If they want to
challenge a division, let us vote on
amendments Nos. 46 and 47 one after
the other.

Mr. Speaker: I thought that amend-
ment No. 47 would be out .of order.

Shrimati Renu Chakravartty: It
would have been much better if we
had taken up the lines as they were,
without having voted on the other
amendment first. Amendment No. 46
should have been voted earlier than
amendment No. 54.

Mr., Speaker: I shall now put
amendment No. 46 to vote.

Shri S. M. Banerjee: Lest any
impression should be created that
amendments No. 46 and 47 are out of
order, may I submit that they are not
out of order at all?

Mr. Speaker: Does the hon. Mem-
ber presume that I am puting amend-
ments to vote. which are out of order?
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I had observed earlier that these
two amendments were out of order.
But, as has been explained, notice of
these had been given earlier; and we
have amended the earlier provision
now, and, therefore, the position
becomes different. Hon. Members
have told me just now that if the
Government amendment had been
received earlier, they would have put
these two amendments in a different
form. Therefore, I have agreed to
put them to vote now.

Now, shall I put amendments
Nos. 46 and 47 separately or together
to vote?

Shrimati Renu Chakravartty: You
may put both of them together to
vote.

Mr. Speaker: The question is:

(i) That in amendment No. 42 pro-
posed by Dr. Ram Subhag Singh, as
amended by amendment No. 58, pro-
posed by Shri Hari Vishnu Kamath,—

after “public purpose” insert—

“and the Company is owned by
the Central or State Government
or is a Public Corporation.” (46)
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(ii) Page 1, after line 12, insert:

“Provided that the land shall
not be acquired under this clause
unless the Government owns
more than fifty per cent of the
shares in the Company and ade-
quate compensation equal to
market price plus twenty-five per
cent thereon has been given to the
ewner of the land.” (47)

Let the Lobbies be cleared.
The Lok Sabha divided.

Shri Nambiar (Tiruchirapalli): I
had voted for ‘Ayes’, but it has not
come off.

Shri Yashpal Singh: 1 had voted
for ‘Ayes’, but it is not recorded.

Shri B. N. Mandal (Saharsa): I had
also voted for ‘Ayes’, but it is not
recorded.

Shrimati Renuka Ray: I had voted
tor ‘Noes’, but the light has not come
on the board.

Shri Matcharaju (Narasipatnam):
I had voted for ‘Noes’, but it is not
recorded.

Mr. Speaker: There should be three
additions to ‘Ayes’ and two to ‘Noes'.

[15+49 hrs.

Pillai. Shri Nataraja

Division No. 8] AYES
Bagri, Shri Ismail, Shri M.
Banerjee, Shri S, M. Jha, Shri Yogendra

Berwa, Shri

Bhanu Prakash Singh, Shri
Bhattacharya, Shri Dinen
Biren Dutta, Shri
Chakravartty, Shrimati Reou
Daji, Shri

Dasaratha Deb, Shri

Elins, Shri Mohammad
Gupts, Shri Indrajit

Gupta, Shri Kashi Ram

Abdul Wahid, Shri
Achuthan, Shri
Alvs, ShriA. S.
.Alva, Shri]exhim
Ancy,Dr.ad 6.

Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Kar, Shri Prabhat

Karjee, Shri

Kunhan, Shri P,

Laxmi Dass, Shri

Mahida, Shri Narendra Singh
Marandi, Shri

Mehta, Shri Jashvant
Patnaik, ShriK.

NOES

Barkataki,ShrimetiRe uk ¢
Basappa, Shri

Basumastari, Shri

Baswant, Shri

Bhagat, ShriB.R

Pottekkatt, Shri

Ram Singh, Shri
Rameshwaranand, Shri
Reddy, Shri Narayan
Sen, Dr. Ranen
Siddhanti, Shri Jagdev Singh
Soy, ShriH. C.

Utiya, Shri

Vishram Prasad, Shri
Warior, Shri

ysdsv, Shri Ram Sewak

Bhatkar, Shri
Shattacharyys, ShriC. K.
BrijBasi Lsl, Shri
Chanda, ShrimatiJyotsna
Chandak, Shri
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Chavda, Shrimati
Chettiar, Shri Ramansthan
Chuni Lal, Shri

Dafle, Shri

Daljit Singh, Shri

Das, ShriB. K.

Das, ShriN. T.

Das, ShriS. B,

Dasappa, Shri

Dass, ShriC.

Deo Bhanj, ShriP. C.
Desai, Shri Morarji
Deshmukh, ShriB. D.
Deshmukh, Shri Shivaji Reo S.
Deshpande, Shri

Dighe, Shri

Dinesh Singh, Shri
Dube, Shri Mulchand
Dwivedi, Shri M. L.
Blayaperumal, Shri
Gaitonde, Dr.

Gandhi, Shri V. B.
Ghosh, ShriN. R.

Goni, Shri Abdu, Ghani
Guha, ShriA. C.

Gupta, Shri Ram Ratan
Harvani, Shri Ansar
Hem Raj, Shri

Jadhav, Shri M. L.
Jedhe, Shri

Kajrolker, Shri

Kamble, Shri

Kappen, Shri

Khan, Dr. P. N.
Khanna, ShriP. K.
Kindar Lal, Shri

Kisan Veer, Shri

Kureel, Shr B. N.
Lakshmikanthamma, Shrimati
Laskar, ShriN. R,
Laxmi Bai, Shrimati

Mr. Speaker: The result

Division is:
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.

Maheshdatta, Shri
Mahishi, Shrimasti Sarojini
Malaichami, Shri
Malaviys, ShriK. D.
Manaen, Shri

Mandal, Dr.

Mandsl, Shri Yamuna Prasad
Maeniyangadan, Shri
Mantri, Shri

Maruthiah, Shri
Masuriya Din, Shri
Mishra, Shri Bibhuti
Mohanty, Shri G.
Morarka, Shri

More, ShriK. L.

More, Shri S. S.
Mukerjee, Shrimati Sharda
Muthiah, Shri

Naik ShriD. J.
Nallakoya, Shri
Nesamony, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Parashar, Shri

Patel, Shri Rajeshwar
Patil, ShriD. S.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri Vasantrao
Pratap Singh, Shri
Raghunath Singh, Shri
Raj Bahadur, Shri

Raju, Shri B. D.

Ram Sewak, Shri
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rane, Shri

Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
R10, Shri Rameshwar
Rueo, Shri Thirumala

of the
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Rattan Lal, Shri
Reddiar, Shri |

Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar j
Samanta, Shri S. C.
Sarma, ShriA. T.
Satyabhama Devi, Shrimati
Sen, ShriA. K.

Sen, ShriP. G.

Sharma, ShriD. C.
Sheo Narain, Shri
Shinde, Shri

Shukla, Shri Vidys Charan
Siddananjappa, Shri
Siddiah, Shri

Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavane, Shri
Subramanyam, ShriT.
Sumat Prasad, Shri
Swamy, Shri M. P.
Tahir, Shri Mohammad
Tiwary, Shri K. N.
Tiwary, ShriR. S.

‘Tula Ram, Shri

Tysgi, Shri

Ulka, Shri

Vaishya, Shri M. B.
Valvi, Shri

Varma, ShriM. L.
Vecrabasappa, Shri
Venkatasubbaiah, Shril.
Vidyalankar, ShriA. N.
Virbhadre Singh, Shri
Vyas, Shri Radhelal
‘Wasnik, Shri Balkirshna
Yadav, Shri Ram Harkh
Yadava, ShriB. P.
Yusuf Shri, Mohammad

Mr. Speaker: There is amendment

by Government, No. 43, as amended
by amendment No. 63.

-
Ayes 39 Dr. Ram Subhag Singh: I beg to
Noes 141} move:
The motion was negatived. (i) Page 2,—for lines 4 to 10, sub-
Mr. Speaker: The other amend- siptute—

ments are barred.

The question is:

‘“That clause 2, as
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to

the Bill.

amended,

““(4A) where the acquisition is
for the construction of any build-
ing or work for a Company which

is engaged or is taking steps for

engaging itself in any industry
or work which is in the interests

of the general public, the time
within which, and the conditions

on which, the building or work

shall be constructed or executed;

Clause 3. (Amendment of section 41) and”.’ (43)

*Ayes: three names could not be recorded.
tNoes: two names could not be recorded.
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(ii) That in the amendment pro-
posed by me, printed as No. 43 in List
No. 11 of Amendments,—

for “in the interests of the general
public” substitute—‘for a public pur-
pose”. (63).

Mr. Speaker: The question is:

“That. in the amendment pro-

posed by Dr. Ram Subhag Singh

printed as No. 43 in List No. 11 of

Amendments,—

for “in the interests of the
general public” substituta—“for a
public purpose”. (63).
The motion was adopted.

Shri Tyagi: There is an amendment
I have tabled, No. 18, where I say:

Page 2,—after line 10, insert—

‘(c) the following Explanation
shall be inserted, namely:—
“Explanation.—No owner, lease
holder or occupant shall, however,
be ejected out of his house or land
without payment to him in
advance of full compensation
allowed by law for his rights of
ownership or occupation or other
interests in the property”.’
If the Minister assures me that in
the rules he will cover this, I will not
press this amendment.

Shri S. K. Patil: I will consider it
and cover it in the rules.

Shri Tyagi: Then I do not press
my amendment.

Mr. Speaker: I shall now put
amendment No. 43 as amended by
amendment No, 63 to the vote of the
House. The question is:

Page 2,—for lines 4 to 10, substi-
tute—

‘“(4A) where the acquisition is
for the consiruction of any build-
ing or work for a Company which
is engaged or is taking steps for
engaging itself in any industry
or work which is for a public pur-
pose, the time within which, and
the conditions on which, the build-
ing or work shall be constructed
or executed; and’”’ (43 as
amended by (63).

The motion wag adopted.
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Mr. Speaker: Amendment No. 6 is
barred. Is there any other amend-
ment to be put to the House?—No.
Now, I shall put clause 3 as amended
to the vote of the House. The ques-
tion is:

“That clause 3, as amended.
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to.
the Bill.

New Clauses 3A and 3B

Shri Hari Vishnu Kamath: I rise:
on a point of order somewhat reluc-
tantly. ...

Mr, Speaker: There is one thing I'
have to say. Part of Government
amendment No. 44 is not in order
because it is extraneous. They are
making an amendment so far as Part
VII is concerned, but it relates to all
matters so far as 3B is concerned.

Shri Hari Vishnu Kamath: Then it
it ruled out.

Mr. Speaker: If it had been restrict-
ed only to that portion which is being
amended, it would certainly be in
order.

Shri A, K. Sen: There is another
amendment given notice of, No. 54 so
far as 3B is concerned. If you rule
the second part of amendment No. 44
out of order, then that amendment
can be taken up.

Shri Hari Vishnu Kamath: Which
part is ruled out?

Shri R. S. Pandey (Guna): [ shall
mave my amendment No. 54.

Mr. Speaker: Amendment No. 44
has two parts. One is 3A and the
other 3B. 3B reads:

“In section 55 of the principal
Act, in sub-section (1), for the
words “The appropriate Govern-
ment shall have power to make
rules consistent with this Act for
the guidance of officers”, the
words “The Central Government
shall have power to make rules
consistent with this Act for the
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guidance of the State Govern-
.ments and the officers of the
Central Government and State
Governments” shall be substituted.’

If the rules had also related to that
Part which is being sought to be
amended, it would certainly have
been in order. But here the Central
Government are taking all the powers
in respect of other Parts of the Act
as well which we are not amending.
Therefore, 3B is out of order. So far
as 3A is concerned, it is in order.

Shri Daji: So all the rule-making
powers under which the Minister has
been promising to make rules to allay
our fears fall.

Shri S. K. Patil: There are rules
that can be made under Part II and
rules that can be made under Part
VII. So also the other Parts. If I
understood you aright, you have ruled
that since Part II is not under dis-
cussion, because the Bill does not
refer to that, the whole 3B, as it is
worded, is out of order. There is
another amendment that refers to
Part VII which Government would be
prepared to accept.

Mr. Speaker: Which is that amend-
ment?

Shri S. K, Patil: No. 54.

Shrimati Renu Chakravartty: That
means that the Government can do
anything it likes as it did earlier
under Part II.

Mr. Speaker: Part II is not being
amended.

Shrimati Renu Chakravartty: I
know. The idea which Shri S. K.
Patil gave to this House was that all
the things that have happened in the
past would be taken care of by the
rule-making powers. But in fact
Part II remains unaffected and every-
thing can be done under Part II by
State Governments and the land given
over to private parties. Nothing can
prevent them from doing so.
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(Amendment) Bill

Shri Tyagi: This section 55 is not
an operative section. It only relates
to a sort of procedure. We should
define progedure, in what manner the
wishes of Parliament are to be carried
out. The rules stand on a different
footing from the actual body of the
Act.

Mr. Speaker: There is one difficulty
I feel. It has been ruled several
times before that only amendments to
sections which are sought to be
amended in a Bill or which are close-
ly and intimately connected with them
can be admitted. Here we are only
amending Part VII, not Part II. That
§s the difficulty. If there is any
amendment to Part VII which is
sought to be amended or if there is
something else which is closely and
intimately related to it, then I might
allow that. But there are many
matters contained in the Act which
are not related to Part VII or the
sections we are ~seeking to amend.
How can I allow amendments to all
rules in respect of the whole Act,
saying that the powers shall be taken
by the Central Government?

Shri Hari Vishnu Kamath: I am
glad you have anticipated my point of
order. I was going to raise this very
point. During the ‘vermins’ incident
in  connection with the Drugs
(Amendment) Bill, you had ruled out
an amendment of mine on that very
ground.

Shri Daji: May I say that the whole
scheme of the Bill before us and e
amended in regard to Part VII is that
certain powers are taken? Parts II
and VII are inter-dependent and
should be taken together.

Mr. Speaker: Shri Daji should not
ask me to go that far because he
himself might have some difficulty at
some other moment.

16 hrs. .

Shri Sinhasan Simgh: Here we are
emending Part VII of the Act. There
nas been no rule-making power for
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this particular part and we are giving
a new power to the Central Govern-
ment to make rules. We have been
suspending the Rules of Procedure
and so, in this case......

Mr. Speaker: This is not a case of
suspension of rules.

Shri Sinhasan Singh: The hon.
Minister has made a promise to the
House that things will be done in this
way and in that way. If you deprive
the House......

Mr. Speaker: I am not depriving the
House of anything.

Shri Sinhasan Singh: If you put it
to the House whether it is prepared
to waive any objection and allow the
Central Government to take the rule-
making power so that they may come
before Parliament....

Mr. Speaker: If Government has
&ven a solemn promise, 1t is for the
House to have it implemented.

Shri Sinhasan Singh: That can be
done only by suspending the rules.

Shri Daji: For Part VII, the Central
Government rules would apply and for
tne other Parts the State Government
rules would apply. This is anomalous.

Mr. Speaker: The hon. Members
should ask Government that the as-
surance given by Government should
be implemented.

Shri Daji: The Law Minister may
enlighten the House on this.

Shri S. K. Patil: As a token of our
ea;nestness or sincerity, we moved
this amendment that this rule-making
power should apply to the whole of
the Act. But you have stated that it
is '01.xt of order; and, surely, that
opinion has got to be respected. That
s, since this Bill does not seek to
amend the other Parts of the Act,
natu_rally. the application of this rule-
making power to the whole Act would
not be right. Therefore, I immediate-
ly said that the other amendment 1s
there.

Land BHADRA 8, 1884 (SAKA)
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So far as my  assurance to this
House is concerned, I shall do my
best when the second Bill comes—
which will be for the overkauling of
the entire Act. Of course, it would
then be within the competence of the
House to do that. Until then, when
the Government of India make certain
rules for that Part VII, I am quite
sure that it will have some effect. I
am not talking about the legal or
constitutional position. 1 am sure
mos? of the States will be  guided
by that.

Mr. Speaker: The Central Govern-
ment should also use their gnod offices
with the States that they would fol-
low this assurance which has been

given here.
Shri Harl Vishnu Kamath: Will the
bigger Bill come in the next Session?
Shri S. K. Patil: I do not know

because the States have to be con-
sulted. I cannot give an assurance.

Mr. Speaker: Shall I put new sec-
tion 3A?

Shri Harl Vishau Kamath: How can
one single amendment be dissociated?

Mr. Speaker: There are different
parts.

Shri S. S. More (Poona): May I
know what Government is particular
about?

Mr. Speaker: Amendment No. 44.

Shri Hari Vishnu Kamath: What is
being put to the %ote?

Mr. Speaker: Amendment No. 44
has got two parts; one is new clause
3A and the other is new clause 3B.

Shri Tyagi: There is my amend-
ment No. 67, Sir.

Shri Harl Vishnu Kamath: 3A and
3B will come into operation if this
is passed. You kindly put 44A to the

House.

Mr. Speaker: It is put here as

amendment No. 44.
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“Page 2,—after line 10, insert—"

and then it consists of two parts 3A
and 3B.

Shri Hari Vishnu Kamath: In our
papers it is 44 and 44A.

Shri A. K. Sen: There is some
confusion. You should read it as
clause 3A of the amending Bill, insert-
ing new eclauses or sections 44A and
44B.

Shri Tyagi: Both these new sections
44A and 44B are to be inserted by
clause 3A. In this connection I had
gliven notice of an amendment which
is number 67, which, I believe, the
Government may accept.

Shri S. K. Patil: Sir, I beg to move:
Page 2,
after line 10, insert—

Insertion of new sections 44A and
44B.

“3A. In Part VII of the prin-
cipal Act, after section 44, the
following  sections shall be
inserted, namely:—

Restriction on transfer, etc.

“44A. No Company for which
any land is acquired under this
Part shall be entitled to transfer
the said land or any part there-
of by sale, mortgage, gift, lease
or otherwise except with the
previous sanction of *he appro-
priate Government.

Land not to be acquired under
this part for private com-
panies other than Govern-
ment companies

44B. Notwithstanding anything
contained in this Act, no land
shall be acquired wunder this
Part for a private company
which is not a Government
company.

Explanation—*Private com-
pany” and “Government com-

pany” shall have the meanings
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respectively assigned to them
in the Companies Act, 1956."
(44).

Mr. Speaker: He¢ may move his
amendment.

Shri Tyagi: Sir. I beg to move:

That in the amendment propos-
ed by Shri S. K. Patil, printed as
No. 44 in List No. 11 of Amend-
ments,

in the proposed new  section
44B,

after “Governmeni company”
insert—

“except under clause {(a) of
sub-section (1) of sectiun 40"
(67).

Shri S. K. Patil: Sir, 1 would not
accept it but I would take the spirit
of it and alter it a Mtle. My amend-
ment would read as follows: I beg to
move:

That in the amendment propos-
ed by me printed as No. 44 in
List No. 11 of the Amendments,
in the proposed new section 44B.

after the words ‘“this part”

insert—
L]

«except for the purpose men-
tioned in clause (a) of sub-sec-
tion (1) of section 40”.

It amounts to the same thing.

Mr. Speaker: We have not received
that amendment.

Shri S. K. Patil: It is the same
amendment of Shri Tyagi: I am
changing it a little.

Mr. Speaker: That is to say, he u
putting it somewhere else. Does S!}n'
Tyagi agree to that?

Shri Tyagi: Yes, Sir.

Mr. Speaker: Then I shall put this
amendment to the vote of the House.
The question is:

That in the amendment propos-
ed by Shri S. K. Patil, printed as
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No. 44 in list No. 11 of the amend
ments, in the proposed new sec-
tion 44B, -

after the words “this part”
insert “except for the purpose
mentioned in clause (a) of sub-
section (1) of section 40”.

The motion was adopted.

Mr. Speaker: Now, new clause 3A
consists of 44A, 44B and Explanation.
1 snall put this to the vote of the
House. The question is....

An Hom. Member: What about the
Explanation?

Mr. Speaker: The explanation 1is
included in it. The question is:

Page 2,—
after line 10, insert—

Insertion of new sections 44A and
44B.

‘3A. In Part VII of the prin-
cipal Act, after section 44, the
tollowing sections shall be
inserted; namely:—

Restriction on transfer, etc.

*44A. Wo Company for which
any land is acquired under
this Part shall be entitled to
transfer the said land or any
part thereol by sale, mortgage,
gift, lease or otherwise cxcept
with the previous sanction of
the appropgiate Government.

Land not to be acquired under
this Part for Private Com-
panies other than Govern-
ment Companies.

44B. Notwithstanding anything
contained in this Act, no land
snall be acquired under this
Part except for the purpose
mentioned in clause (a) of sub-
section (1) of Section 40 for
private company which is not a
Government Company.

Explanation—“Private com-
pany” and “Government com-
pany” shall have the mcanings
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respectively assigned to them
1 of 1956 in the Companies Act,
1956.” ' [}

The motion was adopted.

Mr. Speaker: The question is:

“That New Clause 3A be added
to the Bill”.

The motion was adopted.
Clause 3A was added to the Bill.

Mr. Speaker: Now, there is the
other portion. Has Shri Pandey mov-
ed his amendment?

Shri R. S. Panedy: Yes, Sir; I have
moved my amendment No. 54.

Shri Hari Vishnu Kamath: Which
clause are we discussing?

Mr. Speaker: Is Shri
moving his amendment?

Shri Hari Vishnu Kamath: Yes, Sir.
I have moved two amendments—No.
55, to be read with 68. They are
my amendments to Shri Pandey's
amendment No. 54.

Mr. Speaker: Government had also
an amendment No. 64. Both are iden-
tical. I put Shri Kamath’'s amend-
ments to the vote of the House, Nos.
55 and 66.

Kamath

Shri A. K. Sen: What are these

amendments?

Shri Hari Vishnu Kamath: Shall I
read them out?

Shri A. K. Sen: I know what is 55,
but what is 66?

Shri Hari Vishnu Kamath: I had
forgotten to add the tail piece in
amendment N_g. 55; so this amendment
No. 66 is an amendment to No. 55,
so that both my amendments should
be read together.

Shri R. S. Pandey: I beg to move:
Page 2, after line 10, insert—

‘3B. In section 55 of the prin-
cipal Act, to sub-section (1), the
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[Shri R. S. Pandey]
following proviso shall be added,
namely:—

“Provided that the power to
make rules for carrying out the
purposes of Part VII of this
Act shall Be exercisable by the
Central Government and such
rules may be made for the
guidance of the State Govern-
ments and the officers of the
Central Government and of the
State Governments.”’. ‘54).

Shri Hari Vishnu Kamath: I beg to
move:

(i) That in the amendment pro-
posed by Shri R. S. Pandey, print-
ed as No. 54 in List No. 14 of
Amendments,—

after the proposed proviso,
insert the following new
proviso—

“Provided further that every
such rule made by the Central
Government shall be laid as
soon as may be after it is made,
before each House of Parlia-
ment while it is in session for a
total period of thirty days which
may be comprised in one ses-
sion or two or more successive
sessions, and if, before the
expiry of the session jn which
it is so laid or the successive
sessions aforesaid, both Houses
agree in making any modifica-
tion in the rule or both Houses
agree that the rule should not
be made, the rule thereafter
have effect only’ in such modi-
fied Torm or be of no effect, as
the case may be.” (55)

(ii) That in the amendment pro-
posed By me, printed as No. 55 in
List Nb. 15 of Amendments, add
at the end—

“so however that any such
modification or annulment shall
be without prejudice to the
validity of anything previously
done under that rule” (66).
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Mr. Speaker: Both taken togeth

would mean amendment No. 64.
the Government. The question is:

That in the amendment proposed
by Shri R. S. Pandey, pzinted as
No. 54 in List No. 14 of Amend-
ments,—

after the proposed proviso,
insert the following new
proviso—

“PPovided further that every
such rule made by the Central
Government shall be laid as
soon as may be after it is made,
before each House of Parlia-
ment while it is in session for
a total period of thirty days
which may be comprised in one
session or two or more succes-
sive sessions, and if, before the
expiry of the session in which
it is so laid or the successive
sessions aforesaid, both Houses
agree in making any modifica-
tion in the rule or both Houses
agree that the rule should not
be made, the rule thereafter
have effect only in such modi-
fied form or be of no effect, as
the case may be.”  (55)

The motion was adopted.
Mr. Speaker: The question is:

That in the amendment propos-
ed by Shri Hari Vishnu Kamath,
printed as No. 55 in List No. 15
of Amendments, add at the end—

“so however that any such
modification or annulment shall
be without prejudice to the vali-
dity of anything previously done
under that rule”. (66).

The motion was adopted.

60

er
of

Mr. Speaker: Then there is amend-

ment No. 54 to clause 3B, new clause,
by Shri R. S. Pandey. It is about

the rule-making power. It is in list
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14, I shall read it. It runs as fol-
lows:

Page 2, after line 10, insert—

‘3B. In section 55 of the prin-
cipal Act, to sub-section (1),
the following proviso shall be
added, namely:.—

“Provided that the power to
make rules for carrying out the
purposes of Part VII of this Act
shall be exercisable by the
Central Government and such
rules may be made for the
guidance of the State Govern-
ments and the officers of the
Central Government and of the
State Governments.”.’ (54).

Shri Sinhasan Singh: You have
already ruled that no amendment can
be made under section 55.

Mr. Speaker: I said that only with
regard to Part VII this rule-making
vower can be taken over by the
Central Government, and this amend-
ment is in conformity with what I
expressed. The question is:

“Page 2, after line 10, insert—

'3B. In section 55 of the prin-
cipal A¢t, to sub-section (1) the
following proviso shall be add-
ed, namely:—

“Provided that the power to
make rules for carrying out the
purposes of Part VII of this Act
shall be exercisable by the
Central Government and such
rules may be made for the
guidance of the State Govern-
ments and the officers of the
Central Government and of the
State Governments;

Provided further that every
such rule made by the Central
Government shall be laid as
soon as may be after it is made,
before each House of Parlia-
ment while it is in session for a
total period of thirty days which
may be comprised in one session,
or two or more successive ses-
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sions, and if, before the expiry
of the session in which it is so
laid or the successive sessions
aforesaid, both Houses agree in
making any modification in the
rule or both Houses agree that
the rule should not be made,
the rule thereafter shall have
effect only in such modified form
or be of no effect, as the case
may be; so, however, that any
such modification or annulment
shall be without prejudice to
the validity of anything pre-
viously done under that rule.”
(64).

The motion was adopted.

Mr. Speaker: The question is:

“That New Clause 3B be added
to the Bill”.
The motion was adopted.

New Clause 3B was added to the
the Bill.

Mr. Speaker: Then there is an
amendment to clause 3C, a new clause.

Shrimati Renuka Ray: That is minc.
It has been covered by Shri Kamath’s
amendment.

Mr. Speaker: Then that amend-
ment goes. We now take up clause 4.
Clause 4— Validation of certain
acquisitions)

Shri S. M. Banerjee: 1 have an
amendment.

Mr. Speaker: Amendment No. 7 is
there.

Shri Sinhasan Singh: There is my
amendment No. 3.

Mr. Speaker: That would be out of
order.

Shri S. K. Patil: I beg to move:

Page 2, after line 24, insert—
‘Explanation.—In this section
“Company” has the same mean-
ing as in clause (e) of section 3
of the principal Act, as amend-
ed by this Act’ (7) '
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Mr. Speaker:
amendment No. 7:

Page 2, after line 24, insert—

. ‘Explanation— In this section
“Company” has the same mean-
ing as in clause (e) of section
3 of the oprincipal Act, as
amended by this Act’

I am reading out

This is moved by the Government.
Shri Sinhasan Singh's amendment is
out of order. Is there any other
amendment?

Shri Sinhasan Singh: Why is my
amendment out of order? It is about
compensation.

Mr. Speaker: There is nothing in it
about the Bill that we are amending.

Shri Simhasan Singh: I am putting
it in relation to the compensation. The
compensation has to be finalised and it
is still to be awarded. This should
be considered in that context. We are
amending section 40 of the Act, and
therefore, my amendment is very
relevant.

Mr. Speaker: Y The reads his own
amendment, probably he will agree
with me. The amehdment reads as
follows:

“Provided "fhat~in the case of
land acquiTed in the vicinity—

What would be the vicinity?

“of a city or an industrial area
the compensation awarded shall
be in conformity with the land
value prevalent in such city or
industrial area, which may be
deemed to be the market value as
prescribed in section 23 of the
Act"!

Shri Sinhasan Singh: Section 23 of
the Act provides for compensation at
the market value. But suppose an
-agriculte®st has land in the vicinity
of a city and that land is being
‘acquired. In the vicinity of the city,
the market value is very high. So,
my submission is that the agricul-
turist should be paid compensation at
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the market value prevailing in that
area, wherever land is acquired fn
the vicinity of a city.

Mr. Speaker: ‘Vicinity' is indefi-
nite.

Shri Sinhasan Singh: It means near
about.

Mr. Speaker: We cannot make laws
in such indefinite terms.

Shri A. K. Sen: This amendment is
wholly out of order. Section 23 is
in Part II and we are not amending
that part at all. Section 23 provides
for payment of compensation at mar-
ket value and the method for deter-
mining the market value is also
prescribed under section 23.

Shri Sinhasan Singh: How does he
say it is out of order? The question
of compensation is very important.

Mr. Speaker: He is a lawyer; can
this be worked out in this manner?

Shri Tyagi: What he means is

contiguity.

Shri Simhasan Singh: I mean the
land which is adjacent or near about.

Mr. Speaker: He should not insist
on that.

Shri Tyagi: He may say, within an
area of 10 square miles.

Mr. Speaker: He should not insist
on that. Shri Banerjee.

Shri S. M. Banerjee: Sir, this is the
validation clause. I do realise, as
very ably explained by the Minister,
that after all the land has  been
acquired, construction work has start-
ed and some factories' have started
working, validation is necessary. He
has also assured the House that when
the rules are framed, every opinion
expressed in this House by all sec-
tions will be taken into consideration.

Let us take the specific case of
Kanpur. Fortunately or unfortunate-
ly, I come from Kanpur. It is not a
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question of this particular case Mr.
Aurora versus the State of U.P.
There it seems that the land has been
acquired and the factory has heen
constructed. But in the same place,
lands have been acquired, where the
compensation was determined by
somebody by negotiation and so om.
‘What will happen in those cases where
very meagre compensation has been
paid?

Shri A. K. Sen: On what amend-
ment is he speaking?

Shri S. M. Banerjee: I am merely
speaking on clause 4 My submission
is that this validation clause is much
more harmful than the Bill. It may
be argued, after all whatisthe utility
of this amending Bill if certain pro-
ceedings, certain acquisitions which
have been made cannot be validated.
I agree to that, but what is the protec-
tion given to those whose land has
been acquired with the help of the
State Government at a very low
price? My hon. friend, Shri Sinhasan
Singh moved an amendment, but un-
fortunately he could not draft it in
specific terms.

There are areas within the corpora-
tion limits and also those areas which
are contiguous to the corporation
areas. In Kanpur, in this particular
village of Nauraiyakhera, land has
been acquired by many people. If
factories are coming up in that area.
the market price is going to be much
more than what it was in 1956.
Whether it is Calcutta, Kanpur, Bom-
bay or any other place, the price of
the land where industries are coming
up is much more than the price of
the land which was acquired even in
the heart of the city ten years before.

Therefore, I feel that if this Bill
{8 passed—I am sure it is going to be
passed—there will be this difficulty.
What is the protection? After the
rules are made in this House, taking
the general opinion or the united
opinion of this House, will the hon.
Minister instruct or ask the State
Government to review such cases?
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In this amending Bill, which i»
likely to be passed certain amend=-
ments have been proposed by which
the words used will be “for public
purposes”. Taking advantage of this
amendment, Mr. ‘A’ can again
approach the Supreme Court saying
that his land has been taken for a
particular factory. Then the Supreme
Court has to decide whether it is for
a public purpose or not. Every ordi-
nary man cannot approach the
Supreme Court which is the highest
judiciary of the land. Therefore, my
question is, after the rules are fram-
ed, what protection will be given to
those peasants, those poor people
whose land has been acquired by the
mill owners, whether it be Tatas,
ISCOS or TISCOS or anybody else?
Sir, the District Magistrate did not
come to their rescue. The State Gov-
ernment connived with the capitalists
and got the land. Who is to go to
their rescue? Sir, all eyes of those
peasants whose land has been acquir-
ed by the mill owners are fixed on the
Prime Minister of this country and
the Minister for Food and Agricul-
ture, Shri Patil. Will he come to
their rescue? These are matters of
importance which are to be decided
by this House.

My basic objection is that the vali-
dation clause should not have been
there. But since certain construction
work has already started, the Gov-
ernment should take it up. On behalf
of the employer or the mill owner who
has acquired the land and has fortu-
nately constructed a piece of building
or even the whole building, Shri
Patil may argue and ask what will
happen to him because, after all, he
has spent some amount on the con-
struction. Some State Government
might have donated about Rs. 20
lakhs, Rs. 30 lakhs or Rs. 40 lakhs,
because lakhs do not matter to them
—for this purpose. He would ask,
what would happen to that building.
My answer to that would be, if this
land has been wrongly acquired, let
the State Government take it up.
After all, it belongs to the State Gov-
ernment. If that cannot be done, at
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least proper compensation should be
paid.

I fully agree with my hon. friend,
Shri Sinhasan Singh’s amendment.
But, unfortunately, that was not in
order and it was ruled out of order.
This definition about corporation area
or areas which are contiguous to the
corporation, has been accepted even
for the payment of house rent allow-
ance, C.A. allowance and other allow-
ances to the State Government and
Central Government employees.
Therefore, 1 would request the hon.
Minister to kindly consider this and
assure this House and those outside
whose land has been acquired will
not be deprived of a reasonable cr
adequate compensation. Let him give
that assurance that after the fules
are framed the State Governments
will be instructed or even the Central
Government wil] go to the rescue of
those whose land has been acquired
and they are not being paid adequate
compensation.

Sir, in the first place, 1 oppose this
clause. If it is passed, then I want
an assurance that in respect of those
areas which are contiguous to the
corporation their market price il
be given.

Again, ‘market price’ s a vague
term. What is the ‘market price’?

Mr. Speaker: He has argued out
his case.

Shri S. M. Banerjee: The term
‘market price’ also should be defined.
How it should be calculated, what
should be the basis, what should be
the criteria and all that should be
laid down.

Mr. Speaker: All those things are
already there in other clauses of the
Bill.

Shri S. M. Banerjee: | am refeiring
to those that have becn acquired.

Mr. Speaker: He has said that he
is opposed to this clause and if it is
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passed then an assurance should be
given. That will do.

Shrimati Renuka Ray: Mr. Speaker,
Sir, there is no doubt that this House
has bzen very much exercised in its
mind about this particular Bill which
is now going to become an Act.
I feel that the improvements that have
been made, the amendments that
have been made here, make the Bill
acceptable to most hon. Members. Of
course, there are certain ‘hings
which have not been done, but that
is because they do not come under
this section and cannot be done at the
present moment.

Mr. Speaker: Thc hon. Member is
speaking as if we are on the third
reading. We are now in clause 4.

Shrimati Renuka Ray: I had an
amendment. So, 1 will speak on that.

Mr. Speaker: She was bracketed
with Shri Sinhasan Singh. If he falls,
<he also goes.

Shrimati Renuka Ray: Even then
I would like to speak on that, because
I did not get an opportunity earlier.
In regard to this amendment, I under-
stand that as this is an amendment to
the entire Bill, therefore, it cannot be
brought in. But I understand from
the Minister that in the rule-making
power that is going to be introduced,
it will be possible tu bring in some
fsafeguards. 1 hope that the rule-
making powers will be such as will
provide against the type of acquisi-
tion that has taken place recently,
particularly, in the case of Aurora
vs. State of Uttar Pradesh. Naturally,
the whole House is exercised about
this matter. I hope that once the
public purpose comes, the Supreme
Court and other courts of law will
take note of the views of the House,
as they have taken into account in
the case of the Constitution, and will
interpret accordingly.
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Mr. Speaker: Let us make laws;
the courts will take care of ‘hose
laws.

Shrimati Renuka Ray: Clause 4,
which refers to validation, should be
applied only for genuine cases with
retrospective effect. In cases which
are not genuine, which are not for a
“public  purpose,” this validation
should not be resorted to and I hope
will not be held valid by the court.
I am saying this because this has been
made justiciable. Under those cir-
cumstances, I hope the validation will
only be in genuinc cases and not in
those which do not serve a “nublic
purpose.”

Shri Tyugi: 1 will not take .nuch
time. I am glad that the hon. Minis-
ter has given us some assurance
which will go a long way in appeas-
ing those who really had genuinc
grievances. After the rules have
been framed and the new Act comes
into force, many of the difficulties
will be resolved. So, 1 support this
motion.

I am not very happy on this
occasion because the decisions of the
Supreme Court should be respected.
Tt would have been more graceful if
the Government had stated openly
that the decision of the Supreme
Court will be binding for the present
or past cases and the enactment will
be only for the future. That would
have been better because that would
be giving due respect to the law and
Constitution. I have always becn
having that feeling. Sir, you are an
eminent lawyer and you understand
things better.

Mr. Speaker: The hon. Member
knows it much better.

Shri Tyagi: My feeling is that :n
spite of this legislation, nothing
shoul!d be done wunless a case is
genuine and is wrongly rejected
Then, the Act which we have amend-
ed, the old Act of 1884, was beyond
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the purview of article 31B of the
Constitution. After we have amended
it, that amendment is not beyond the
purview of that article. That is the
opinion of the Law Commission. The
Law Commission has stated in so
many words that if the old law which
has been permitted by the Constitu-
tion were to remain as such, there
would be no difficulty. I quote:—

“If the Land Acquisition Act of
1894 and other existing laws are
allowed to continue in force with-
out alternation, the provision in
these Acts to the effect that the
declaration by the Government
that the land was acquired for a
public purpose shall be conclusive
evidence cannot be challengad.
The position would, however, be
different if a consolidating Act is
now enacted. The decision of the
Government that a land is needed
for a public purpose will not have
finality which it would have had
if Act I of 1894 and other Acts
were left untouched.”

We have not left this Act untouched.
Therefore, my hon. friend need not
be afraid. Despite all the efforts that
we have made and all the paing that
my hon. friends, the hon. Ministers
have taken, if there is an unfair case
the Supreme Court is there for gues-
tioning it and for deciding as to
whether the thing is in the public
interest or not. That is only the pri-
vilege of the Supreme Court. There-
fore we are not afraid. We heartily
support it so that genuine cases which
come under this amending Act of
ours might have relief.

With these words, 1 support it.

Mr. Speaker: Will the hon. Minic-
ter like to say anything?

Shri S. K. Patil: No, Sir, except
that it is very necessary because the
whole Bill has been brought for that
purpose. The cases have got to be
validated.
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Mr. Speaker: The question is:
Page 2,—

after line 24, insert—

‘Explanation.—In  this  section
“Company” has the same
meaning as in clause (e)
of section 3 of the princi-
pal Act, as amended by
this Act. (7).

The motion was adopted.

Mr. Speaker: The question is:

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added

to the Bill.

Clause 5 was added to the Bill.

New Clause 1A

Shri S. K. Patil: Sir, I beg to move:

Page 1,—
after line 4, insert—
‘Amendment of section 3.

1A. In section 3 of the Land
Acquisition Act, 1894 (1 of
1894) (hereinafter referred
to as the principal Act),
in clause (e), the following
words shall be added at the
end, namely:.—

“or any other law relating to
co-operative societies for
the time being in force in
any State”. (3).

I have moved this because the
States have got many laws and only
a few have been mentioned here. If
perchance anything goes, that co-
operative society will find it difficult.
So it is made comprehensive. What-
ever laws the States might have, this
will cover all those cases.
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Shri Hari Vishnu Kamath: I might
submit, Sir, that that particular
section is not incorporated in the
amending Bill. I know, however, the
amendment is framed for necessary
purpose.

Mr. Speaker: It is connected also.

Shri Hari Vishnu Kamath: If it is
connected then it is all right.

Mr. Speaker: The question is:
Page 1,—

after line 4, insert—

“Amendment of Section 3.

1A. In section 3 of the Land

Acquisition Act, 1894 (1 of
1894) (hereinafter referred
to as the principal Act), in
clause (e), the following
words shall be added at the
end, namely:—

“or any other law relating to
co-operative societies for
the time being in force in
any State”.’ (3).

The motion was adopted.

New Clause 1A was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the
Bill.

Shri S. K. Patil: Sir, I beg to
move:

“That the Bill, as amended, be
passed.”

While moving this motion I must
express my gratefulness to the House
for the opportunity that they gave
me for wunderstanding the case
thoroughly well. With the assistance
of hon. Members and with the feeling
that has been expressed we shall do
our best to see that this Act, or what-
ever Act we have passed today, Is
implemented in the spirit in whick
we have taken and understood it.
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Mr. Speaker: The question is:

Some Hon. Members rose—

Mr. Speaker: Still hon. Members
want to speak?

shri Tyagi: Only ona minute, Sir.

Mr. Speaker: All right. Motion
moved:

“That the Bill, as amended, be
passed.”

Shri Tyagi: Sir, I hope that what-
ever assurance the hon. Minister has
given will be fulfilled. With that hope
1 entirely agree with the passing of
this Bill finally. But there is one
point on which I would like to insist.
My experience is that fair price or
compensation is not paid. In
my own constituency compensation
has not been paid to the peasants for
lands acquired about ten years ago
for the Jamuna hydel scheme. But
those peasants are forcibly being
made to pay the rent as also the irri-
gation charges in respect of the lands
that have been taken away from
them.

Shri S. K. Patil: Was it by the
Government of India or by the Gov-
ernment of UP?

Shri Tyagi: I do not want to name
the Government; it is some Govern-
ment.

Shri S. K. Patil: We promptly pay
the compensution.

Shri Tyagi: Whatever it be, this
is the position. I hope the hon. Minis-
ter will pay attention to this matter,
because this is a point which was not
emphasised in the debate. I would
request him also to see that as far as
possible compensation or whatever is
paid, whether it be land for land or
anything else, must be given in ad-
vance so that the people may not
have to go to the courts and seek
redress which takes a long time.

Acquisition 51
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Shri C. K. Bhattacharyya: In my
speech today I stated that the circum-
stances in which we are passing this
Bill will make it incumbent on Gov-
ernment to come forward with a com-
prehensive Bill changing the whole
Act very soon. I did not anticipate
that the need for it would appear so
soon. The very fact that you, Sir,
have had to rule out a part of the
Government amendment shows the
need of what I had insisted in my
speech before.

So, I would submit at this stage
that the 1894 Act, which is almost
a century old Act should be complete-
iy overhauled, and the sooner it iz
done, the better it would be for every-
one. I hope the hon. Minister, very
active as he is, will look into it.

Shrimati Renuka Ray: I support the
Bill which is going to be passed now
because of the amendments that have
been incorporated therein. I would
also like to make one other position
clear, because there are a few persons
who fee] that the bringing in of the
term ‘public purpose’ in Part VII
might bring in section 6 of Part II
into operation. Section 6 of Part II
cannot possibly apply to another
completely different part. Section 6
leaves the final authority to Govern-
ment, and the Government become
the final authority to decide what the
public purpose is. But Part VII is
quite different. Therefore, it is a
justiciable section. Therefore, the
fear that Government will have the
final say in regard to the interpre-
tation of the term ‘public purpose’ is
not well founded. The position is
quite otherwise. As I said before,
the courts of law, and particularly the
Supreme Court will have the final
authority in this regard. Therefore,
I feel that to that extent, we have not
flouted the opinion of the Supreme
Court as we might have done if th~
Bill had been passed without thesc
amendments.

In conclusion, I would like to repeat
what Shri C. K. Bhattacharyya has
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said, namely that a comprehensive
Bill covering all sections should be
brought forward as quickly as possi-
ble during the next session of Parlia-
ment, because it is very necessary
that the other sections should also
be changed, and the rule-making
power should be in respect of the
whole Act.

With these words, 1 support the
Bill.

Dr. M. S. Aney: 1 wish to express
not only my support to the motion
before the House but also my admira-
tion for the tactful manner in which
the hon. Minister has tried to recon-
cile the House to this Bill, though the
House was at one time almost in a
mood to throw out the Bill. He has
done his work with very great skill
and he has also made very great
efforts to meet the objections and the
difficulties which had been brought to
his notice. Therefore, 1 congratulate
him on his success.

I would like to say also one other
thing. The hon. Minister has been
profuse in giving promises and assur-
ances. I hope that in the adml!nistra-
tion of the Act which is to be done
not only in the Union Territories but
also in the States, the hon. Minister,
as a Minister of the Central Govern-
ment, will see to it that the Act is
administered in such a way that it
gives very little ground for people to
complain that they have not been
dealt with properly.

With these words, 1 support the
Bill.

Shri Hari Vishnu Kamath: He is a
good executive.

Shri Narendra Singh Mahida: 1 wish
to congratulate all the Members for
focussing attention on this matter
brought out by the Government parti-
cularly the Treasury Benches. My
hon. friends have concentrated their
attention on this for the last three
days. I must also congrtulate you....
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Mr. Speaker: The Speaker might not
be brought in.

Shri Narendra Singh Mahida: You
gave us three days for discussion.

Mr. Speaker: If I allow praise now,
sometime I might be criticised also
later which I should then allow.

Shri Narendra Singh Mahida: For
three days we have fully discussed this
and vented our feelings. 1 admire
Shri S. K. Patil’s patience in hearing
all the criticisms without losing his
temper, though I had pointedq out that
in my State of Gujarat there are about
3 lakh land acquisition cases—-not a
few. There are many cases where
compensation has not been paid—not
a pie has been paid for the last 7
years. I can cite gazette after gazette
where notifications of acquisition of
land are published. In some gazettes
not less than 6,000—7,000 peorle are
affected over their property. 1 can
prove it.

Mr. Speaker: That means both the
patience of the Minister and the ten-
acity of the Member are to be praised.

Shri Narendra Singh Mahida. We
have ventilated our feelings on  this
indiscriminate acquisition of land. Par-
ticularly in regard to oil exploration,
lands are acquired at a ~moment’s
notice and no compensation is being
paid even by the Minister of Mines
and Oil for the last two years. Crops
have been destroyed immediately.

I wish to bring to the notice of the
House the fact that for every 100
rupees invested in business one gets a
return of Rs. 10 or Rs. 15, but for 100
rupees invested in agriculture, one
gets in a half year Rs. 500. The
greatest industry in this country is
agriculture and it must be given top
priority.

With these words, I also now sup-
port the Amended Bill 2nd hope that
a new Comprehensive Act will be
brought into force as early as possible
and al] our feers will be removed.



5177 Land

Shri Daji: The House has adopted
the clauses of the amanding Bill with
certain amendments. I would say it
has been a rare case of the practical
exercise by the House of its super-
iority and sovereign function in  the
matter of control of legislation. Such

opportunities are really rare. There-
fore, I would take this opportunity,
through you, to exprsss the opinion

that this healty sign which has been
witnessed, in discussing and amend-
ing and taking into account every
clause, every word shall be a precedent
which we shall follow in future legis-
lation also.

Shri Hari Vishnu Kamath: In a true
democracy, that is so.

Shri Daji: Although I had moved
for reference of the Bill to «  Select
Committee, my aspirations had not
been fulfilled. But I do not want to
go into that. What I would sav is
that Government by having this Bill
amended has taken upon itself a very
serious responsibility, a responsibility
for acquiring landg for public purpase
but for privately-owned companies. It
is a contradiction and it has to walk
on a razor’s edge. It has to do some
tight-rope walking. And if it slips
over so little, the House which has
been vigilant this time, shall be
doubly vigilant in seeing that the
powers are not abused or misused.

1 would, therefore, say thai the
Government in the exercise of its rule-
making powers should be, like Cacsar’s
wife, not only chaste, but also above
suspicion. I am constrained to say
this because experience of the past is
very disconcerting. I have gut some
papers with me. We know of a case
in Delhi proper itself. It is shocking.
A Sub-Judge of First Class transfer-
red a case pending before him saying
tat pressure was brought to bcar
upon him by Government and there-
fore he was unable top proceed. He
transferred it on his own. Such is the
case.

Mr. Speaker: We have got a good
judiciary then.
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Shri Daji: Yes. Let not Govern-
ment behave in this manner and we
shall have a better judiciary.

As regards the question of compen-
sation, I know and the hon. Minister
knows that the money for the Bhilai
lands hag still not been paid though
the mill has attaineq the full targeted
rate of production. It will be paid.
But, to be paid so late, is almostr jus-
tice denied. They are siarving, going
from house to house. These things
should be remedied.

Lastly, a word. Because of thc legal
position, we have not been able to
give rule-making powers with re-
gard to Part II to the Central Gov-
crnment. But I think jt should be
possible for the Minister, by directives
or otherwise, to say that when lands
are acquired for a private company
that should be done only under Part
VII and not under Part II, because
there is always a temptation ¢n  the
vart of the State Governments to do
it under the other part. It is because
.t that temptation that the amendment
of the whole Act is delaycd. The
temptation should be stopped; and a
new Bill, giving justice to the persons
whose lands are acquired, should be
brought early.

=l AEHEY . TIE AgRd, IR
fagas &1 wwE ufaFas # &1
ZiF 1 Ty g1 ey Sft awfior e A
fFet 43 AT & 9@ AT oF gAY
g g i @At ¥ @ Al g | F wrad
Y A T AT W AT AT F7TAT
AT ¢ f& ag 9 aF T T b
A @2 wa T HAT Fi gH AT Y
g2 wY faaewT arEi &1 97 g
feart g wagdd & fza &1 wm
THAT GOTT | AH 3 &1 T faww g,
Far f w4 agiam 7 "reTEa of fagy
g, f5 87 97 # 9 famra 217 gare
T AAGT ATE & S F AT FL A 2Z 77
agam f va & arg e ft R o#
AT qET T AT | T T FT
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favry 1 wifed fv fo fa,
Forgdd a1 i smafadt 7 e WY
AT, IF F GO RT AWEAT, WR
T W@ ¥ Y qfiF fear SEm
T AT F wAF W A 997 F FIO0
& qwr G & w1 ar Ak e e
9 Q¥ qgT ¥ FAT Aar g fora A
T A AT oA @ g FE
FraTmE Afrasansavan
FATAT G A, SETRT W, I
& g & vawr off /@Y fegr o

Tt A} fFaEl # 7 AT S Sy @
g, @ d ¥ foeet Y [T o
Forg ¥, faelt F fagmm &1 a9z g,
framl & g Aifew 99 & @ & ao
¥ WHR & gER Fron ¥ 0 fmaE
& fod ey dar &1 1 S frarE
& HTETEq faaa 91z fF 9a F aw
Faay 3t wraRaee & & sifae aia
& 9% el e ¥ o & Al g
FIT I qAWT | fear sam &
f Fore SIS &, ot § WK A F
#faq 78 § 1 A ;R w57 B}
e Y sraT & sq ¥ for fadie =
F YT AwrEe 7 1 Fifww Ay Sy
fed | S7 FT g TFT ¥ a7atq g
arfem

% uF TR fage qra Y 51T w17 F;7
1T FEATT FTHT ARAT E | A F
g AW 07 wiEfaat & g ool
stT & gt g, qY f faslt ¥ &Y
Ta Afws, $7 77 FIEE AT A
wfustfat a1 gat Ant N FI=F
=N DAY &, 3T F WY ST Y wWr FF7
T FY A4, W FT ATEET
faar arfed | 79 9ar g fr @ wF R ¥
ST FAT g2t i3 & I AE T A
frdY swre A goar A faed &
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A8 wrar § fF o ¥ gy s g1
fayit o 97 Y 39 F gy ¥ w9
T ATAT qq gL THT & I &7 GR&AT
FT S @I FET |

o9 F1 S a7 faw §, & safaa
&l FT 39 FT @V d; FaT § qfea
e oY 7 ofeaes ¥ e wa ¢t 5 w5
THFT QAN 7 g1 grafe el &
gfusi A w1 FW F fa7 7w
faay R & wfuse s §, wfFw
37 A & wfaeT<d qar fedt F v
Tga T QT 1 W F afewes H ag
T WA §, AFA 3/ IHT F A9
g yrefat & faa, fFaa aagdl &
fem, #1 T FA & fag qres @A
7 I3 FT @A T AT A F A0
HOTT ARl &1 gHII |
Shri S. K. Patil: I have nothing
more to add except that, us the hon.
Member opposite very rightly said,
this has cast a great responsikility on
the Government. I do not want to
take the time of House. I did mnot
know what the difficulties that ‘vere
experienced under this Act are be-
cause this comes to the Agriculture

Minister, as said in the beginning,
because it pertains to land.

Shri Daji: It is an anomaly.

Shri S. K. Patil: This has cast a
heavy responsibility on me. Surely
this Government, or any other Gov-
ernment for that matter, if it does not
keep any promises it gives on the floor
of the House and flouts the opinion of
the public, would not be a Govern-
ment which will be competent to stay
where it is. Therefore, with their
co-operation many things could be
done.

Whatever might have been done in
the past, so long as the conscience of
the House has been aroused by  this
Bill, and the proper twype of feelings
have been created, I think, there wil
be no difficulty whatsoever and all the
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things that have been pdinted out
would be corrected in the near future.
Once again, I thank the House for this.
iIr. Speaker: The yuestion is:
“That the Bill, as amended, bec
‘passed.”

The motion was adopted.

16:51 hrs.
BUSINESS OF THE HOUSE

Shri Satya Narayan Sinha: Mr.
Speaker, Sir, we are somewhat be-
hind schedule because considerable
time has been spent on the Land Ac-
quisition Bill and some other items
like the report of the Commissioner
for Linguistic Minorities and the Con-
stitution (Thirteenth Amendment) Bill,
etc. This has necessitated some ad-
ment in the order of business so that
important legislative measures pro-
posed to be adopted in this session are
sent to the Rajya Sabha latest by the
4th of September to 2nable that House
to adopt those measures before it
adjourns.

I, therefore, propose that discussion

; on the Report of the Commissicn for
, Scheduled Areas and Scheduled Tribes
may be taken up in this House on the
6th of September or earlier afler fin-
ishing important legislative business.
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The House would accordingly take
up the consideration of the Rescrve
Bank (Amendment) Bill, and the
Banking Companies {Amendment) Bill
tomorrow, instead of discussion on the
Report of the Scheduled Areas and
Scheduled Tribes Commission as put
down in the Order Paper. I hope, Sir,
you and the House would appreciate
the circumstances resulting in this
change which only means an adjust-
ment in the order in which business
already set down will be taken up.

Shri Hari Vishnu Kamath: Is he go-
ing to make the usua] statement sbout
the Government business for next
week, tomorrow?

Mr. Speaker: Yes, he will make that
statement.

Shrimati Renuka Ray: What is hap-
nening to the Resoclutlom on public
undertakings? Will it be taken up?

Mr. Speaker: He said yesterday that
it will not be taken up. The House
stands adjourned till 11 am. to-
MOrTow.

16'53 hrs.

The Lok Sabha then adjourned till
Bleven of the Clock on Friday, the
31st August, 1962/Bhadra 9, 1884
(Saka).
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ORAL ANSWERS TO COLUMNS
QUESTIONS 4941—82
S
h?'. Subject
697 Exodus of minority com-
munity from East nkn-
tan 4941—46
698 Industrial Co-opernuon
Working Group 4946—50
699 Implementation of Motor
Transport Workers Act .  4950—S52
700 Hospitala under Employ-
ee’s State Insunmce
Scheme . . 4952-53
701 Import of refngemors . 4953—S7
702 Small Scale Industries . 4957—59
703 Attack by Pakistanis on
an Indian forest  patrol
in Tripura . 4959-60
712 Indian citizens kidnapped
l_}y Pakistanis from
ripura . 4960
715 Raids by Pakistanis on
Tripura border 4960—64
704 Hindi broadcast of A.I.R 4965—70
70s Education in schools
through television 4970-71
706 Economic growth in India 4971—-76
707 Export of iron ore to
Japan . 4976—80
709 Film Festival in Berlm . 4980—82
710 Press ConuultmveCom-
mittee . 4982
WRITTEN ANSWBRS TO
QUESTIONS . . 4983-5029.
S. Q.
No.
708 Ald-droppmg of food in
NE 4983
mt Bung.nows occupxed by
Bx-M-Ps 4983— 84
712 Firing by Pakistanis on
an Indian posl mJ&I\
State 4984-8s
714 High power tcchmcal
panel for 1 oned com-
ponents of Ti-
betan refugecs 498§
716 Influx of Tibetan rtfu-
gees 4985-86
717 Strike by workcn nr
Hindustan Housing Flc-
tory, New Delhi 4986
718 Export promotion 4986—8;
719 Central Public Works
Department . B . 4987
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U.S.Q. Subject CoLumns
No.
2011 Import of consumer
goods . . . 4988
2012 Development of hilly
areas in Punjab . 4988
2013 Subsidised Industrial
Housing Scheme . 4989
2014 Steel Plants in Public
and private sectors . 4989-90
2015 Board of Trade . 4990
2016 Hindi programmes on
A.LLR. Station, Vijaya-
wada . . . 4990-91
2017 Development loans to
States . 4991-92
2018 Iron ore in anmada-
Baraspari Sector . . 4992
2019 Production of Ilmenite . 4992-93
2020 Coffee  Board Labour
Union . . 4993-94
2021 Reorganisation of E.A.
Ministry . . 4994
2022 Doctors for NEFA . 4995
2023 Export of tea and jute 4995-96

2024 Use of Hindi in NEFA 4996-97
2025 Assistant Ernploymem

Officers 4997-98
2026 ‘Udyog Vyapar Pntnkn' 4998-99
2027 Development of industries 4999-5000
2028 Travancore rayons . 5000
2029 Andhra Pradesh Mica

Workers, Union 5000-01
2030 Loss sustained by Coﬂ'ce

Board s001

2031 Co—ordmmon of tmmng
schemes . 5001-02

2032 Rubber cultivatior

5002-03
2033 Hindi oeruﬁcntes for

Hindi films . 5003
2034 Salt factory in M:dnn-

pur district . . 5003-04
2035 Machines of Manipur

P.W.D. . 5004
2036 Persons belongmg to

Mizo Hills in Burmese

and Pakistan armies §00S
2037 Allocation to Madhya

Pradesh . . . 5005
2038 Trade with U.AR. 5006
2039 Rural Housing in Assam 5006
2040 Spinning units . 5007
2041 Children's Film Soceity .  § 5007-08

2042 Catechu factories $008
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLumns
No.
2043 Situation in colh’ery
area . 5008-09
2044 Housmg Schemet in Sta-
5009
2045 S C.and S. '1‘ employecs
in Extemal Affairs Mx-
nistry : 5009-10
2046 Wages of uutomobile
factory workers . SOIO=IT
2047 Import of steel . sor1x
2048 Building for Technical
Training Centre, Kotah 5012
2049 Quarters at Aram Btgh
Lane, New Delhi 5§012-13
2050 Export of mangoes . 5013
2051 Industrial Exhibition in
Moscow . 5014
2052 Decasualisation Schcmes 5014
2053 Training in foundry
techniques . . . 501§

2054 Export of cotton taxtiles $015-16
2055 Accommodation for Go-

vernment employees . $§016-17
2056 Manganese orc mines at

Shivrajpur, Gujarat . so1;-1g
2057 Manufacture of terylene 5018
2058 Rural Housing Scheme 5018-19
2059 Industries in  Himachal

Pradesh . 5019

2060 Hospitals under
Employees’ State Insu-

rance Scheme . 5020
2061 Export of textiles . 5§020-21
2062 Unemploymem in Mysore
State 5021
2063 Housing Suhemc«. in
Mysore State 5021-22
2064 Industrial Estates . 5022
2065 Small Scale  Industries
in Mysore . 5023-24
2066 Handloom industries in
Mysore . 5024
2067 National Productivity
uncil% . . . 5024-25
2068 Application of Labour
Laws in Public  Sector
Undertakings 5025-26
2069 Exnort Promotion . 5026
2070 Regional Labour lns-
titutes . 5026-27
2071 Cement pipe mlnu.fw
turing factory 5027-28

2072 Shifting of Class ‘V suﬂ
to anakmhnupurnm.
New Delhi . . §028 -

CALLING ATTENTION
TO MATTERS OF UR-
GENT PUBLIC IMPOR-
TANCE . . . .

®

()

Shri Prakash Vir Shastri
called the attention of the
Minister of Defence to
the reported violation of
Indian air by Pa-
kistani aircraft in Tripur
on the 27th August,
1962,

5186

CoLuMNs

5029—35

The Minister of Defence (Shri

Krishna Menon) made a
statemant in regard the-
reto.

Shri P. R. Chakravarti
called the attention of the
Minister of Labour and
Employment to the acci-
accident at south Bulli-
hari Colliery on the 24th
August, 1962 resulting
in the death of six wor-
kers.

The Minister of Labour in

the Ministry of Labour
and Employment (Shri
Hathi) made a statement
in regard thereto.

PAPERS LAID ON THE
TABLE.

O]
(1)

The Scrap Committee
Report, 1962.
Government  Resolution
No. SC (B)-202/62 dated
the 27th August, 1962,
containing  decisions on
the above Report.

REPORT OF COMMITTEE

ON

ABSENCE OF MEM-

BERS PRESENTED

Second Report was presen-
ted.

STATEMENT BY MINIS-
TER . . . . .

The Deputy Minister

in the Ministry of In-
formation and Broad-
casting (Shri Sham Nath)
made a statement correct-
1ng the reply given on the
22nd June, 1962 to Sts-
rred Question No. 1928.

BILLS INTRODUCED

(¢9)

2)

The Constitution (Four-
teenth Amendmant) Bill,
1962.

The Oil and Nstural
Gas Commission (Am-
endment) Bill, 1962.

5035—3:¢

5036

5037
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BILL PASSLED 037—5182
3 50375 AGENDA FOR  FRIDAY

Clsuse-by-clause considera- AUGUST, 31, 1962/BHA-

tion of the Land Acqui- DRA, 9, 1884(SAKA)

sition (Amendment) Bill

‘c;?lg:nme:.gto%r;u:ew -.? ag‘\; Consideration and passing of

I:Iouse dee%: Ayes 39 the Reserve Bank of

Noes 141. The amend- . .

ments were accordingly Im.'ha (Amend.me,nt)' B,"u’

negatived and the Bill was Private Members’ Bill’s.

passed as amended

GMGIPNb—LS 11—1684(Al)L.S—=19-9 -62==900.
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